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LOK SABHA DEBATES

LOK SABHA

Friday. February 28, 1960/Phalguna 7,
1881 (Saka).

The Lok Sabha wmet at Eleven of the
Clock.

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Loss of Cash at G.P.0., Delhi

*“412. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
164 on the 20th November, 1959 and
slate:

(a) whether the Police investigations
regarding loss of cash at General Post
Office, Delhi have since been conclud-
ed; and

(b) if so, the result thercof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
No Sir.

(b) Does not arise.

Shri Ram Krishan Gupta: In reply
to the previous question, it was stated
that the cause of the loss had not been
located. May I know whether it has
been ascertained up till now or not?

Dr. P. Subbarayan: The matter is
under police investigation. They are
trying to find out how this cash dis-
appeared.

Shri Ram Krishan Gupta: May I
know what was the result of the
departmental investigation? Has any
action been taken against any official
so far?
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Dr. P. Subbarayan: Action will be
taken after the police investigation is
over.

Shri B, K. Gatkwad: May I know
what was the amount of loss of cash
at G.P.O. Delhi, and who was in
charge when it occurred?

Dr. P. Subbarayan: One of the
cashiers was in charge. He had locked
up the box and given the key, as
usual, to the Head Cashier, and when
he came back the next morning, he
found that cash to the cxteml of
Rs. 6,500 was missing.

Shri Tangamani: How long will it
take for the investigation to be com-
pleted, because it started three months
ago?

Dr. P. Subbarayan: It depends on
the police. We can only ask them to
hasten the investigation.

Sugar Cane Planter

+
Shri Subodh Hansda:
«413. Shri R. C. Majhi:
Shrl S. C. Samanta:
\[Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any steps have been
taken by Government for the com-
mercial development of ncw bullock-
drawn sugar cane planter;

(by if so, the nature of sleps taken;
and

(c) whether the production of this
planter has started?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (&)
Yes, Sir.



2867 Oral Answers

(b) The design has been patented.
National Research Development Cor-
poration of India, which has been
enirusted with the commercial deve-
Jopment of the implement, has received
a number of offers from the interested
firms.

(c) The production of the planter,
on a commercial scale, is cxpected to
be undertaken shortly.

Shri Subodh Hansda: May I know
whether there is any advantage in the
use of this planter over that of the
conventional system of planting?

Shri A. M. Thomas: It is a well-
known fact that under the conven-
tional system, the planting is to be
done with the help of manual labour.
In foreign countries, this work has
been completely mechanised with the
drop and cutter planters. We are also
trying to adopt the samc method. The
Indian Institute of Sugarcane Research,
Lucknow, has evolved two devices.
The first is the tractor-drawn planter
and the other is the bullock-drawn
planter.

Shri Subodh Hansda: May I know
whether the cost of production of this
planter has been assessed? If go, what
is the cost of each planter?

Shri A. M, Thomas: The tractor-
drawn planter will, cost about Rs. 472,
The estimate of the cost of the bullock-
drawn planter is about Rs. 416.

Shri B. K. Gaikwad: May 1 know
how many acres of sugarcane a
bullock-drawn planter can plant per
day?

Shri A. M. Thomas: Experiments
conducted in 1956 indicate that by
attaching the tractor, it is possible to
plant 8 acres in a day of B working
hours. It can reasonably be expected
that on a large field, the outturn will
be 10 acres per day. The cost is
estimated to be Rs. 12'92 per acre, As
for the bullock-drawn planter, experi-
ments made in 1956 indicate that it
would be possible to plant 2} acres
in a day of 8 working hours. The cost
of cutting and planting would work
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out to Rs. 12-20 per acre. It is esti-
mated that the cost of planting by
manual labour varies between Rs. 17-20
and Rs. 1840 per acre. So there is
definitely economy in the adoption of
this practice.

Shri 5. C. Samanta: May 1 know
how the cost of the indigenous planter
will comparc with that of the foreign
variety?

Shri A. M. Thomas: It is a well-
known fact that in other countries, it
has been completely mechanised with
drop and cutter planters, whereas we
have dome it with manual labour. Qur
idea is to mechanise the process, but
not completely. In the case of the
bullock-drawn planter, it will be neces-
sary to have three men working apart
from the pair of bullocks. In the case
of the tractor-drawn planter also, it
will be necessary to have three men
besides the tractor driver.

Shri Anthony Pillai: May 1 know
how many workers will each planter
displace per day?

Shri A. M. Thomas: I have given
the comparative figures of the cost of
operation. It will be Rs. 1840 per
acre in the case of manual labour.
In the case of operation by the other
process, it is about Rs. 12 per acre.
So there will be a gain of Rs, 5—6
per acre.

Shri Anthony Plllai: My question
was: how many workers would be dis-
placed?

Mr. Speaker: He is not able to give
it. Otherwise, he would have given
it. The hon. Member may divide 18
by 1} and arrive at the figure.
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Shri Hathi: I think the work should
commence  before the end of  the

Second Plan. There is no doubt about
it.

Shri Ram Krishan Gupta: May I
know whether any further investiga-
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tion for protecting the territory of
Delhi from floods has becn made?

Shri Hathi: There was a queslion
on this a few days back. I have laid
a statement on the Table indicating
what are the steps we are taking tn
protect the Delhi area {from floods,

Shri C. K. Nair: May I know what
has happened to the scheme of tube-
wells in the district of Karnal to
augment the supply of water of the
Western Jumna Canal to Delhi?

Shri Hathi: Tube-wells are being
dealt with by the Ministry of Food
and Agriculture, and net the Irriga-
tion Ministry.

Shri Tyagi: May I know whether
the scheme known as the Conch Dam
under which the whole Sikh Shrine
of Pania Saheb was proposed to be
submerged in water, has now been
given up for good?

Shri Hathi: It has been abandoned.
Commission on Agriculture

+
415 J Shri Vidya Charan Shukla:
. ‘L Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question No.
1549 on the 16th December, 1959 and
state:

(a) at what stage is the proposal to
appoint a Commission on Agriculture
to examine, among other things, poli-
cies of Central Commodity Committees
and other Central Research Institu-
tions dealing with agriculture; and

(b) by what time a decision is
expected to be taken in the matlter?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
ta) The maiter is still under consi-
deration.

(b) It is not possible to indicate
any time limit.
Shri Vidya Charan Shukla: The

Agricultural Administration Commitlee
hag recommended the setling up of
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such a Commission. May 1 know why
over a year has been allowed to lapst
before taking a decision on this
importan{ matter?

Shri A. M. Thomas: The matler is
under consideration, in pursuance of
the recommendation of the Committee.
Their  recommendation was to  the
effect that every five years special
committees should be constituted, con-
sisting of eminent agricultural adminis-
trators, scientists and progressive
farmers {o examine the programmes
and policies of the Central Commodity
Commitiees and other Central insti-
tulions dealing with agriculture and
so on. This matter was considercd
by the departmental commitiee held
on  28th October, 1959. That com-
mittee  was  presided over by the
Minister of Agriculture and it was
decided that the precise terms of
reference should be drafted care-
fully. keeping in view the problems
connected with agriculture and the
recomemoendations made by the Crops
and Soil and Animal Husbandry wings
of the Board of Agriculture and
Animal Husbandry in India. The pro-
posal is to have a commission appoint-
ed. As the House knows, there was
a vommission as long ago as 1828 and,
afier that, there had been no compre-
hensive investigation into the problems
of agriculture. So, the proposal now
is to have a sceond Agricultural Com-
mission; and, for that, the terms of
reference are being drafted.

Shri Vidya Charan Shukla: May I
know if the terms of reference include
the question of fixing a fair minimum
price to be given to the agriculturist
and the maximum price which would
have to be paid by the consumers
throughout the country?

Shri A. M. Thomas: A committec
has been constituted with the Vice-
President of the 1.C.AR. as Chairman
10 draft the ierms of reference. After
the terms of reference are received,
we would have to circulate them
among the State Governments and
ascertain their views before we finally
decide on the appointment of the
Commission.
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Shri Vidya Charan Shukla: I want-
ed to know if these two things are
being considered.

Shri A. M, Thomas: Of courke, these
things will also come in with regard
to that matter. The hon. Member
knows that an advisory committee is
sought to be constituted for that
purpose.

Shri D. C. Sharma: May [ know if
ail aspects of agriculture will be con-
sidered by this Commission? May I
also know what is the need for this
Commission if the commilters have
been discussing these problems herve?

Shri A. M. Thomas: Of coursc there
have bren commiltecs to consider the
different phases of agriculture on
various lines. But, now, the Com-
mission of which I spoke sometime
before is intended to make @ vompre-
hensive examination of the entive ficld
of agriculture in its broad sensc; and
its terms of reference and personnel
should be broad-based.

Seth Govind Das: May I know
whether the question of appointing a
Commission is under consideration or
whether it has bevn decided to appoint
the Commission and only the terms
of 1eference are under consideration?

Shri A. M. Thomas: No decision has
been taken; it has to be considered
Dy the Cabinet before a final decision
is taken.

Shri Achar: May 1 know if the
several commodity committees  will
also consider this matter?

Shri A. M. Thomas: Now the idea is
le consult the various State Govern-
ments,

Shri Braj Raj Singh: May I know
when this Advisory Committee refer-
red to by the Minister just now for
fixing a ceiling price for grains s
expected to be constituted?

Shri A. M. Thomas: It will take
some more lime: the personnel and
otker things are being considered.
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Shri Ramanathan Chettiar: In view
of the delay in considering the Nala-
garh Committee’s recommendations is
there any necessity for setting up
unother Cemmission on Agriculture?

Shri A. M. Thomas: There has not
been any delay. One of the criticisms
that have been levelled at is that their
recommendations have not been con-
sidered and implemented and they
have been put in cold storage. But
that isz not the case. Specific recom-
mendations of that Committee are
being considered,

st wgtear o o fer afgen
St ff z8 wfima T FrOC TATAT
anar v

Shri A. M. Thomas: That will also
be considered.

Gangmen run over by Toofan Express

'_!.
Shri Assar:
Shri Mohan Swarup:
Shri P. K. Deo:
“416. { Shri Raghunath Singh:
| Shri H. N. Mukerjee:
| Shri Prabhat Kar:
| Shri Aurobindo Ghosal:
Will the Minister of Railways bé
pleased to state:

(a) whether it is a fact that six
gangmen, working on the rail track
between Mathupur and Jesidih on the
Eastern Railway, were run over and
killed on the 31st December, 1959 by
the engine of the Up Toofan Express;

(b) whether any inquiry has been
made; and

{c¢) whether any compensation has
been paid to the families of the gang-
men so killed?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes.

(b) Yes.

(¢) An advance of Rs. 100 out of
the Workmen's Compensation that
may be due has been paid to the
widow of cach of the six deceased
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gangmen. The full amount of Work-
men’s Compensation is being shortly
deposited with the Commissioner for
Workmen's Compensation.

Shri Assar: May I know who are
1esponsible and what action has been
taken against them?

Shri 8. V. Ramaswamy: Nobody is
responsible; it is just an accident.

Shri Rajendra Singh: I want to know
under what circumstances these 6
gangmen were run over by the train.

Shri §. V. Ramaswamy: Under very
tragic circumstances. Some work was
going on and there were 13 gangmen
working in 4 batches, There was one
goods train down and simultaneously
the 7 Up Toofan Express was also
coming in the opposite direction. Warn-
ings were given; signals were given;
whistles were given, But yet due to
the rattling noise, possibly they could
rot hear. The first two batches
cleared off the track but the other
two could not hear the signals because
of the rattling noise. According to
the rules they should have cleared off
the tracks but they did not; and they
were run over. It is very very
unfortunate.

Shri Tangamani: In view of the very
unfortunate incident which resulted
in the death of six persons, may we
know whether Government will con-
sider the payment of extra compen-
sation in addition to what is due to
them under the Workmen's Compen-
sation Aet?

Mr. Speaker: These are all sugges-
tions for action. I am not going to
allow this,

Bhri Tangamani: There is a provi-
sion, Sir.

Mr. Speaker: The hon. Members are
embarrassing Government. Leave this
to Government under the rules. If
every hon. Member goes on suggest-
ing something, it may be possible or
it may not be possible. If there is
a’ provision let him wait and see.
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Shri Tangamani: I want the Minis-
try to invoke the aid of the provisions
which are already there.

Mr. Speaker: Order, order. It is
QGovernment who have to do this. Sug-
gestions will not be allowed.

Shri B. K. Galkwad: May I know
the amount which has been paid or
is going to be paid to each worker
who died in this accident?

Shri 5. V. Ramaswamy: The com-
pensation papers have already been
prepared. Two gangmen will be paid
s 3,500 each; two will be paid
Rs. 2,400 cach and 2 others Rs. 2,100
cach.

Shri Rajendra Simgh: 1 want to
know whether, if thesc gangmen who
have been killed have some dependents
who are cligible for being given some
job, the Ministry will consider giving
jobs to such dependents.

The Minister of Railways (Shri
Jagjivan Ram): It does not require
any suggestion from the hon. Member.
That is the practice on Railways.

Shri Tridlb Kumar Chaudhuri: Has
any er-gratia payment been made to
the relations?

Shri §. V. Ramaswamy: An advance
payment of Rs. 100 has been m_adu.

Shri Achar: In view of this unfor-
tunate accident where there are double
lines, may I know whether Govern-
ment would take any steps to avoid
such accidents in future becausc the
rattling noise did not warn the gang-
men sufficiently?

Shri Jagjivan Ram: There are pro-
cedures by which  precautions  ave
token. DBut it is rather unfortunate
that this time they did not observe
tlu rules. The procedure is that when
a warning is given they should clear
out of the track completely. Instead
of doing that they cleared out of onc
line and walked over to the other line
and the train was coming from the
opposite direction, and they were
crushed. All the same, letters have
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been sent to the General Managers to
consider what further precautions we
could take.

Paddy Production in West Bengal

+

Shri Tridib Kumar
Chaudhuri:

Shri Chintamoni Panigrahi:

Shri Aurobinde Ghosal:

Will the Minister of Food and Agri-
culture be pleased to state:

*418.

(a) whether Government have
received the final estimate, after the
new harvests, of total -production of
puddy in West Bengal for 1958-60 and
thee  deficit with which that State
would be confronted this year; and

(b) what is the total amount of
assistance in terms of foodgrains that
the Government of West Bengal has
asked for from the Central Govern-
ment to meet thig deficit?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
and (b). According to the estimates
of the West Bengal Government, the
prroduction of rice this year is going
to be about 41-48 lakh tons. Now that
a Rice Zone of Orissa and West
Bengal has been formed, West Bengal
will also receive supplies of rice from
Orissa.  The net deficit of West Bengal
for the year has not yet been cal-
culated, but supplies are continuing to
ble made to the West Bengal Govern-
niént from Central stocks. Wheat is
héing distributed in Caleutta directly
to the vretailers, mills ete. from
Ceniral depots and rice for Caleutta
ar also wheat for the district are being
supplicd to the West Bengal Govern-
ment for distribution. The monthly
reduirements of West Bengal are being
assessed in consultation with the State
Government,

Shri Tridib Kumar Chaudhuri: May
I know whether the attention of Gov-
crnment has been drawn to Press
reporis that the Union Food Minister
had to express dissatisfaction over the
estimale of paddy production in West
Bengal given out. by the different
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Ministers from time to time? May 1
2iso know the correct position in this
rcgard and whether the estimate now
rmiade is final and dependable and
whether it has been checked up by
the Central Government's own agency?

Shri A. M. Thomas: It is true that
towards the end of December last the
West Bengal Government made an
estimate of production at about 46
lukh tons—46'8 lakh tons to be precise
—but that was only a visual estimate.
We drew the attention of the West
Eengal Government to the disparity
inat existed—from 46'8 lakh tons it
has come down to 408 lakh tons net
evaidability. They have said that the
final estimate is based on crop cutting
experiments and that should be treated
&s reasonably accurate angd the pro-
duction for the year should be taken
as 41°48 lakh tons.

Shri Tridib Kumar Chaudhuri: In
view of the fact that these estimates
of the West Bengal Government had
varied from time to time in the past
and in view also of the fact that the
Central Government has its own statis-
tical agencies for verifying and check-
ing these things, may I know whether
any thing has been done in  that
regard?

Shri A. M. Thomas: This estimate,
if atl all it errs, crrg only on the safer
side. It is based on crop-cutting

sutveys that are said to be the most’

scientific method . because cent.  per
covit. verification is not possible. Since
these are based on crop cutting experi-
rents, we trust that this would be
more or less a correct estimate,

Shri Chintamoni Panigrahi: The last
year's  deficit in - West Bengal was
eslimated to be 12 lakh tons. What is
this vear's figure?

Shri A. M. Thomas: Some tentative
estimates have been made on the basis
uf the net production and consumption
1equirements. The consumption
requirements are based on 18'5 ounces
per adult, which is much beyond the
al! India average. 1 have already
stated in the main answer that no
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finul calculation has been made but
their estimate is that it will be round
sopout 12 lakh tons this year also.
But I may say that they have taken
credit from Orissa only to the extent
cf about 1'5 lakh tons of rice but that
rould not bc correct because by this
time more than 80,000 tong of rice had
moved from Orissa to West Bengal.
The movement from Orissa to Bengal
will be much more than the quantity
that has been estimated by the West
Rengal Government.

Shri Tridib Kumar Chaudhuri:
What are the expectations of the Gov-
crnment with regard to the total
movement of rice from Orissa into
West Bengal that would be possible
in the course of this year before the
next harvest?

Shri A. M. Thomas: [ have alrecady
referred to the movement of about
80,000 tons. That has been moved by
the middle of February. Besides,
there have been small movements by
trucks and some other conveyances.
We have not made a definite assess-
ment of the quantity that would be
moved from Orissa to West Bengal,

Shri Tridib Kumar Chaudhurl: Has
the attention of the Government been
drawn to the stalement made by the
West Bengal Government and also the
representatives of rice trade in West
Bengal to the Food Minister of Orissa
who was in Calculta that they had
received till that time out of 40,000
tons said to be despatched only 14,000
tons? On what basis is the hon.
Minister now making a statement that
80,000 tons have heen despatchcd_?
Have they reachled West Bengal?

Shri A. M. Thomas: This quantity
of 80,000 tons has been moved by rail
alone. The railways have got accounts
for them.

Shri Vidya Charan Shukla: Is it
true that, against expectations, after
the formation of the Orissa-West
Bengal zone, the price of rice in West
Bengal went up and if so may I know
whether the Government had Investiy
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gated the causes of such rise? What
are those causes?

Shri A, M. Thomas: [{ is true that
prices in West Bengal declined before
the formation of the zone and subse-
quently during the month of January
they hardened. They are again show-
ing a decline. Because of the forma-
tion of the zone the price in West
Bengal can never risc becausc there
is a definite source from Orissa. If
at all, we can say that prices would
have been much higher had it not
been for the formation of the zone.
However it be, the prices are showing
a decline.

Shri A, C. Guha: The hon. Minister
has given so many conflicting figures
regarding the consumption, regarding
requirements per head, regarding pro-
duction and regarding the quantity
that has already been despatched.
He says 80,000 tons had been des-
patched but the West Bengal mer-
chants say only 14,000 tons have heen
received. Would it be possible for
the Minister to make a clear statement
as regards the food policy and also
the distribution of food in Bengal?
That has been its problem all along.

Shri A, M. Thomas: The Gowvern-
ment of India is not influenced by
statements by merchants; it is
influenced by other reliable statistics,
which they can rely on. 1 have
already said that the movement of
80,000 tons has been made by rail
alone and there is no question of dis-
puting that figure at all. There is no
conflict at all. Previously tentative
estimate was made; after crop cutting
surveys, final estimate has been made.
There is no conflict.

Shri A. C. Guha: Who received
80,000 tons? Has it been delivered to
the Government or to some other dis-
tributing agencies? Where is that

sone?

Shri A. M. Thomas: On private
account, it was moved.
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Japanese Collaboration in Fishing
Industry

+
[ Shri Shree Narayan Das:
1 Shri Radha Raman:
419 Shri Rameshwar Tantia:
: ﬂ Shrimati Mafida Ahmed:
| Shri P. K. Deo:
| Shri J. B. S. Bist:

Will the Minister of Food and Agri-
culture be pleased to state:

ta) whether any official delegation
has proceeded to Japan for the pur-
pose of exploring possibilities of
Japanese collaboration in developing
fishing industries in India;

(b) if so, the composition of the
delegation;

(c) whether the delegation has
finished the work and has come back;
and

(d) the result of their visit?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (c). A delegation is scheduled to
leave for Japan on the 1st March, 1960
for exploring the possibilities of
collaboration with Japanese Indus-
trialists in establishing Fishing Com-
panies in India.

(b) The composition of delegation is
as under:

1. Shri Krishan Chand, Joint
Secretary—Leader,

2. Shri V. V. Kalyani, Director of
Fisheries, Mysore—Member.

3. Shri K, Chidambaram, Assistant
Fisheries Development Ad-
viser—Member Secretary.

(d) Does not arise.

Shri Shree Narayan Das: May I
know whether such collaboration is
being sought both in the private and
the public sectors or in either of them?

Shri A. M. Thomas: The collabora-
tion is sought from the Japanese
fishing companies. They are, 1 be-
lieve, in the private sector.
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Shri Shree Narayan Das: May |
know whether the possibilities of
collaboration in any specific type of
industries are going to be explored or
is it the general fishing industry?

Shri A. M. Thomas: We have come
to the conclusion that there is sub-
stantial scope for increasing the
fisheries resources  through effective
methods undertaken with the collabo-
ration of the Japanese fishing com-
panies. They have taken a pattern in
Pakistan, Ceylon and Burma. We
also want to explore the possibilities
of adoption of those methods in India
which they have adopted in other
countries. Such collaboration would
also facilitate the import of refrigera-
tors, insulated railway vans, trawlers
and other essential equipment needed
to start a large-scale mechanisation
programme.

Shri V. Eacharan: May 1 know how
far the expansion of mechanised fish-
ing proposal in the Second Plan has
progressed?

Shri A, M, Thomas: Certainly, it
has progressed considerably.

Mr. Speaker: Next question,
8hri Achar

Mr, Speaker: Is hon. Member, Shri
Achar, interested in fishing?

Tose—

Shri Achar: Yes, Sir.

Electricity for Irrigation

+
e4z), [ Shri Subbiah Ambalam:
* "\ Shri Ajit Singh Sarhadi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Centre has request-
ed the Stale Governments to reduce
the rate of electricity charges for irri-
gation pumping so that a quick pacc
of electrification may be assured; and

(b) if so, with what results?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.
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(b) Replies have been received from
some States to say that the rates are
already lower than the rates for indus-
trial supply and do not consider
further reduction possible.

Shri Subbiah Ambalam: May I
know whether there was any reduction
in the rate of electricity in the State
of Madras for the purpose of irriga-
tion?

Shri Hathi: The Madras Electricity
Board charges 4'8 annas for cen-
sumption for domestic lights and 1-2
annas for agricultural consumption.

Shri Subblah Ambalam: May 1 know
whether there is any possibility of
reduction in the minimum guarartee
of Rs. 50 per horse power for the pur-
pose of irrigation?

Shri Hathi: This is a matter for the
State Government. We have to get '
the information from the State Gov-
ernment.

Shri Subbiah Ambalam: May I know
whether the State Government have
approached the Centre for the re-
duction of this minimum guarantee?

Shri Hathi: I do not think.

Shri Ajit Singh Sarhadi: Hps wmny
uniform rate been fixed for the
guidance of the States?

Shri Hathi: It has not been possible
to fix any uniform rate. What the
Centre suggested was that the rate for
agriculture should be lower than thnt
for the domestic supply.

Shri Thanu Pillai: May I know what
is the rate for industries and what is

the rate for agriculture in the Madras
State?

Shri Hathi: 42 annas for general
consumption; 1-5 annas for small scale
industries and 1-2 annas for agricul-
tural development,

Shri Thanu Pillai: Is it not a fact
that electricity is being supplied at 2
nP per unit to certain companies and,
if =0, may | know whether that raia
is higher or lower than the rate charg-
ed for agriculturel purposes?
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Shri Hathi: 1 have got their rates
for consumption of electricity for
domestic light and power, and for
small scale industries and power.
Perhaps the hon. Member is referring
to some large scale industries for
which bulk power may have been
supplied. I do not know the detail. It
may be that for bulk supply, they
might have entered into agreements,
but I have not got the figures in that
regard,

Shri Rami Reddy: May I know tae
names of the States where the rate for
agriculture is lower than that for
industries?

Shri Hathi: From the information
that 1 have recceived—we have got
4he information from almost all the
States—I can say that the rates for
agriculture are lower than the rates
for general domestic consumption.

Some Hon, Members rose—

Mr. Speaker: Order, order, It is so
in almost all the States.

Shri Hathi: I may make = clear.
From the figures of the States from
which we have received informatior—
there might be some States from which
we have not received the figures—I
find that the rates for agriculture arc
lower.

Shri Rami Reddy: May I know the
position in Andhra?

Shri Hathi: May [ lay a statement
about it, Sir? 1 have got the informa-
1ion.  Rather than replying in regavd
1o euch State, T could lay a statement
here.

Mr. Speaker: Very well

#s wifae T AT BY YTeW
Famqr T & A E, A UF A
g @ wE e T & T e
gam & 7

st greit W WAT S 97
o uET AR B | WEE & Uw
=z ¥, fog ¥ v gfwrd & a fan
war ¥, e e e F fad,
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The Minister has alrcady referred to
the rates obtaining  in Madras, for
bulk supply. :

Shri Hathi: The hon. Member is
asking about Uttar Pradoesh.

Mr. Speaker: 1 am not going to
allow questions regarding cach State.
Generally, distinctions cxist in the
matter of supply of power to heavy
industrics as against light industric.
agriculture, ete. I cannot allow guus-
tion to be asked on all the 14 States
individually.

Shri Braj Raj Singh: Sir, may I
segk your  protection? While the
Electricity Act was being amended, at
the Joint Committee, an assurance
was given by the Minister that they
would see that electricity is supplied
at a cheaper rate for agricultural pur-
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poses than for  industries, all over
India. In that connection this gues-
tion has been asked.

Mr. Speaker: For agriculture?

Shri Braj Raj Singh: Yes, Sir.
There was an assurance given by the
Minister,

Mr. Speaker: Then, instead of putt-
ing the question in regard to Uttar
Pradesh, the hon. Member might have
asked as to how in spite of an assur-
ance, such and such a thing has hap-
pened. In any case, it is very pro-
vincial.

Shri Braj Raj Singh: Sir, T only
wanted to give the example of Rihand,

Mr. Speaker: A general question
may be put, asking whether the rates
for agriculture are lower than those
for indus'rics, and if not, why.

Shri Hathi: Naturally, various Mem-
bers had suggested that the rates for
agriculture should be cheaper and the
Minister did say that he would try to
sce that the rates for agriculture were
cheaper., In accordance with it, the
Central Government wrole Lo the
States saying that power should be
supplied at cheaper rates for agri-
cultural purposes, and we find that
il is being supplied at cheaper rales
for agricultural purposes than for or-
dinary domestic purposes or small
seale industries,

So far as bulk supply for industries
is concerned, that is generally by
agreement, and it is a matter for the
State Governments. We cannot com-
pel them to see that for agricultural
purpose also the rate must be lower-
ed, because, they have to study the
cost of transmission, the cconomy,
ele,

Shri Braj Raj Singh: My only diffi-
culty was this. In the name of bulk
supply, all the electricity is  being
consumed. T might quote the example
of Rihand. The power supplied to the
industries there is sufficient to clectri-
fy all the villages in Eastern Uttar
Pradesh,

Mr. Speaker: Next question.
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Sugar Factories

-+
o422 Shri Pangarkar:
" Shri Jadhav:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of sugar factories to
be set up during the remaining period
of the Second Five Year Plan;

(b) the number out of them to be
established on co-operative basis; and

(¢) the locations thereof?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
13.

(b) 10.

(e) A Statement giving the required
information is laid on the Table of
the Lok Sabha.

STATEMENT
MADRAS

1. Rachakuppam,
District North Arcot,

2. Udumalpet, District Coimbatore.
3. Padalam, Madurantakam Taluk,
District Chingleput.
UTTAR PRADESH

4. Baghpat, District Mecrut.

5. Kichha/Haidwani, District Nuini-
tal.

Vellore  Taluk,

G. Sarsawa, District Snharanpur.

ANDHRA PRADESH

7. Tchsil Kovvur,
Godavari.

District  West

8. Teh. Chodavaram, Distriet

Visakhapatnam,

9. Teh. Srikakulam, District Srira-
kulam,

10. Payakoraopeta. District Visakha-
patnam.
MYSORE

11. Sankeshwar, Hukpri Taluk, Dis-
trict Belgaum. .
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12. Rethare Budruk, Taluk Karad,
District North Satara,

13. Malsiras, District Sholapur.

The factories at Serial Nos. 1 to 4,
6, and B to 12 will be established on
co-operative basis.

Shri Pangarkar: May 1 know
whether any estimate has been made
in regard to the foreign exchange com-
ponents required for setting up thcse
factories?

Shri A. M. Thomas: A: the hon.
House knows, it has been stated on so
many occasions that now we are try-
ng to fabricate the machinery within
the country itself. So, the foreign ex-
ehange components would b€ compara-
tively small,

Shri Pangarkar: May I know
the present production of sugar in the
co-operative sector?

Shri A, M. Thomas: 1 have noi got
the specific figures in that respect, but
I have already mentioned that ten out
of the 13 new factories would he in
the co-operative sector. Our idea is
to give preference to the co-operative
sector in licensing additional units,

Seth Govind Das: Are any sugar
factories in the second Five Year Plan
period going to be established in
Madhya Pradesh, particularly in
Hoshangabad district?

Shri A, M. Thomas: During the
second Five Year Plan period, no addi-
tional unit is sought to be established
in Madhya Pradesh.

Seth Govind Das: Has any proposal
to set up a factory in Madhya Pradesa
been received? 1 want to know
whether any proposal for setting up a
factory in the third Plan, in Madhya
Pradesh, has been received.

Shri A. M. Thomas: For the third
Plan, two applications have been re-
ceived from Madhya Pradesh.

Shrimati Sucheta Kripalani: Hove
the Government taken any steps to
find out how many of the existing co-
operatives are genuine co-operatives
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and not private limited concerns
camouflaged as co-operative socicties?

Shri A. M. Thomas: It may not he
quite correct an inference. In fant,
most of the members of the co-opera-
tive factories are the sugarcane
growers so that the inference that has
been drawn by my hon. friend may
not be quite correct.

Shri Rajendra Singh: There was a
proposal to set up a co-opcrative sugar
mill in Saharsa district in Bihar during
the second Five Year Plan. What is
the latest position in this rcgard?

Shri A. M, Themas: During the re-
maining period of the second Plan, no
factory is going 1o be set up in Biher.

Shri B, K. Galkwad: May I know
whether the Government are awure
that the agriculturists of Nasik dis-
trict have applied to the Government
for permission to start @ sugar factory
ip Nasik district?

Shri A, M. Themas: Thal is under
consideration,

Shri N. R. Muniswamy: Muy | know
whether it is not a fact that owing to
the laxity of getting import licences
for machinery and plants for the co-
operative societies, the price of sugar
has risen considerably during the last
two years?

Shri A. M. Thomas: The price, of
course, depends upon the quantity that
is produced in this country, but it
cannot be directly correlated to the
import of machinery.

Shri Tangamani: May I know
whether the three factories to be set
up in Madras State—Pachakuppam,
Udumalpet and Padalam—will be set
up in the second Plan period or in the
third Plan period?

Shri A, M. Thomas: I have said that
they will be set up before the end of
the second Five Year Plan: one at
Pachakuppam in North Arcot district,
the second at Udumalpet in Coimbatore
district and the third at Padalam in
Chingleput district,
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Shri Tangamani: Whether they will
be set up during the....

Mr. Speaker: He has -aid that they
will be sei up before the cnd of the
second Plan.

Shri Kodiyan: I understand tkat the
applications received from several
States have not been considered. May
1 know what was the basis for select-
ing the places for locating these sugar
factories?

Shri A, M. Thomas: The availability
of sugarcane, mainly.

Recruitment of Indian Seamen

[ Shri Assar:
'LShrI H. N. Mukerjee:

Will the Minister of Transport and
Communications be pleased ‘o slate:

*423,

(a) whether it is a fact that in re-
cent months some  ships owned by
foreign interests have reascd recruit-
ment of crew in Indian poris and have
transferred  such recruilment o
Pakistan and elsewhere;

(b) whether it is a fact that as a
resull thereof several thousand  jobs
have been denied to Indiar seamen
and a large loss has accrued to  the
country's foreign exchange earning:
and

(c) if so, the steps heing taken in
this regard?

The Minister of State in the Ministry
of Transport and Communications
{(Shri Raj Bahadur): (a) to (c). A
statement is laid on the Table of the
Lok Sabha,

STATEMENT

The position is that a laige number
of forvign ships have been laid off
owing to a gencral depression in
shipping trade. The laying up of ships
has naturally resulted in decreasc in
the number of jobs for Indian scamen.
It has also been noticed thai somc of
the foreign shipping companies have
changed over recruitment of crew io
the vountry to which they belong and
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some others have started recruiting
Malayan, Chinese and Singapore crew
and also crew from Pakistuni ports.
The decrease in the number of jobs
for the Indian seamen has naturally
resulted in the loss of forcign ox-
change earnings. Attemps are being
made to persuade the fereign ship-
owners to continue recruitment of sea-
men for their ships from Indian ports.

Shri Assar: May I know what will
be the number of men thrown out of
employment due to this policy?

Shri Raj Bahadur: The totai number
of jobs lost is about 7800 since
January, 1958,

Shri Assar: Have our Government
made any attempt to find out the
causes of non-recruitment of Indian
seamen?

Shri Raj Bahadur: It has been esti-
mated that as many as 172 ships are
nol recruiting now. Out of these, 68
ships have becn laid off because of
scrapping or slump in trade but 62 new
ships have started recruiting. Sn, the
total loss is on 42 ships on the halance,

Shri Tangamani: How many of our
‘scamen are at present employed in
foreign shipping companics? Is it a
fact that some companies have #topped
recruiting Pakistani seamien in Cal-
cutta?

Shri Raj Bahadur: It is about 60,000,
The jobs available are about 34,000
We scem to have lost about 7,800

Mr. Speaker: He asked something
about the Pakislani seamen,

Shri Raj Bahadur: They have cither
diverted for recruitment to their own
countries or started recruiting Pakis-
tani, Malayan, Chinese and Singapore

_ sea-men. As many as 27 ships, which

formerly recruited Indian scamen at
Indian ports are now Tecruiling
Pakistani seamen; 20 ships  are re-
cruiting Malayan, Singaporc and
Chinese crew and 15 Greek crew.

Shri Tyagi: What is the overall per-
centage of seamen who are fureign
nationals on our ships?
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Shri Raj Bahadur: We arc talking
of our seamen on foreign ships. I just
gaid there are 60,000 men. Of course,
out of these who do get employment,
there are a number of Pakistani sea-
men also in Calcutta and Bombay,

Shri Tyagi: I want 1o know whether
on our ships there are any foreign
nationals and if so, what is their per-
centage?

Shri Raj Bahadur: So far as | am
aware, in the category of ratings, cic.,
they are mostly Indians. 1 do not
know whether any of our ships have
foreign scamen.

Shri A. C. Guha: In Calcutta port,
what percentage of forcign nationals
are recruited and what percentage of
Indian nationals are recruited?

Shri Raj Bahadur: If the hon. Mem-
ber is referring to Pakistani seumen,
there are about 6,000 to 7000 more
seamen from Pakistan—may be more;
1 am speaking from memory—and the
rest arc all Indians.

Shri A. C. Guha: I want to have the
annual recruitment percentage  of
Indian  nationals and Pakistani
nationals from Calcutta port

Shri Raj Bahadur: It may not be
possible to give the percentage, be-
cause all the seamen take their chance
of recruitment in 4 gqueuc. They come
by turns and therc is a regular
employment office which keeps a vigi-
lance about the recruitment oppor-
tunities available to seamen.

Shri A. C, Guha: Is it that Govern-
ment do not keep any record of the
percentage of Indian and foreign
nationals recruited in Indian ports?

Shri Raj Bahadur: The pereentlage
would be the percentage between the
total number of Pakistani seamen and
Indian seamen. I have given rcughly
the estimated number of Pakistani sea-
men. The percentage can be caleu-
lated.

Shri Tridib Kumar Chaudhuri: Apart
from the slump in trade, scrapping of
ships, etc.,, what are the rcasons which
impelled the foreign companies to
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divert recruitment from Indian ports
to Pakistani or Malayan ports?

Shri Raj Bahadur: Foreign ships
come for recruitment to Indian ports
principally because they have so far
found Indian seamen to be good, cheap
and willing to do all types of work,
Unfortunately, so far they have allow-
ed themselves to be subjected 10 a
treatment which was not congenial or
in consonence with our sense of
national self-respect. Our seamen have
now acquired that sense of national
sclf-respect. Sometimes, that
may be mistaken for indiscipline.
There have been certain cases of in-
discipline also reported to us. We
have told the union of reamen in cate-
gorical terms that they should kecp
up to the best standard of discipline
and also best standards of service.

Free Passage to Students

H
Shri Kunhan:
Shri Raghunath Singh:
Will the Minister of Transport and
Communications be pleased to slate:

424,

(a) whether it is a fact that Hellenic
Lines Limited, New York, a shipping
firm, has offered free passage both
ways lo ten Indian students yearly;
and

(b) if so, the action taken to avail
of the offer?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The offer has been communicat-
ed to the Ministries of Educalion and
Scientific  Research  and Cultural
Affairs,

Shri Kunhan: May I know the de-
tails of the offer?

Shri Raj Bahadur: The details are,
that when President Eisenhower visit-
ed India , in one of his addresses,
namely, that before the Delhi Uni-
versity, he gave a suggestion thai
an interchange of students between
the iwo countries will definitely
bring about desirable results. As
a result of that appeal, the Hel-
lenic Lines Limited, New York,
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have come forward with this offer of
free passage to 10 students every year
from an Indian port to USA and vice
versa.

Shri Kodiyan: What is the value of
thiz offer in terms of money, will it be
first class or second class and what
facilities arc to be provided to  the
students?

Shri Raj Bahadur: It would depend
en the rate of fares obtaining at a
particular time.

¥ wfex W ;o aw -
fagt &1 giex 1 Fa1r &, q8 19
¥EE g @ fwfaw
=gt & o1 femafeaemt @ s
gy ® &g fawfoy smn 7
W g=y § 39 faarfaat @ arg-
ATE &, T A9 FT LA TET AFAT AT
=gt wr amat #1 fa=me favar s 7

W W EggT . A1 gEE 3H
famiq fafon swoft & =7 & o9%
wAET UF wiag od 98 wh @ fe
I T a1 @1 fadeE @ oag
dgw fafed) e oo an fafeedy
A% Afdfes e 0w Fee
THTH F T BT

W mfwig ow @ TH gAY F &
ag AT Agar 91 fR ogEE aeEe
¥ w7 famafaomdt 9 weg "o
¥ ot fawfa  wmd sraft o =g
¥+ HIETT TR FAT 7

= T AT : TAE AT T g
fear @ 1 wTwT WY gu agA faA wE
g # 1 famra § yerEe ame awi
AT G | ATEd F T A oWmET
wTE @ 1t A ww @

Shri Thirumala Rao: Is there any
indication in the offer  whether the
students will be taken for sight-seeing

for a short period or they will go for
prosecuting higher studies?
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Shri Raj Bahadur: People who go
for sight-seeing are called tourists,
not students.

siwet g w T gE A
faenfadi ®1 age W= @AW, TH
agfaar o grft 7

st T awge : S gn, F Awwar
§ wawm fafredt @ @1 Wt am
Reuil

s wErem ¢ wTdt wefEEr A
g |

Strike by LA.C., Calcuita

r Shri [I:TF R. Muniswamy:
427 <‘ Shri 8. A, Mehdi:
* Y Shrimati Mafida Ahmed:
LDr. Ram Subhag Singh:

Will the Minister of Transport and
Communications be pleased to statc:

fa) whether the surface transport
staff of Indian Airlines Corporation
went on a strike in Calcutta recently;

(b) if so, the reasons for the same;
and

(e) its effect on the services?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a} Yes, Sir.

(b} The rcason given for the strike
by the workers was that inconvenicnce
was being caused to motor Lransport
drivers in the process of shifting the
Indian Airlines Corporation garage
from the premises at Lee Road near
Woodburn Park to 13  Ballygunge
Circular Road.

(¢) As a result of the strke, 14
passenger  services and 3 charter
flights were delayed.

Shri N. R. Muniswamy: May [ know
the reason for this discontentment
and whether steps have been taken to
see that they are well paid?

Shri Mohiuddin: Sir, the reason for
this strike was the claim by the
drivers that inconvenience was being
caused to them in the process of shift.
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ing the garage from one place to the
other. I think that was a very Himsy
ground on which to go on strike.

Shri Rajendra Singh: May I know
if any disciplinary action has been
taken or is being taken against the
striking workers?

Shri Mohiuddin: No, Sir; the strike
was settled very quickly. It ‘vas only
for 3 days and the Ceptral Union
apologised for the strike. They said
that the local union peopls should not
have done it and it was amicably
settled.

Najafgarh Sewage Trench

+H
" Shri Shree Narayan Das:
*429 | Shri Radha Raman:
*Y) Shri Ramji Verma:
[ Shri Amjad Ali:

Will the Minister of Health be
pleased to state:

ta) whether it is a fact that work
on Najafgarh Sewage Trench has not
been completed and further progress
is at a standstill causing accidents to
villagers who pass through it day in
and day out;

(b) if so, what action Government
are taking to complete this work; and

(c) whether any accidents, fatal or
otherwise, have actually occurred as
a result of this trench and if so, what
was their number and nature?

The Minister of Health (Shri Kar-
marker): (a) and tb). The work on
Najafgarh Sewage Trench is expect-
ed to be completed by the end of
June, 1960. The progress of the work
is now satisfactory. Adequate pre-
cautions are being taken by CP.W.D.
to avert accidents.

(¢) No fatal accident has been re-
ported. It is however learnt that a
doctor accidentally slipped into one
of the trenches dug for this sewage.

1 should like to add that he slipped
in one of the trenches because he
went against the signboard “Danget”.
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Shri Shree Narayan Das: What
were the reasons for the non-com-
pletion of the work in hand?

Shri Karmarkar: Firstly, after the
layout of the sewer line was given to
the contractors, the Drainage Engi-
neer of the Municipal Corporation of
Delhi intimated that he would like to
shift the sewer on the other side of
the Najafgarh Road. Then the work
was suspended, On the 2Znd  August,
1857 he agreed with the earlier sug-
gestion that the work be re-commenced
and he proposed that the invert level
of the sewer should be depressed by
426 ft. As the lowering of the datum
involved work under difficult condi-
tions of flowing sand, it was antici-
pated that it would involve extra
cost and time and the matter was
referred by the CPWD to the erst-
while Joint Water and Sewage Board
for their consideration. The Board
finally decided in October 1957 that
the datum should be depressed by
426 ft. The contractors represented
agalnst this on 14th January 1858 and
asked for the enhancement of the
rates. The CPWD recommended thc
enhancement to the Government of
India, who went to the Law Ministry
for their opinion. Law Ministry was
of the opinion that no additional pay-
ment was due, but ultimately they
agreed to additional payment and
rates were sanctioned to the contrac-
tors in June 1959. Then comes the
seventh stage, when the contractors
who were awarded the work on
Sectors IT and II1 were removed from
the approved list of contractors
immediately after the contract was
awarded to them. Then comes the
eighth stage.

Mr. Speaker: How many more are
there?

Shri Karmarkar: I want to be frank
and give all the details, because I
anticipate the supplementaries.

Mr. Speaker: How many more are
there?

Shri Karmarkar : Eighth and last
one. Eighthly, the work on Sector II
was awarded to another contractor on
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30th October 1959, and the work of
Sector 111 was also awarded to
another firm on 1st December 1959.
‘There are other reasons also but,
then, 1 should like to be brief.
Finally, as T =aid, it is hoped that the
work will be completed by about
June 1960,

Shri Shree Narayan Das: May I
know whether the doctor who fell in
the trench has been awarded any
compensation?

Shri Karmarkar: He could not
have, because he went against the
signboard, which was an indiscretion.

Shri C. K. Nair: May [ know whe-
ther any fina) date has been fixed for
the completion of this sewage work?

Shri Karmarkar: My hon. friend
knows Delhi much better than I do.
ATl the same, ] may tell him that the
work is expected to be completed by
the end of June 1860—expectations.

Shri C. K. Nair: January 19607

Shri Karmarkar: June 1960; Jan-
uary 1960 is already over.

Krishna Barrage in Andhra Pradesh

*430. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the completion of the
Krishna Barrage in Andhra Pradesh
has been held up for want of steel
for the shutters;

(b) the steps taken for meeting the
shortage of steel; and

(¢) the area affected by the non-
completion of the Project and since
how long?

The Deputy Minister of Irrigation
and Pawer (Shri Hathi): (a) Although
there had been delay in getting the
necessary stee] for the gates, it has
since been possible to get nearly all
the required quantity of steel now.
The project will not now be held up
on that account,

(b) Does not arise.
381 (AiQy LS—2.
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(¢) The information is being col-
lected.

Shri Rami Reddy: May I know
whether it is not a fact that the pro-
gress of this project has been far
ahead of schedule and the comple-
tion of it has been held up only for
want of steel for.the shutters?

Shri Hathi: That is what I stated.
Originally, there was delay in get-
ting the required steel

Drainage Scheme for Agartala
+
0431 / Shri Dasaratha Deb:
" |_ Shri Bangshi Thakur:

Will the Minister of Health be
pleased to state:

(a) whether any drainage scheme

has been finally approved for Agar-
tala Town; and

(b) if so, when it is expected Lo be
executed?

The Minister of Health (Shri Kar-
markar): (a) and (b) Approval for
the first phase of Agartala Drainage
Scheme estimated to cost Rs. 22:87
lakhs will be issued shortly.

Shri Dasaratha Deb: May I know
when the work is likely to be started
in Agartala? What was the reason
for delaying the finalisation of the
scheme for the last four years?

Shri Karmarkar: The first delay
was, I suppose, because they wanted
to decide whether it should be a
storm water drainage or underground
drainage. Frankly, I have not with
me the reason for the delay, if there
is any delay. The scheme was ap-
proved on the 24th December 1859, I
shall find out whether there has been
any delay and. if so, why and how
much,

Mr. Speaker: The other question
was when will it be completed?

Shri Karmarkar: | should like lo
have notive about that. Because. so
far as 1 can see, it is being consider-
ed and sanctioned, looking to the
stage of the scheme,
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Shri Braj Raj Singh: They are not
probably switching over to the Aus-
iralian pattern.

Shri  Karmarkar: Let me  firs!
reply, then yvou can have your  say.
Judging from the amount budgeted
for, I think a substantial part of the
scheme wil] be completed this year
and next year. That-is what 1 gather
from the budget estimates,

Shri Bangshi Thakur: May I know
whether it is a fact that the Apartala
Municipality has refused to take
about Rs. 12 lakhs given by the Gov-
ernment as grant for constructing,
repairing and clearing the drains at
Agartala?

Shri Karmarkar: The Agartala
waler supply scheme estimated . . .

Shri Bangshi Thakur: Not water
supply scheme; I am referring to the
drainage, for which Rs. 12 lakhs were
sanctioned by the  Government,
though it has been gefused by the
Agartala Municipality.

Shri Karmarkar: The final estimate
for the second phase of the Agartala
drainage scheme is Rs. 11:87 lakhs.
The first phase of the scheme, esti-
mated to cost Rs. 2287 lakhs as 1
said in my main reply, will be taken
up in consultation with the Ministry
concerned. I could not follow the
other question.

Shri Bangshi Thakur: The Govern-
ment has already agreed to give
Rs. 12 lakhs to the Agartala Muniei-
pality, but they have recfused that
grant.

Mr. Speaker: Has he been able to
follow the question?

Shri Karmarkar: I have tried to
follow. What I have followed is that
fthe Muniemsiity Bnve reluaced sonwe-
thing and he asks me why.

Shri Bangshi Thakur: Why was it
refused?

Shri Karmarkar: I have no answer
at the moment.

Shri Dasaratha Deb: May I know
whether this drainage would be
underground or over the surface?
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Shri Karmarkar: The present
scheme is for storm water drainage.

Chittaranjan Locomotive Works

*433. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) what was the foreign exchange
vlement i the manufacture of a loco-
motive in Chittaranjan  Lotomoluve
Works, in 1956 and 1959 respectively;

() the number of man-hours  re-
quired  during the  same period for
one locomotive; and

(c) what is the price of a loco-
motive now?

The Deputy Minister of Railways
(Shri 5. V. Ramaswamy): (a) The
average foreign exchange element per
loco was as under:

1956—Rs. 1,39,000
1958—Rs. 70,000

(b) The average man-hours re-
quired per loco were as under:

1956-57—26,800
1959-60—29,200
{upto Oct. 59)

(¢) The present average cosl per
locomotive is as under:

Excluding Dividend—Rs. 4,098,000
Including Dividend—Rs, 4,57,000

Shri T. B. Vittal Rao: The hon.
Minister has stated that whereas the
man-hour per locomotive in 1956-57
was 26,800 it is 29,200 in 1958-60.
What is the reason for the increasce
in man-hours?

Shri 8. V. Ramaswamy: Formerly,
we used to import hoilers and other
materials. Now we are manufactur-
ing them ourselves. Also, we have
changed the method from integral
casting to fabricaling construction,
and thiz invelve; mone lahour. That is
why the man-hour hes asae up.

Shri T. B. Vittal Rao: We are told
that we are going lo cnter the export
markel. How does our price of loco-
motives compare with that of tradi-
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tional exporters like Japan and West
Germany?

Shri S. V. Ramaswamy: Our prices
are very favourable,

Shrimati Sucheta Kripalani: What
percentage of the cost of production
is accounted for by overhead charges?

Shri 5. V. Ramaswamy: [ would
require notice for that.

Shrimati Sucheta Kripalani: How
does our price compare with that of
TELCO locomotives?

Shri §. V. Ramaswamy: TELCO are
manufacturing metre-gauge and we
we are manufacturing broad-gauge.
So the prices cannot be compared.

Shri T. B. Vittal Rao: To which
countries are we thinking of export-
ing locomotives?

Shri S. V. Ramaswamy: To any
country which would like to import
eur engines?

Mr. Speaker: Of course, the hon.
Minister cannot thrust the engine on
an unwilling c¢ountry. The Thon.
Member only wants to know what our
chances are. For example, there is
no chance of exporting locomotives 1o
Great Britain,

The Minister of Railways (Shri
Jagjlvan Ram): We are thinking of
some of the countries in the East and
the Middle East.

Shri Anthony Pillai: What is the
price of locomotives today? How
does it compare with the price three
years ago? Is it cheaper becausc of
Tabour efficiency?

Mr. Speaker: How do the present
prices compare with the prices three
wvears ago?

Shri 5. V. Ramaswamy: Prices have
come down.

Inter-State River Waters Dispute
between Madras and Kerala

*434. Shri N. R. Muniswamy: Will
the Minister of Irrigation and Power
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be pleased to refer to the reply given
to Starred Question No. 928 on the
28th August, 1959 and state:

(a) whether the inter-State river
dispute on the exploitation of Param-
hikulam water, between Kerala and
Madras has since been settled;

(b) if so, the nature of the agree-
ment; ’

(c) whether the construction of a
reservoir on the Madras side to store
the Sholayar waters had been com-
pleted; and

(e if not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

{(b) Does not arise.
{¢) No, Sir.

(d) vertain differences with regacd
1o the distribution of Sholayar waters
between the two States are yet to be
seltled.

Shri N, R. Muniswamy: How long
will it take for the settlement of this
dispute?

Shri Hathi: A moecting was held
only on the 8th February, 18960, Many
of the points have been settled at the
technical level but they have not yet
been confirmed by the State Govern-
ments. I think it should not take
much time.

Shri N. R. Muniswamy: Can we
have an idea of the dispute because
s stiil an the stage of pegotiolion?
What are the real points of differvnce
between these two States?

Shri Hathi: In the project repor!
that the Madras Government had pre-
pared there were certain points with
regard to the storage of water, the
use of water, the tolal amount of
water, the period when it should hc
stored, the periods when it should be
released etc. All these are points
which had to be discussed.
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Suont Notice QuEsTION

Telephone Trunk Call Rates

SN.Q. 3 Shri Tyagi: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that only
a week before the opening of the
Budget Session of the Parliament his
ministry had effected drastic changes
in the schedule of telephone trunk
call rates;

(b) if so, what changes have been
effected, and what is the estimate of
additional revenue out of these
changes; and

(c) whether it is also a fact that
the half rates charged hitherto during
the night hours have been changed
into full rates on Sundays and from
50 per cent. raised 1o 70 per cent. on
other days?

The Minister of Transport and Com-
maunications (Dr. P. Subbarayan): (a)
Telephone Trunk Call Rates have not
been changed; the quantum of con-
cession available on Trunk Call Rates
has been modified from 1st February,
1960. The change did not involve any
prior approval of Parliament. Under
Section 7 of the Indian ‘Telegraph
Act, the Government has been em-
powered to make rules by notification
in the Gazette fixing rates for tele-
graph and telephone facilities. Accord-
ng to clause 5 of Section T as intro-
duced by the Indian Telegraph
Amendment Act 47 of 1957, “all rules
made under the section shall be laid
for not less than thirty days before
cach House of Parliament ag soon  as
possible after they are made and shall
be subject to such modifications as
Parliament may make during the
session in which they are so laid er
the session immediately following™.
The rules amending  the concession
rate periods were published in the
Gazette of 23-1-1960 and were placed
before the Lok Sabha on 10-2-60. The
provisions of the Act have thus been
strictly complied with.
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(b) (i) A statement giving the
Concessional Tariffs and periods
before and after 1st February, 1960 is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 89].

(ii) No appreciable change in re-
venue i5 expected.

(c) Yes, Details of changes are in
the statement laid vide  part (b) (i)
above.

Shri Tyagi: From the statement 1
find that six hours after 12 o'clock
in the night were hitherto charged at
one-third of the normal rates. Now
these six hours have been reduced to
two hours and the rate for these twe
hours would be not 33-13 per  cent
but 40 per cent. Also, five hours of
half rate have been increased to six
hours bui the rate has been increared
from 50 per cent, to 70 per cent.

Mr. Speaker: What is his question?
The hon. Minister says that this has
been effected. Now what is it that'he
wants to ask? Does he want to know
that if the rates have not given any
more reiurn why there has been any
change?

Shri Tyagi: My question will follow.
Thirteen hours during which 100 per
cent. charge was made have been
increased to 16 hours. Now for 16
hours 100 per cent, charge will be
made. After that, I do not under-
stand as 1o how the hon, Minister
claims that in spite of the increase of
rates and in spite of the period of
higher rates, which has now been
increased, there would not be revenue
increase.

Dr. P. Subbarayan: These altera-
tions have been made in order to
quicken the calls that come through.
Because of the heavy beoking during
these concessional periods, not even
one-third of the booking that has
been made goes through. New we
find, after examination and after the
thing has been al work, that the rate
of calls that materialise has increased
considerably and the rate that does
not materialise has also decreased.
Therefore it is for the convenience of
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the public that this has been done.
Besides the staff in the peak period,
that is, during the morning hours, has
not been able to carry out these
measures as the staff was not enough
and it will mean an increase in the
pay roll. That is the reason why this
has been done, that is, in order to
lighten the burden on the staff and
for the convenience of the public so
that they get their calls through more
quickly.

Shri Tyagi: Again there is some
difficulty in following the hon, Minis-
ier's statement. Six hours, during
which the concessional rate wes one-
third, have now been squeezed to two
hours. From the ordinary common-
sense my conclusion is that all those
calls which used to spread over six
hours will now be cencentrated to
two hours and these are the crucial
hours as the hon. Minister says.

Dr. P. Subbarayan: The hon, Mem-
ber is mistaken in his presumption.
This is being done in order to allow
the otdinary social ecalls to be made
during this period whereas these con-
vessional rates were being used by
businessmen thus crowding out the
sovial callers.

Shri Tyagi: How arc the business-
men prevented from putting in their
calls within these concessional {wo
hours?

Dr. P, Subbarayan: Because of the
simple reason that when they find
that their ecalls go through more
quickly (Some Hon. Members: How?)
they take advantage of the 70 per
cent. period which has been raised to
three hours both in the morning and
in the evenings.

Shri Tyagi: Has the hon. Minister
assessed the percentage of calls and
the change effected during this period
of 15 to 20 dai?

Dr. P. Subbarayan: This is too
short a time to assess that, but, from
what 1 have heard, the thing 15 work-
ing more satisfactorily and peoplc are
getting their ecalls through raore
quickly than they did before.

PHALGUNA 7, 1881 (SAKA) Written Answers 2906

Seth Govind Das: According tu the
statement, which has been placed
before us, certain rates are changed
even within one hour, that is, for one
hour there is one rate and for another
hour there is another rate. Is it not
poing to be a very complicaled malter
as far as both the staff and the public
ure concerned?

Dr. P, Sobbarayan: No, Sir. The
staff find it more easy to work than
they did before.

Shri Tangamani rose—

Mr. Speaker: I will proceed’ io
another matter. We are going to have
some discussion on the Posts and Tele-
graphs. At that time hon. Members
may take up this more leisurely.

Shri Tangamani:
whether any
received.

I want to know
protest  has  becn

Mr. Speaker: Not vel. This itsell
i% a protest.

Shri Tangamani: May I know
whether this change was cffected as
a result of represcntation from any
interest? If so, what was the nature
of the representation?

Dr. P. Subbarayan: No, Sir, This
change was effected because there
were constant complaints about calls
not going through as quickly as thev
wianted. We are trying this so that
people may be more salisfied with
their calls materialising in time.

Seth Govind Das: May [ know onc
more thing? The hon. Minister. .. ...

Mr. Speaker: Papers to be laid on
the Table,

WRITTEN ANSWERS TO
QUESTIONS

Fruit Production

*411. Shrimati Ila Palchoudhuri:
Will the Minister of Food and Agri-
culture be pleased lo state:

(a) whether the Government  of
India's attention has becn drawn to
the Americun technigque as exhibited
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at the Amriki Mela at the Werld
Agriculture Fair—in  dealing  with
oriental fruit fies:

ib) whether it is proposed to adopt
it to help growers of apples, bananas,
papayas and other fruits in this
country; and

o) if so. the steps taken or pro-
poved o be taken in this regard?

The Minister of Agricullure (Dr.
P. S. Deshmukh): (a) Yus.

(b and (¢), Before the technigue
for the control of fruit flies is actually
rdopted in the field, a good deal of
laberatory work on the sterilization
dose, effect of sterilization on  the
mating habit and longivity of flies is
necessary.  The  Indian  Agricultural
Research Institute is already conduct-
ing research in this regard. The Gov-
ernment of India will no doubt con-
sider trying this method for the
eradication of fruit flies. Iis large
seale adoption would, however, depend
upon the cost involved,

Rickshaw Pullers’ Co-operatives

“417. Shri Ramji Verma: Will the
Minister of Commuonity Development
and Ceo-operation be pleased lo state:

(a) whether it is a fact that a
scheme to promote rickshaw pullers'
co-operative societies in big cities has
been drawn up; and

(b) if so, the main features of the
schems?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) A draft scheme
for the organisation of rickshaw
pullers’ co-operative societics has been
drawn up and circulated to all the
State Governments etc. and they have
been requested to make such changes
in it as may be required in the light
of local conditions, prepare a pilot
scheme for the organisation of one or
two societies in each State. and for-
ward such schemes to this Ministry
for approval.
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{b) Under the draft siheme., cach
society will have as its memboers cyele-
rickshaw drivers, auto-rickshaw
drivers, and a few sympathisers. Hand
pulled rickshaws are excluded from
the scope of the draflt scheme ey the
present. Th number  of  eyele-
rickshaw  drivers  and  sympathiser
members will be reduced pradually
s0 that ultimately there will be only
auto-rickshaw  drivers  as  members,
The  eycle-rickshaws  or  the  aulo-
rickshaws, as the case mav be, will
be owned by the society and given 1o
members on such rent as may be fixed
by the gencral body.  The attempt
will be to realise from the driver
memboers the cost of eyele-rickshaws
m one o one and o haif vewrs and
of  auto-rickshaws in 2] to 3 years
The central  co-operative  financing
agencies will be persuaded lo provide
by way of loans, the funds that may
be needed by the societies initially.
To the extent that State Governments
have to give such financial assistance,
thi: Central Gevernment will provide
ithem with interest bearing loans. No
subsidy will be given to the societies.

A copy of the letter No. 13-33/58.
Coop.l/U.C. dated the 13th Oectober,
1959, nddressed to all the State Gov-
ernments together with a copy of the
scheme is placed on the Table of the
House. [See Appendix I, ennexure
No. 80]

Import of French Fertilizers

*420, S8hri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided 1o import
French Fertilizers through the United
States Government; and

(b) if so. the details of the decision?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Yes,
Sir. An allocation of about 1,005
million Francs (equivalent io $2.05
million) has been made available to
India under the Third Country Cur-
rency Programme of the U.S. Govern-
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ment. A tender for the supply of the
following quantitics of fertilisers wos
issued in January, 1960:—

1. Nitro-phosphate ‘e
500 tons.
2. *Caleium Ammonium
Nitrate and/or
45 642 Lons.

3. “Urea 23,034 tons.

“The guantities of fertilisers indi-
cated are the maxianum quantities of
cavhi of the fetinsers which can be
purchased with the allocation.  The
exaet quaniicrs of fertilisers (o be
purchased of cach  type are to be
determined on the basis of their res-
prctive prices

The  requisite  tenders  have  been
recerved  and  are being examined.
Necessary awards are expected to be
miade hortly.

Nepal Airlines Service

*425. Shri Aurcobindo Ghosal: Will
the Minister of Transport and Com-
munications be pleased to state:

ra) whether the Nepal  Airlines
Scrvice has started operating in India;
tb) if so, when: and

(c) what are their scheduled routes
mn India?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) to (c).
The Royal Nepal Airlines Corporation
commenced operating on the Kath-
mandu-Nepalganj-Delhi and the
Kathmandu/Patna routes from 16th
January, 1960 and on the Kathmandu-
Biratnagar-Calcutta routes from 19th
January, 1960,
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Bomb Explosion on Amritsar and
Pathankot Railway Line

*428 Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state the progress made since Decem-
ber, 1959 in determining the glements
connected with the bomb explosion on
the Railway line between Amritsar
and Pathankot on the 29th November,
19587

The Deputy Minister of Railways
(Shri Shahnawar Khan): The cmse is
still under investigation by police.

Forests in Andamans

. Dr. Ram Subhag Singh:
432. 5 Sardar A. S. Saigal:

Will the Minister of Food and Agri-
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eultare be pleased to state:

(a) whether it is a fact that physi-
cal verification of the forests of
Andamans has not been done for the
last three years:

(b) if so, the reasons therefor; and

(¢) when Government propose 1o
have the next physical verification of
the Andamans forests?

The Minister of Agriculture (Dr.
P. S. Deshmuokh): (a) to (c). Physical
verification of the forests in the
Andamans has not been attempted. If
ihe hon. Member is referring to veri-
fication of timber and stores, such
verification has been carried out
annually during the last 3 vears to the
cxtent possible.

Supply of Wheat to West Bengal

+435 Shri 5. M. Banerjee:
" "|_Shri Aurobindo Ghosal:

Will the Minister of Food and Agri-
culture e pleased to state:

(a) whether it is a fact that Central
Government had sent huge quantity
of wheat to West Bengal Government
in November, 1959 at Rs, 15 per maund
for distribution among the flood-
stricken areas;

(b} whether this wheat was sold in
the open market;

tc) whether this wheat was found
to be unfit for human consumption;

(d) *whether any enguiry was held;
and

(e} if so, the {inding of this enquiry?

The Depuily Minister of Food a::'l
Agricullure (Shri A. M. Thomas): (a)
to 1e). Government of India are sup-
plying wheat to the West Bengal Gov-
ernment  at Rs. 14 per maund for
distribution in the distriets through
modified rationing and other forms of
distribution.

No separate allotment for flood-
<iririen areas was made in November,
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1859 and it is understood from the
West Bengal Government that no
wheat supplied by the Centre was
cither unfit for human consumplion or
sold in the open market.

(d) and (e). Do not arise,
el
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Silting of Bhakra Reservior

%437, Shri P. C, Borooah: Will the
Minister of Irrigation and Power bhe
pleased to state:

(a) whether it is a fact that a Joint
Board will be formed comprising of
Himachal Pradesh and Punjab Gow-
crnments 1o check the silting of the
Bhakra reservoir: and

(b} if so. the details thereof?

The Depuly Minister of Irriga-
tion and Power (Shri Hathi): (a}
Yes. Al a mecling held between
the representatives of the Punjab
Government and the Himachal Pra-
desh Administration on  the 12th
February, 1960, it was suggested that
an inter-State Soil Conservation Co-
ordination Board be set up.
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{b) The membership of the Board
has been proposed as follows:—

Punjab:

(1) Plarming Commissioner—

Chairman.
(2) Secretary, Agriculture,
(3) Chief Conservator of Foresis.
(4) Director of Agriculture

Himachal Pradesh:

(1) Development Commissioner—

Vice-Chairman.
(2) Chief Conservator of Forests.
(3) Director of Agriculture.

Bhakra Dam;

The Gencral Manager, Bhakra Dam
and after the discontinuance of the
post of the General Manager, a repre-
sentative of the Bhakra Dmm organi-
sation.

The Board would plan and review
soil conservation activities and pro-
grammes of Punjab and Himachal
Pradesh in the catchments of rivers
Sutlej and Beas. The catchment area
of river Ravi 15 proposed to be kept
out of its purview for the time being.
The Board would have a full time
Secretary.

The Bhakra Control Board consider-
cd these suggestions at its last meeting
and decided to leave further action on
these proposals to be taken by the
Government of Punjab and the
Himachal Pradesh Administration,

Revised Trunk Call Rales

*438. Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state the revenues that
Government are expecting from revi-
sion in the rates of trunk calls?

The Minister of Transport and
C icati (Dr. P, Subbarayan):
Trunk Call Rates have not been
revised, only the periods and cxtent
of concession have been changed.

No significant change in the revenue
is expected.

Shori Wagon Supply for Food
Movement

*439. Shri Chintamoni Panigrahi:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that food
movement from Orissa to West Bengal
has been held up due to inadequate
allotment of wagons by the S.E. Rail-
way authorities;

(b) whether the two State Govern-
ments of Orissa and West Bengal have
brought this matter to the notice of
the Railway authorities;

(c) whether the representative of
the S.E. Railway authorities was
invited to a joint conference of the
officials of the two State Governments
recently held in Calcutta; and

td) if so, what is the actual position
in this regard?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No. In
fact the total movement of rice and
paddy ex-Orissa to West Bengal from
28th December, 1959 to 18th February,
1960 was 4,724 wagons which is
approximately 94,480 tons.

(h) The Railway authoritics have
been requested by the State Govern-
ments to step up the movement
further.

(¢} The representative of the South
Eastern Railway was not asked to
attend the recent joint conference of
the officials of the State Governments
of West Bengal and Orissa at Calcutia
but close liaison is being maintained
by the Railways with the Principal
Liaison Officer of the West Bengal
Government. The Railway represen-
{ative also attends the weckly Trans-
port Advisory Committee’s meetings
held by the Chief Minister of Wost
Bengul  every Tuesday where the
question is discussed.

(d) The traffic is buing cleared
expeditiously.
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State Trading in Foodgrains

[Shri Ram Krishan Gupta:

Pandit D. N Tiwari:

Shri Raghunath Singh:

Shri Madhusudan Rao:

Shri A. K. Gopalan:

| Shri Narayanankutty
Menon:

Shri Ajit Singh Sarhadi:

Shri Ram Garib:

Shri Prakash Vir Shastri:

Wil I.hL- Minister of Food and
Agriculture be pleased to refer to the
reply given to o Supplementary Ques-
tion of Starred Question No. 158 on
the 20th November, 1958 and stale:

“441.

- et e A

(a) whether Government have re-
vised the scheme of State Trading
in food-grains in the light of the
difficulties the States have experienc-
ed; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agricnlture (Shri A. M. Thomas): (a)
and (b). No, the scheme of State
Trading has not been revised but
purchases of foodgrains by the Gov-
ernments of certain States have been
given up. Purchases of rice and
wheat in most of the surplus or mar-
ginally surplus States are continuing.

Canal Water Dues from Pakistan

( Shri Vidya Charan
Shokla:
“442.{ Shri Ram Krishan Gapta:
| Shri Raghanath Singh:
| Shri D, C. Sharma:

Will the Minister of Irrigation apd
Power be pleased to refer to the reply
given to Unstarred Question No. 57
on the 17th November, 1859 and state
whether any progress has since been
made in the matter of realization of
the “disputed” as well as balance of
“undisputed” charges from Pakistgn?
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The Deputy Minister of Irrigation
and Power (Shri Hathl): No further
payments of “disputed” or “undisput-
ed” charges on account of canal water
supplies have been received from
Pakistan. The matter is still  under
correspondence  between  the two
Governments.

Package Programme

Shrimati Ila Palchoudhuri:
* -143.{ Shri Rumi Reddy:
| Kumari M. Vedakumari:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starred Question No
435 on the 30th November, 1959 and
state:

fa) whelher consideration of 1he
Pilot Project for intensifying agricul-
tural production has since been com-
pleted: and

(b) if so. with what result?

The Mini of Agri e (Dr. P.
S. Deshmukh): (a) Not yet.

(b} Does not arise.

Retrench t of ployees of the
Town Planning Organisation

( Bhri Ramji Verma:
Shri Prakash Vir Shastri:
“444. / Shri Yadav:
Shri Jagdish Awasthi:
Shri Braj Raj Singh:

Will the Minister of
pleased to state:

(a) whether it is a fact that a num-
ber of employees of the Town Plan-
ning Organisation have been served
with notices for termination of their
employment in the near future;

Health be

(b) if so, the Teasons therefor:

(r) whether the Government of
India have made any arrangements for

their absorption in other Government
Offices:

(d) how many of them will be ab-
sorbed in other Government Offices;
and

t¢) whethey these retrenched  em-
ployees will be given priority by the
Employment Exchanges or the Em-
ployment Directorate while nominat-
ing them for employment in Govern-
ment or private  offices?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir,

{b) The staff in the Town Plunning
Organisation was appointed for  pre-
paring the Master Plan for Delhi,
Thiz work has been almost completed
and the staff now surplus to the re-
quirements of the Organisation  has
been served with notices of  termig-
ation of their employment.

(¢) The particulars of the staff like-
¥ to be retrenched have been  for-
warded by the Town Planning Or-
ganisation to the Directorate General
of Resettlement and Employment
Some surplus staff will also be ab-
sorbed in the Central Regional and
Urban Planning Organisation.

(d) A statement showing the staff
proposed to be appointed in  the
Central Regional and Urban Planning
Organisation is laid on the Table of
the Lok Sabha. [See Appendix I,
annexure No. 81.] It is not possible to
say as to how many of the remaining
staff will be absorbed in other Govern-
ment offices in the near future.

(e) Necessary priority will be ac-
corded in accordance with the exist-
ing instructions on the subject.

Counterfeit Tickets

“445. Shri Mohan Swarup: Will the
Minister of Rallways be pleased to
state:

(a) whether it is & fact that Rall-
way Police raided a printing press
namely ‘Saraswati Press' at Morada-
bad on the 28th January, 1960 and
seized blank ticket books and excess
fare ticket books;

(b) whether it is a fact that there is
a regular racket in the counterfeit
tickets at reduced prices; and -
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(c) whether it is also a fact that
the paper used for fake ticket-book:
s the same as for the genuine books?

The Depuiy Minister of Rallways
(Shri S, V, Ramaswamy): (a) No, Sir.
The Railway Police conducted a raid
on ‘Jain Press’ on 25-1-1960. They
have also subsequently seized from
another place some bogus blank paper
ticket-books.

(b) While there have been somo
cases, there is no evidence of a regular
racket in counterfeit tickets.

(c) Yes, similar paper had heen
used.

Road Maps

*446. Shri P. C. Barooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
Central and State Governments have
initiated a scheme for preparing com-
prehensive road maps for each district
for the purpose of drawing up an
integrated plan of road development
for each State and for the country as
ua whole;

(b) if so, when the scheme is likely
to be fully executed and the maps
published; and

(e) the position accorded to the de-
velopment  of rural roads in  th+
scheme?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

{b) Work on the preparation of the
proposed District Road Maps s al-
ready in progress in most of the
States and is expected to be completed
by the end of the current Plan period.
The maps are intended for  official
use.

t¢) The purpose of the maps 1s to
provide a long-range pattern of road
development to be undertaken in
cach district so as to ensure the co-
ordinated and  planned development
of rural roads by the various agencies
coneerned.
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Free Trade Zone at Kandla Port

+447, J Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 54 on the 1Tth November,
1959 and to state at what stage is the
proposal for setting up a free trade
zone at Kandla Port?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Baj Bahadur): The proposal is
still under consideration,

Central Board of Foresiry

Shrimati Ila Palchoudhuri:

448 Shri Rameshwar Tantia:

Will the Minister of Food  and
Agriculture be pleased lo stale:

(a) whether it is a fact that the
Government of India have accepted
the recommendations of the Central
Board of Forestry in connection wilh
setting up of a Central Board for the
rational allocation of timber;

(b) whether the Central Board
has been constituted; and

(c) if so, ils constilution and exact
functions?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). Yes, S'.

(¢) A slatement giving the constitu-
tion and functions of the Board s
placed on the Table of the Lok Sabhu.
|See Appendix 1, annexure No.o 92

Signals at Dum Dum Junction

475. Shri Subiman Ghose: Will lhe
Minister of Railways be pleased i
stated

ta) whether it is a faet that the start
signal No, 3 of Dum Dum  Junction
North Cabin, Scaldah  Division
Eastern Railway indicates routes i
the drivers for three different lines
sizguitaneously, wiz. Bongaon  line.
Penkuni line, and Chord line;
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tb) if so, whether the driver is
musled and cannot understand the
specific line he is approaching:

te) how many trains were put on
wrong lines in the years 1957, 1958
und 1959; and

(¢) what action Governmenti pru-
pose to take to remove the difficulty?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No. The
Starter Signal only permits a driver
ta proceed uplo  the Last Stop
Signal, which is different for cach of
these three dirvections,

(b) There has  been no casc  in
which any driver was misled by this
signal, as it does not give advance in-
formation of the line on which a
driver will be entering.

(¢) There has been no case during
1957. 1958 and 1959, when a train was
put en a wrong line,

ttl) In connection with the proposed
provision of Route Relay Interlocking
in connection with the Railway Elec.
trification Project, the signalling ar-
rangements at this station would be
modified. Then a driver will get ad-
vance information at the Starter, as lo
the line on which he will be proceed-
ing, in addition to the facilitly of
having the Last Stop Signal for the
individual line.

Teleph

Connecti in Bankura
(West Bengal)

476. Shri Subiman Ghose: Will the
Minister of Transport and Communi-
* cations be pleased lo state:

(a) how many applications are pend-
ing in Bankura town (West Bengal)
for telephone connections up-till now;

(b) what is the date of first appli-
cation and the date of the last appli-
cation; and

i) when the econneclions are ox-
pected to be given and to how many
applicants?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
ia) 39 upto 31-1-1960.
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(b) The date of first application is
17-11-1856. The date of latest appli-
cation is 20-1-1960.

(c) The connections are held up for
want of essential material mainly iron
wire, the supply position of which is
very unsatisfactory. Connections will
be provided to all the applicants de-
pending on the availability of ‘he
essential slores.

Research in Potato, Whea{ and Maize

477, Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the nature of research investi-
gations undertaken by the Mycology
Division of the Indian  Agricultural
Research Institute, New Delhi during
the last ten years with regard to
potato, wheat and maize;

(b) the results of these investigat-
ions; and '

(¢) the recommendations made t{o
the farmers in the country?

The Depuly Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A statement is placed on the Table.
[See Appendix I, annexure No. 93].

Agricultural Development of Delhi

478, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the total amount spent
by the Central Government on the
agricultural development of Delhi
during the First and the Second Five
Year Plans so far separately?

The Deputy Minister of Agricumiture
(Shri M. V. Erishnappa): First Plan
period—Rs. 91:11 lakhs; Second Plan
period—Rs, 91.89 lakhs. (upto Decem-
ber, 1958).

Soil Erosion in Delhi

479, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of places where worlk
to check soil erosion has been done so
far in Delhi during 1958-60; and
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(b) the amount of moncy
thereon?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) (i) The Shamlat
Lands of villages Maidangarhi,
Tughlukusbad, Rajokheri, Satbarhi and
Masudpur in the Aravali Hills, South
of Delhi;

spent

(ii) near Satbarhi and Chandan
Hulla villages of the Mehrauli Block;
and 4 4

(1i) the banks of river Yamuna.

(b} Rs. 44,704 (From 1-4-1959 to
31-1-1960).

Ticket Checkers and Collectors on
Western Railway

480, Shri Onkar Lal: Will  the
Minister of Railways be pleased (o
slate:

(a) the number of ticket collectors
and tickel checkers operating on the
Western Railway during 1957, 1958
and 1959;

(b) the number of ticketless tra-
vellers apprehended by them  during
these years; 1

() the amount of fines realised and
the number of prosceutions launched
and convictions obtaincd;

(d) the difficulties experienced by
checking Staff especially in regard
to students; and

() the steps taken 1o remove these
difficulties?

The Deputy Minister of Railways
(Shri Shahnawaz Kham): (a) 1o (o).
A stutement giving the requisite  in-
formation  is placed on the Table.
[See Appendix I annexure No. 94].

Unauthorised Vendors and Hawkers
on N, Ratlway

481. Shri D. €. Sharma; Will {he
Minister of Railways bce pleased 1o
slate:

is a fact that some
and hawkers

(a) whether it
unauthorised vendors
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operate on the Pathankot-Jogindcr
Nagar section of Northern  Railway,
and

(b) if so, the action taken or pro-
posied 1o be taken in the matter?
' The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,

somelimes; some unauthorised vendors
or hawkers operate without permis-
sion and in contravention of the rules

(b) The measures gencrally taken
to deal with unlicensed vendors  and
hawkers and given in the statement
placed on the Table are taken  over
this section also. [See Appendix I,
annexure No, 95.]

Linseeda

482. Shri Manabendra Shah: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Indian Council of
Agricultural Research and the Central
0il-Seeds Committee have evolved im-
proved variclies of linseeds; and

(b) whether it has been found that
application of nitrogen through am-
monium sulphate nitrate  gives  the
maximum yield?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

{b) Yoes.
P.L. 480

483. Shri Manabendra Shah: Wil
the Minister of Food and Agriculiure
bhe pleased 1o state the quanstity of
wheat imported sn far under the
agveement signed with the Govern-
ment of the United States for import-
ing three million tons of wheat under
L. 4807

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
About 583,000 tons of wheat  have
been imported up to 15-2-1980 under
the P.L. 480 Agrecment signed on
13-11-1959.
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‘Port at Haldia

( Shri §. C. Samanta:
484. { Shri Subodh Hansda:
_ Shri R. C, Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the scrvices of hydrau-
lic expert and a dredging expert
through U.N.T.A. as advised by Mr.
Posthuma, were made available during
1959 in connection with the subsidiary
port at Haldia;

(b) if not, whal are the reasons

therefor;

(c) whether the progress of work
to eslablish the subsidiary port is
being hampered by this fact; and

(d) whep they are expected to come
and join?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) They were
promised in 1959 and given in 1960.

(b) The location and selection of
suitable candidates with the requisite
experience and qualifications took
some lime,

(¢) The Porl Commissioners have
alrcady made arrangements to the ex-
tent possible for the collection of the
data required for taking a firm deci-
sion regardmy the Haldia Port pro-
jeet.

(d) The dredging expert Mr.
Szawornowski arrived in January 1960.
The other expert, on hydraulics and
coastal engincering, Mr. Medowell, is
expected to arrive in April, 1960.

Dethi-Moscow Radio Teleprinter Link

485. Shrimati Ila Palchoudhuri: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the benefits which will accrue
from the recently established direct
Radio Teleprinter link between New
Delhi and Moscow for the exchange
of meteorological information; and

(b) the expenditure incurred on
this link?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Additional
Meuteorological data  consisting  of
ohservations taken at the surface at
ahout 250 stations and in the upper
air (e upto  pearly 17 kilomotres
above sea level) at about 130 stations
and covering the area of the USSR.
and neighbouring Europe will be
received at New Delhi six times a day
from Moscow.

Weather charls prepared with the
aid of these data will enable the LAF,
Meteorological Office at New Delhi
(Palam) to issue necessary weather
forecasts to the Air India International
and the Aeroflot air services between
New Delhi and Moscow.

India will be one of the five cen-
tres in the whole northern hemisphere
to collect a picture of the weather
system in it and thus aid the
hemisphere in obtaining weather fore-
casts for long distance high level jet
aircraft over India and from India to
distant locations.

{b) An  expenditure of about
Rs. 2,30,000 will be incurred annually
on lease charges and maintenance of
the link.

Ajmeri Gate Slum Clearance

486. Shri Ram Krishan Gupta: Will
the  Minister of Health be pieased 1o
refer to the reply given to Unstarred
Question No.o 56 on the 1Tth Neovem
ber, 1859 and state:

(a) whether the new plan for_lhc
Ajmeri Gate slum clearance has since
been finalised; and

(b) if so, the details thercof?

The Minister of Hcalth (Shn Kar-
markar): (a) Not yet,

(b) Does not arise.



2927 Written Answers

Kharif Campaign

487. Shri Abdul Salam: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Kharif campaign of food production
has been a partial failure in  some
States; and

(b) if so, what are the physical
achievements, State-wise, in relation
to the targets set under the campaign?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) and (b). The
required information will be available
from the States by end of May, 1960

and will be placed on thce Table of
the Sabha.

Over-bridge at Kozhikode

488. Shri A. K. Gopalan; Will the
Minister of Rallways be pleased to
state the position regarding the pro-
posal to construct a road over-bridge
at Kozhikode Railway Station?

The Deputy Minister of Railways
{Shri S. V. Ramaswamy): Acceptance
of the Road Authorities to the revised
plans for the proposed road over-
bridge in place of existing level cros-
sing on Mohamad Abdurahiman Road
in Calicut, is awaited.

R h Desi and Standard
Organisation

[ Shri Vajpayee:
s 7 Shri Muhammed Blias:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1564 on the
16th December, 1958, and state:

tay whether the proposal to shift
the Mechanical Wing of the Research,
Designs and Standards Organisation to
Simla has since been finalised; and

(b) if so0, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.
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(b) Details are being worked out
in vonsultation  with Ministry  of
Works, Housing & Supply.

Press Messages from Durgapur

490. Shri C. K. Bhattacharya: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that pre-
ferencee was given 1o pross messapes
in Hindi on the occasion of inaugura-
tion of the blast furnace at Durgapur
by the President on 29th December,
19589;

(b) if so, whether as a result of
this, messages booked in the after-
noon for non-Hindi papers in Calcutta
reached those papers next day mbouf
30 hours after the booking:

(c) whether the messages meant for
Bengali newspapers stood last in the
order of priority; and

(d) if so, whether there is a rule
that messages should be sent accord-
ing to the order of booking at the
office?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
No.

(b} Does not arise.

(c) and (d). All the telegrams were
transmitted according to the class of
precedence and time of booking as
provided under the rules.

Development of Orchards in Bombay

491. Shri Pangarkar: Will the Min-
ister of Food and Agriculture be
pleased to state the amount of Central
assistance given to Bombay State for
developing orchards during the Second
Plan period so far?

The Minister of Agriculture (Dr. P.
S. Deshmukh): The following amounts
of loans and grants have been given
by the Centre to Bombay State for
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developing orchards during the Second
Plan period so fari—

Grant_for Loan
Si

taff etc,

Rs. Rs.
(i) 1956-57 17,600
(i) 1957-58 . 23,200
(#1) 1958-59 30,520

(iv 1959-60 33,040f 15.50,0001

1,05,260 15.50,000

tAmount allocated by the Working
Group on Agriculture, The amount
aclually utilised by the State Gowv-
ernment is not yet known.

i{Estimated amount of grant from
the Central Government.

Natlonal Parks

492. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the number of
national parks develuped n India
during the Second Five Year Plan
period so far?

The Minister of Agriculiure (Dr.
P. S, Deshmukh): According to avail-
able information, nine Nationa) Parks
have been devcloped so far as shown
below:—

1. Bombay—Three (Sinhgad, Ele-
phanta and Sayajibag).

2. Madhya Pradesh—Two (Kanha
and Shivpuri),

3. West Bengal—One (Jalpaiguri).

4. Bihar—Two (Hazaribagh and
Palamau).

5. Orissa—One (Mayurbhanj).

Reservation for M.Ps. In Trains

493. Bhri B. K, Galkwad: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that several
members of the Lok Sabha and Rajya
Sabha did not get geats in the first
class compartment this time when

381 (Ai) L5—3.

they returned to their places after the
last session was over; .

(b) whether it is a fact that some
members of Parliament had applied
for rescrvation a week before and
even then they were put on the wat-
ing list; and

(c) if so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
Reservation of accommodation by
trains is accepted upto 10 days in
advance from the general public and
upto 30 days in advance from the
Members of Parliament when the
journey is undertaken in connection
with Parliamentary business, on the
principle of “First come, First served”.

The winter session of Parliament in
1959 ended on 24th December. During
the period 22-12-1959 to 31-12-1969,
269 berths in first class were reserved
from Delhi Main and New Delhi sta-
tions for Members of Parliament and
67 Members could not be provided
with accommodation on the dates for
which they had asked for reservation.
Of these, 19 Members had asked for
reservation 7 days or more in advance.

Whenever there is heavy rush of
passenger traffic, the Railways make
every endeavour to attach extra car-
riages. But there is a limit to such
action set by the permissible load of
trains and availability of suitable
coaching stock. During the period
22.12-1959 tn 31-12-1959 the Railway
did attach first class carriages to cer-
tain trains. Despite doing so, how-
ever, due to heavy rush of passenger
traffic, some passengers were left over
for the waiting list.

Reservation in Howrah-Delhi and
Delhi-Howrah Malls

494. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) the number of first class pas-
sengers availing berth reservatiom
from both sides in 1 Up Howrah-
Delhi Mai! and 2 Dawn Delhi-Howrah
Mail in 1059, month-wise;
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(b) how many of them are the em-
Yoyees of Railways, Central Govern-
ment and State Governments; and

(c) the number of passengers who
remained in waiting list on each side
(Howrah and Delhi) in 1959, month-
wise?

The Deputy Minister of Rallways
{Bhri Shahnawas Ehan): (a) to (c).
A statement is placed on the Table.
[See Appendix I, annexure No, 96].
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Cow Slanghter

496. Shrl Jhulan Sinha: Will the
Minister of Food and Agricultare be
pleased to state which of the States
in the country have so far banned cow
slaughter in their respective mreas
either by legislation or otherwise?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Slaughter
of cows is banned by law partially
or fully in all States except Orissa,
Andhra Pradesh and Kerala. Neces-
sary legislation is reported to be
under consideration in Orissa and
Andhra Pradesh.

Review of Family Planning

497. Shrli Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether the committee appoint-
ed to review the work of Family Plan-
ning during the Second Five Year
Plan has submitted its report; and

(b) if so, what are the recommenda-
tions for the remaining year of the
Plan and its targets for the Third Five
Year Plan?

The Minister of Health (Shri Ear-
markar): (a) The report has not se
far been received by the Government.

(b) Does not arise.

Post Offices in Rented Bulldings in
Punjab

498. Shri Ajit Bingh Sarhadi: Wil
the Minister of Transport and Com-
manications be pleased to state:

(a) how many post offices in
Ludhiana District of Punjab are hous-
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od in private buildings at present;
and

(b) the steps being taken to house
them in Government buildings?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) 33.

(b) Construction of Departmental
buildings is taken up when suitable
rented buildings are not available.
Most of the post offices housed in rent-
ed buildings are suitable for post
affice work.

A departmental building is nearly
somplete for Ludhiana Kutchery S.0.
Sanction for construction of depart-
mental building for Jagraon P.O. has
been issued.

Corruption cases on Rallways

499. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
mate:

(a) the number of corruption cases
pending on tne Western and Central
Railways as on the 3l1st January,
1960; and

(b) the nature of cases pending?

The Deputy Minister of Railways
{Bhri Shahnawas Ehan): (a) 711.

(b) The caseg are of varied nature
mach as;—

(i) Acceptance of illegal grati-
fication.

(ii) Securing employment under

false pretence or by  concealing
antecedents.

(iii) Doint money lending busi-
ness.

(iv) Utilizing Railway labour
for private work.
(v) Sub-letting of quarters.

(vi) Misuse of Passes and
P.T.0".

(vil)  Permitting ticketless
fravel

(vili) Charging false salaries of
maff.

(ix) Charging false T.A

(x) Non-recovery of demurrage
and wharfage charges.

(xi) Misappropriation of Rail-
way material.

(xii) Forging of Officers’ signa-
tures on overtime bills, etc. ete.

(xiii) Wrong measurements and
wrong classification of earth work
or wood ete, resulting in excess

payments to contractors,
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Rabl Production Campaign

501. Shri Inder J, Malhotra: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 286 on the
25th November, 1859 and state:

(a) what further progress has been
made in “Rabi Production Campaign™
launched by Government;

(b) whether Indian Agriculiural Re-
search Institute also participated in
the campaign; and

(c) if so, what was its contribution?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Most of the
State Governments have not furnish-
ed progress reports so far. However,
a statement indicating the  progress
made on the basis of the awvailable
information is placed on the Table
[See Apoendix I, annexure No. 98].

(b) Yes.

(¢) Ten teams of helpers formed
from the Research Staff of the Indian
Agricultural Research Institute have
been carrying out intensively a Rabl
Production Camp~ign in the Kanjha-
wala Block (consisting of 54 villages)
of Delhi during the current Rabd
season. Improved wheat  varicty
demonstrations were laid out at the
sowing time. A Rat Eradication
Campaign was also conducted in
January, 1960 with the cooperation of
the Extension Workers and the far-
mers. Advisory work on irrigation,
application of fertilizers, weed control,
etc. is in progress.

V. M. Hospital, Agartala

502. Shri Dasaratha NDeb: Will the
Minister of Health be pleased to state:

(a) the total number of cancer
patients treated at VM. Hospital,
Agartala during the period 1955-56 and
1859-60;

(b) whether the number is increas-
ing; and

(¢) what financial aid is given for
transfer of these cases outside the ter-
ritory for treatment?
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The Minister of Health (Shri Ear-
markar): (a) 36 cases of cancer were
reported at the V.M. Hospital between
1855-56 and 1959-60. Since no facilities
for cancer treatment ace avatlabie at
this hospital, no treatment could be
given to the patients. Eight cases
were referred for treatment outside
the territory. The other cases did not
report back in the hospital after the
diagnosis of their diseasae.

(b) Yes.

{c) Transport charges are given to
patients from the Chief Compus-
sioner’s Discretionary Fund.

Telephone Advisory Commlitice,
Allahabad

503. Shri 8. L. Saksena: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) when was the last meeting of
the Telephone Advisory Committee
held in Allahabad;

(b) whether no meeting has been
held for the last nine months; and

(c) how many new telephone con-
nections have been sanctioned and
installed as recommended by this Tele-
phone Advisory Committee in Allaha-
bad city since lst January, 18587

The Minister of Transport and Com-
munications (Dr, P Subbarayan): (a)
11-4-1959.

(b) None since 11-4-1938.

(c) 100 telephones have been sanc-
tioned of which 19 applicants sub-
sequently refused to take the conneo-
tions. The remaining 81 connections
have been given.

Coaches

504. Shri Daljit Singh: Will the
Minister of Raillways be pleased to
state:

(a) the number of first class, second
class and .hird class coaches manu-
tactured in various factories durlng
1959-60;

(b) the number of coaches imported
during the same period; and
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(c) the number of coaches allotted
to each Railway during this period?

The Deputy Minisier of Rallways
(Shri Shaanawaz moan): (a) and (c)
A statement is placed on the Table
[See Appendix I, annexure No. 99].

(b) There was no import of coach-
ing stock during the period from
April, 1959 to the end of December,
1959.

Movement of Rice from Orissa to West
Bengal

505. Shri Hem Barua: Will .the
Minister of Food and Agriculture be
pleased to state the quantity of rice
s0 far moved out of Orissa to West
Bengal from the date of the forma-
tion of Eastern Food Zone?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): As
the movement is taking place on trade
account, precise information about the
quantity so far moved is not avail-
able. It is, however, estimated that
the quantity of rice and paddy moved
from Orissa up to the middle of
February should be about 80,000 tons.

Passenger and Goods Traffic as
Pathankot

506, Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the number of passengers book-
ed from Pathankot and the interme-
diate up stations on the Kangra Val-
ley section of the Northern Railway
on the up trains and from Jogindra-
nagar and down stations to Pathanko#
during the year 1958;

(b) the quantity of load booked
from Pathankot to up stations omn
Kangra Valley section during 1859;

(c) the number of passengers book-
ed from Pathankot on Kangra Valley
section during the years 1958, 1867 and
1958 both on up trains and down
trains; and

(d) the quantity of load booked
from Patbankot on Kangra Valley pec-
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tion to up stations during 1958, 1957
and 19587

The Deputy Minister of Eallways
(Bhri Shahnawazs Khan): (a) 450273
and 4,25,372 respectively.

(b) 345 wagons.
L]

(c) 60764, 66018 and 81210 pas-
pengers were booked from Pathankot
by up trains for stations on the
Kangra Valley section during 1850,
1957 and 1958 respectively. There are
no down trains originating from
Pathankot.

(d) 426, 265 and 466 wagons res-
pectively.

Quantities of Sugarcane crushed by
Industries

507. Shri Hem Raj: Will the Minis-
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‘Wireleas Equipment in Trains

508. Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state:

(a) whether there is any proposal
to equip the traing with wireless sets
30 as to facilitate frequent ccntacy
between the engines and guard coach;
and

(b) if eo, at what stage the proposal
w?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and ¢(b).
Mo, Sir. The provision of wireless sets
in the leading and banking engines
of long goods trains Is still in an
sxperimental stage.

| y Control Units in Mysore

ter of Food and Agriculture be pleased
to state:

(a) the quantity of sugarcane crush-
ed by the sugar mills, khandsari in-
dustry and the gur industry during the
1850-60 crushing season so far; and

(b) the quantity of sugarcane crush-
ed by these industries separately dur-
ing the crushing seasons 1957-58 and
1958-597

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b).

Season (MNov.to  Can:  Estimated nuanti-
Cat.) crushed ty of cane cru-
by sugar shed for the ma-

indus- nufacture of
try and Khandsari

(lakh  (lakhtons)
tons) —
Gur Khand-
sari.

1057-58 . 197°48 34300 37° 50
195859 - 194'91 367°00 3846
’ﬁtff’gf:)"" 120- 40 N.A. N.A.

N.A.—Neot svailable.

509. Shri Siddiah: Will the Minister
of Health be pleased to refer to the
reply given to Starred Question No.
53 on 10th February, 1960 and state;

(a) the number of leprosy control
units and rehabilitation centres which
will be opened in Mysore State during
the Second Plan period; and

(b) the basis on which the centres
are selected?

The Minister of Health (Shri Ear-
markar): (a) During the Second Plan
period, there is no centrally assisted
scheme for the establishment of Re-
habilitation Centres.

Seven subsidiary centres (controd
units) were allotted to Mysore State
during the period 1956-57 to 1959-60
and all the units have been establish-
ed. There is a proposal to allot one
more subsidiary centre to Mysore
State during 1960-81.

(b) Subsidiary centres are opened
in places where leprosy is a problem
and where the endemicity rate ls not
less than 05 per cent.
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1209 hrs,
PAPERS LAID ON THE TABLE

AMENDMENTS TO MINIMG LEaszs
(MopiFicaTioN oF TErms) RuLzs

The Parllamentary Secretary to
the Minister of Steel Mines and Fuel
(Shri Gajendra Prasad Sinha): Sir,
on behalf of Shri K. D. Malaviya, [
beg to lay on the Table, under sub-
section (1) of section 28 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957, a copy of Noti-
fication No. G.S.R. 157 dated the 13'h
February, 1960 making certain further
amendments to the Mining Leases
(Modification of Terms) Rules, 1956,
[Placed in Library. See No. LT—lﬂZQ/
80].

A¥wnvaL RePorTs or EASTERN SHIFPING
CORPORATION LTD, AND WESTERN SHIP-
PING CORPORATION LTD.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (i) of
section 639 of the Companies Act,
1956, a copy of each of the follow-
ing Reports:

(i) Annual Report of the Eastern
Shipping Corporation Limited
along with the Audited Ac-
counts for the year 1958-59
and the comments of the
Comptroller and Auditor-
General thereon. [Placed in
a';iﬁ'mry. See No. LT-1931/

0].

(ii) Annual Report of the Wes-
tern Shipping Corporation
Limited along with the
Audited Accounts for the
year 1958-50 and the com-
ments of the Comptroller and
Auditor-General thereon.
[Placed in Library. See No.
LT-1030/60].

Message from 2943

the President

NorrFicaTioNs 1SSUED UNDER ESSENTIAL
ComMmMoODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications:

(i) G.S.R. No. 173 dated the 15th
February, 1960 making cer-
tain further amendments to
the Rice (Uttar Pradesh)
Price Control Order, 1959.

(i) G.5.R. No. 185 dated the 20th
February, 1960 containing
the Rice (Punjab) Price Con~
trol Order, 1960,

(lii) G.S.R. No. 200 dated the 10th
February, 1960 making cer-
tain further amendments to
the Rice (Uttar Pradesh) Price
Control Order, 1959. [Placed
in Library. See No. LT-1832/
60].

MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have received the
following Message from the President
When a Message from the President
is read out, it is usual for hon. Mem-~
bers to stand in their seats,

I have to inform the House that I
have received the following message
from the President dated the 24th
February, 1960:

“I have received with great
satisfaction the expression of
thanks by the Members of the
Lok Sabha for the Address I de-
livered to both the Houses of
Parliament assembled together on
the 8th February, 1960."

Members may kindly resume thelr
seats.

Shri Braj Raj Singh (Firozabed):
Are you introducing a new system, or
was it being practised before?
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Mr. Speaker: If we have not been
standing, it is a lapse. When the
Queen was ruling us, we were. stand-
ing. The President is one of our own
choice, I think it requires that we
show some honour to the President.

Shri Braj Raj Singh: It is odd,
Bir.

Mr. Speaker: Order, order. During
the Question Hour the hon. Deputy
Minister, Shri A, M. Thomas was
referring to a commission on agricul-
ture to go into the subject in a de-
tailed manner, and he was referring
to an earlier Commission, the Royal
Commission appointed in 1928, He
wants to distinguish .a commission
from a committce. I wanted to sug-
gest to him that such ecommissions
might be called the President's Com-
mission. We can give it an air of
importance. As they have the
Queen’s  Commission or the Royal
Commission, let us have the Presi-
dent's Commission as opposed to
Government's committees.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) ‘1 am directed to inform
. the Lok Sabha that the Rajya
Sabha, at its sitting held on
Thursday, the 25th February,
1960, passed the following
motion: —

MortioNn

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do appoint one member to
the Joint Committee of the
Houses an the Companies
(Amendment) Bill, 1859, in
the vacancy caused by the
death of Shri H. D. Rajah
ang resolves that Shri Mulks
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Matter of Urgent Public
Importance
Govinda Reddy be nominat-
ed to the said Joint Commit-
tee to fill that vacancy.” "

(2) ‘In accordance with the pro-
visionsg of rule 87 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Orphanages and other Charitable
Homes (Supervision and Control)
Bill, 1960, by Shri Kailash Bihari
Lall, which has been passed by
the Rajya Sabha at its sitting held
on the 19th February, 1960.

BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the Orphanages and
other Charitable Homes (Supervision
and Control) Bill, 1960, by Shri
Kailash Bihari Lall, as passed by
Rajya Sabha.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Fmst Report

Shri C. R. Pattabhi Raman (Kum-
bakonam): I beg to present the
First Report of the Joint Committee
on Offices of Profit,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC IM-
PORTANCE

SITUATION CREATED BY INVASION OF
WILD RATS IN TRIPURA

Shri Dasaratha Deb (Tripura):
Under Rule 187, I beg to call the
attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon;

“The serious famine situation
created by the invasion of wild
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to a Matter of Urgent
Public Importance

rats in the tribal areas of Tri-

pura”,

The Minister of Home Affairs (Shri
G. B. Pant): Jhum crops in Dhar-
managar, Kailashahar, Kamalpur and
Khowai Sub-divisions of Tripura were
invaded by wild rats during the last
harvest season. The incidence of
damage caused was greater in Chau-
manu valley including parts of
Sakhan range (in Kailashahar Sub-
division) and Damchhera (in Dharma-
nagar Sub-division) than in the two
other sub-divisions. Out of 23,155
acres of land under Jhum cultivation,
about 6,544 acres (i.e. nearly 28%)
were affected.

2. Tripura is deficit in food-grains
as a whole and about 20,000 tons of
rice are supplied by the Government
of India every year to supplement
the local produce. As a standing
arrangement, adequate stocks are
maintained by the Administration to
meet the requirements of the territory
for a period of 2 to 3 months. The
quantity held in stock on the 3lst
January, 1960, was 9,488 tons,

3. The average market price of rice
in the affected areas during the fort-
night ending the 31lst January, 1960
was reported to be Rs. 17.19 per
maund. The corresponding average
market price during the same period
last year was Rs. 22 per maund. The
issue (retail) price of rice when dis-
tributed through fair price shops is
Rs, 18 per maund. Though there has

been some rise in the average market

price gince the commencement of the
harvest season, the present price is
still below the issue price and far
below the price prevailing last year.
The Tripura Administration is,
however, watching the situation care-
fully and in case the price of rice
Eoes up further, fair price shops will
be opened in the affected areas. As
already stated, adequate stocks of
rice are available with the Adminis-
tration.

Substantial funds have been placed
at the disposal of the Administration
for relief measures in Tripura. All
possible steps are being taken to pro-
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vide relief and to meet the situation
wherever it i3 needed. To prevent
further damage to crops, rat-hunting
squads have been organised, rat
poison distributed and the use of rat
traps encouraged. Medical teams have
been located at Chaumanu and Tai-
sama. Relief works have been
already opened at four places in the
Chaumanu valley in the Kailashahar
sub-division and also at two places in
Kamalpur sub-division and s'milar
works are being started according to
necessity in other affected areas also.

12:16 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

Shri Dasaratha Deb rose—
Mr. Deputy-Speaker: No question
is to be put after the statement,

Shri Dasaratha Deb: It is not a ques-
tion, Sir.

In view of the fact that these tribal
areas are hilly areas and they are
completely dependant on jhum culti-
vation and there is no scope for work,
may I know whether Government
is going to take any steps to provide
work in those areas so that they can
earn something, because even though
the price of rice is low, the people
are not able to purchase it, they have
not got the money to purchase it?

Shri G. B. Pant: Some relief works
have already been started, and as P
have stated, more will be started ac-
cording to local needs,

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairy (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
for the week commencing 29th Feb-
Tuary, will consist of—

(1) Further discussion of the
Railway Budget for 1080-81;
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[Shri Satya Narayan Sinha]
(2) Discussion and voting of—

Demands for Grants (Railways)
for 1060-61; and

Supplementary Demands for
Grants (Railways) for 1850-
60.

(3) Further consideration and
passing of the Delhi Land
Holdings (Ceiling) Bill, 1959,
as reported by Joint Com-
mittee;

(4) Consideration and
of—

passing

Manipur Land Revenue and
Land Reforms Bill, as report-
ed by the Joint Committee.

Tripura Land Revenue and Land
Feforms Bill, as reported by
the Joint Committee.

(8) Discussion on the statement
on the Dandakaranya De-
velopment Authority laid on
the Table of the House on the
27th November, 1959, by the
Minister of Rehabilitation
and Monority Affa'rs on a
motion to be moved by Shri
Diwan Chand Sharma and
others at 3 p.m. on 3rd March,
1960.

As Members are already aware,
the General Budget for 1960-81 will
be presented on 20th February at
5 P,

12:19 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Deputy-Speaker: We will now
continue the general discussion on the
Railway Budget.

Out of 14 hours allotted, 4 hours and
39 minutes have been taken up leaving
9 hours and 21 minutes.

Shri Prabhu Narayan Singh may
continue his speech.
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AT feedt tora fafree ot wrgar
WEA 9 | 99 T 7 fe ¥ Avw
gt § fr off ageaTe T 9w FRET
F I A W UT O IR W AW
F T gEEE | 3T A &
a # og folE # §U 23« ¥ 4
g T :

“The anxiely to achieve an
ever-increasing movement is so
great that when a train examiner

tries to discharge his responsibili-
ties, he is made to feel guilty.”
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R w7 FE g ey F

9g a9 TR

“One important fact which has
been mentioned by practically all
Chief Mechanical Engineers con-
cerns the pay scale of train ex-
aminers. The work of train ex-
aminers, it was stated, .is of a
highly technical nature and has
to be performed under very diffi-
cult conditions. The skill expect-
ed from these men is of no lower
standard than fitter chargemen in
loco sheds, and yet their grade
was very much lower.”

T T FAE FT OF AEGETT ¢ |
W|W W AR

“The force with which all Chief
Mechanical Engineers have re-
ferred to this point compels at'en-
tion. We recommend that a care-
ful investigation of the problem
should be made and a suitable
modification in the grade of train
examiners allowed so that this
class of staff may nol smart yoder
a sense of injustice and may not
suffer from a feeling of frustra-
tion™.

| & I5Y "aer FoE & g gvo X
g ot R

“We hope that we have been
able to bring out this salient fact
that train examination is a very
much neglected part of railway
work today. This state of affairs
is very disturbing from the point
of view of incidence of accidents

and needs urgently being put
right"”.

N 77 [T ¥ oRiEz oA waEr
T FEAT & | ofEA o 9K 9 & A
QA & ¥ FofraA & Arw w3 A7 I
w31 fF 78 aga qeraelt ¥ o
fern = Fadre drrar #1 AT A )
#t w3 fm o o at et fafreee
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12,44 hrs,

[MR. SPEAKER in the Chair ]

wA AAY St ag wgEE w01 fF
4 awe # W w1 e gfar g
soft & et § o T o #rE oF
& o & fou 35 fem mn &, Afew
o {1 99 Wi gH aga ¥ SO
2 & g g v ofafrde & fag
ag W W T T, g W R

Mr. Speaker: The hon.
may conclude now.

st go o fag: wifax ¥ &
TF 919 WX §gAT qMEAT g1 Ao
& oz T #Y areum # af &, 39
# e & wraww aegEl w10 A
grermI g1 @ wwan g i w e
ot st g @ ¢, TR IEE WY A
EATHT ENTT | % T agrar o Ry
W ik ¥ Ifea 7§

Member
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Mr. Speaker: The hon. Member has
taken 26 minutes already. I am not
going to allow him wmore time. 1 am
very sorry. When the bell is rung
once, twice, thrice he does not take
note of it and then starts a new point.
No, no; I cannot allow.

st ®o e fag: # ux Fw
¥ \w FT g

Mr. Speaker: Very Well.

st wo Ao g : AT WA S
¥ =T FEa@l F awai a7 W@
foemd & graw ¥ oF aw W & R
wgr qr At T wmeEi F Aremw ¥
WTEA EAT W 9grE g g, qw 9C
T W W w7 fear sy 7
T wem wew § 5 wiedeg
H P8%0 OF W & F T==i Y
e @) @w aw 0 oaRe
TR A w1 W FIE-
s # feg T gw AR w1 W F
a gt & g 7 fem o awer
3, a1 wenfrs awar # oF 4% ot
AW & fAw, 39 # 0F AT AHK 9
&1 FH F fAu +9 ¥ 9 @y a8
Fuwr &, o & 0t w90 i Ay
T F @A T G, WA W
Wa & sAAIfEl & a4 & g o
I a7 9@

st Fmirm Tm : ag fefesfame
grft

Shri A. C. Goha (Barasat): Mr.
Speaker, Sir, I think there has been
a general appreciation in this House,
that taking an owverall view, Indian
Railways have done quite well. At
the beginning of the Second Plan
doubts were expressed from various
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quarters, even from experts and
specialists, that the Indian Railways
would not be able to tackle the burden
that will be cast on the Railways due
10 the development of the Second
Plan. But, it is now admitted that the
Indian Railways have more or less
been able fairly well to discharge their
duties and obligations to the country
by carrying the load that was put on
them.

Even on the financial side, 1 think,
it would be possible for the Indian
Railways, in the next year, to reach
the target of Rs. 1121.5 crores expendi-
ture for development and 162 million
tons of goods will also be earried. That
is the general aspect.

The Indian Railways also deserve
hearty congratulations from this House
and the nation on another point and
that is as regards the manufactur- of
engines, wagons, coaches, electrical
and mechanical equipment etc. India
has now practically achieved a state
of sclf-sufficiency and may even try
to enter the export market in many
of these items. That is an achieve-
ment, I think, we can be proud of.

In this connection, I should first
mention the Chittaranjan Locomotive
Factory. Perhaps, of all the public
sector undertakings during the early
years of our independence, only Chit-
taranjan has been spared scandalous
attacks or gossips of mismanagement,
waste and all sorts of things. Practi-
cally, all other undertakings, Sindri,
DV.C, and every other industry at-
tracted large volumes of criticism. ...

The “deputy Minister of Rallways
(Shrl Shahnawaz Khan): Perambur
has done equally well.

Shri A. C. Guha: Perambur is only
a recent thing. I think Chittaranjan
I:_as been spared from any such criti-
cism and started in the earlier days.
1 thir_lk it may be proper here also to
mention, in this connection, that much
of this credit would go to its first
General Manager, Shri P. C. Mukerjee.

Having said this, it is, proper also
o point out some of the defects where
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improvements can be effected and
should be eflected. In an organisa-
tion like this there must be scope for
some crilicism. There must be some
lapses and defects. It would be dan-
gerous for the Raliway Board or the
Ministry or this House to be com-
placent about such lapses.

The Railway Freight Structure Com™
mittee recommended that on & rough
estimate at the end of 1955-56 the
contribution to the depreciation re-
serve fund would have to be about
Rs, 52 crores. This amount would in-
crease progressively year after year,
as the Railway's assets increase, till
in the year 1960-61, the final year of
our Plan, it would be about Rs. 66
crores, But for all these years the
contribution has been only about Rs.
45 crores. While the assets have in-
creased by about Rs. 500 crores, the
contribution has remained at the
samg dangerously low level and at the
end of the coming year I think the
fund would be only about Rs. 18
erores. The Minister himself has in
his Budget speech referred to the un-
satisfactory position in this regard.
But I think he should have taken a
very serious view of this matter.

As regards the other two funds alse,
the position is not satisfactory. The
Development Fund has disappeared
leaving a minus balance; and the
Revenue Reserve Fund has of course
accumulated to about Rs. 53 crores
There also the appropriation for the
last few years has mostly been due to
the accretion of interest and other
things. I do not think there have been
much direct contributions. It is a
serious matter which the Railway
Board should consider and it should
take steps to set right. It is a com-
mercial undertaking using a capital
at charge of about Rs. 1500 crores;
it cannot run on such a precarious
financial basis as to practically wipe
away all its reserve funds.

I would also refer to some lapses in
working efficiency. The working ex-
penses have been increasing rather
out of proportion to the revenue in-
crease. In 1058-60 the revenue was
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Rs., 422 erores while the working
expenditure was Rs. 201.82" crores. In
1960-61 they are cstimated to be
Rs. 450 crores and Rs. 320 crores ros-
peclively—an increase of Rs. 28 crores
in revenug and Rs, 38 crores in ex-
penditure. The proportion of increase
in expenditure is higher than the pro-
portion of increase in revenue which
is not a very creditable thing for a
commercial enterprise like this. I am
using the term ‘commercial enterprise’
in a loose sense; I know that first of
all it is & public utility service and
then only a commercial enterprize—
which alse would demand cfficiency
and cconomy.

As regards the use of coal, there has
been some improvement in the con-
sumption of the total quantity. The
general ton mileage has increased by
54 per cent. while coal consumption has
increased by 43 per cent. Yet I fee:
there i5 scope for further imprave-
ment. 1 think the Government have
not been able to implement all the
recommendations of the expert com-
mittec on coal and fuel consumption
and the Minister himself has admitted
that there is scope for some improve-
ment. I wonder why some more wash.-
eries have not been put up. The Min-
ister's remarks in this connection are
not very encouraging. If he has to
depend upon another Ministry for set-
ting up washeries and if that Ministry
itself is struggling hard for its own
washeries to supply coal to the steel
plants, it will take a long time for
him to wait till he can get the re-
quired number of washeries. The
Railways should consider having their
own washeries to improve the quality
of coal and also efficiency and reduce
working expenses,

1 find there has been some decline
about punctuality also. From 1957-58
there has been some improvement.
But we are still far behind the pune-
tuality level of 1952-53 when 82.14 per
cent. of the broad-gauge trains and
83.57 of the metre-gauge trains were
running punctually.. Now the figures
are 77-99 and 8088 per cent. respect-
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ively. This should attract thc attention
of the Railway Board. While we
speak about punctuality, naturally we
are reminded about the over-aged
stocks of locomotives, wagons and
coaches. 1 am afraid the Railway
Board will not be able to fulfil the
target fixed in the Second Plan. The
target for replacement of over-aged
stocks, was to reduce them,—engines—
for the broad-gauge and metre-gauge
were 16.2 and 22.5 per cent. respec-
tively in 1960-61; for wagons 6.6 and
11.9 per cent. respectively and for
cvoaches 10 and 9.5 per cent. respec-
tively. From the Review cf the Per-
formance of the Railways during the
Second Plan period, the pamphlet is-
sued by the Railways, we find on
page 23 that upto 1959 the figures arc
far behind the target fixed for the
Plan. T am not sure if within 1960
and 61 they will be able t¢ reach the
target. It is important berause it is
related to punctuality, accidents anc
also economy in the running of trains.

The hon. Member who preceded me
referred to the number of accidents.
Fifty per cent. of them or so—that was
the finding of a committee of enquiry
presided over by the Deputy Railway
Minister—were due to over-aged
stocks. So, they should see thal at
least the Plan targets are reached. I
have also my doubts if they would
approach the targets regarding new
lines to be opened and old linis *o be
renovated.

13 hrs.

There is a proposal this year to ifn-
crease the freight charge by five per
cent. I can understand the recessity of
increasing the freight charge particu-
larly because of the Pay Commission's
report and the rise in the price of
many things. The price of coal has
gone up. The price of many other
commoditics has gone up. So, there
may be a justification. from the fAnan.
cial consideration on the part of the
railways, to increase the rate. parti-
cularly when it is still considerably
below the rate recommended by the
Freight Structure Enquiry Committee.
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In this connection, I wou.d lik= to
point out one aspect. They have ex-
empted ore for export, coal, and the
railway, postal] and military articles
from the purview of this levy. I can-
not understand why theyv have no:
included foodgrains also in the ox-
empted list. I shall again refer to
the Freight Siructure Enquiry Com-
mittee in regard to the standard by
which the freights for the Qifferent
commoditics should be fixed. The
standard was laid down by that Cum-
mittee;—"“The freight burdin on the
commodities which affect sigrificantl>
the cost of living of the lower income
group” should be kept at a lower level.
About 70 to 80 per cent of the monthly
mcome of the lower income group is
spent on foodgrains. Se, [ think lood-
grains should have got some cons.dera-
tion from the Railway Board for being
exempted from this higher rate  of
duty. .

Mr. Speaker: The hon Member's
time is up.

Shri A, C, Guha: [ may be given
five more minutes, Sir. Similarly, fer-
tilisers should also have leen exempt-
rd because fertilisers lead directly 1o
greater production of food and so they
regulate the cost of [liv.ong of the
middle-class peopl: [ cannet under-
stand the logic of keepirg military,
postal and railway articles being ex-
empted from this higher rate of duty.
I can quite wunderstand some war
equipment being taken from one place
to another, but the word ‘military’
does not mean only war equipmert
for operational purposes. All these
departments are running scvera!
workshops and 1 am afraid that the
raw materials of these workshops in
the defence, postal and railway
departments will get this cxemption.
I think it would be putting the work
shops of the private sector or even
the workshops in the other depart-
ments of Government to an unfair
competition with the workshops of
these three departments. 1 think the
Government departments should stand
on the same level, as regards taxation,
as the private sector and even within
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the Government all the departments
should stand on the same level. [ hope
the hon. Minister will re-consider the
wisdom of keeping the militery, pos-
1al and railway articles exempted from
this five per cent. increase in freight
charge. 1t also looks invidious and
should be avoided.’

I should now like to refer to some
local matters. The first thing that
I should refer to is the Sealdah station
and the Sealdah section. Electrifica-
tion is going on there, but I think the
speed is too slow., Out of the Rs. 18
crores that have been allotted, I think
only a little over Rs, 2 crores will
have been spent so far, on this work
including the estimate for the coming
year. I would like to know from the
hon. Minister if he could give some
sort of a fixed date by which the elec-
trification of the Sealdah * ~~tion will
be completed. Moreover, the Sealdah
station itself should attract the atten-
tion of the Minister. He knows Sealdah
quite well and Calcutta also quite well.

Shrl Jagjivan Ram: Squatters,

Shri A. C. Guha: For that matter, I
shall put it as the responsibility of
the Rehabilitation Minister or that of
the Prime Minister but not that of the
Railway Board. Sealdah station itself
needs a drastic improvement and re-
construction. It has become a sort of
an incubus for the people living on
that side. The trains there are not
running in time and even, if they run
on time, they cannot find proper plat-
forms. The place is dirty and unclean
and it is unworthy of a big railway
station of a big city of &8 big country.

Shri Jagjivan Ram: [ seek your co-
operation.

Shri A. C. Guha: That will always be
available, bul whatever co-operation
the hon. Minister may or may not get,
the point is, he is getting everywhere
the same kind of co-operation, and
there is nothing special in the matter
of Sealdah, in respect of any co-
eperation.

Another aspect of this station fs,
the pasenger amenities also are aw-



2967 Railway

|Shri A, C. Guha]
fully of a low standard. That matter

also should attract the attention of the
hon. Minister.

I think 1 have practically mentioned
almost all the points on which I
wanted to speak. Before concluding,
I should again say that the railways
have done creditably well and the
over-all picture of the Indian railways
is quite sound. We expect that the
railways would be able to bear the
burden of the third Five Year Plan
also quite creditably.

Something has been said about
foreign loans. That is a general policy
of the Government. There is no parti-
cular blame attached to the Railway
Ministry in this regard, and it is not
possible for India or any under-deve-
loped country to carry on without any
foreign aid. The rate of interest is as
much or as low as could be bargained
for. That is the only criterion on
which the rate of interest will be
fixed. 1f the World Bank is charging
an exorbitant rate, the hon. Minister,
I hope, will see if it can be reduced
or if he can find some other creditor
to lend money at a lower rate of in-
terest.
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Shrimati Parvathi Krishnan
(Coimbatore): The Railway  Minis-
ter's speech this year, as every ycar,
has followed a set pattern. It seems
both the Railway Board and the
Railway Minister have got
themselves so firmly set in this
frame work that they do not seem at
any time to try to break out of i,
or even allow anybody else entry
into the framework to get a proper
understanding of the rest difficulties
that might be facing the railways.

Of course, we had the usual red
herring.  Year after year in the
Railway Minister's speech there is a
red herring which sidetracks the
discussion and sets it on those rails
or that track which the Railway
Minister would like it to go on, pull-
ed by a locomotive which does not
suffer any engine failure.

Shri Jagjivan Ram: You are also
following the same track?

Shrimati Parvathi Krishnan: I am
going off the track, derailing!

Last time the red herring was the
bogic of the competition between
road and rail. This  year
the red herring seems to be some-
thing with a little different balance.
He has put before the House and the
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people the bait of reaching self.
sufficiency and entering the field of
exports. This seems to be the vista
that he has opened up before us, and
the stress in his speech seems to be
more on  achievements than the
difficultics and the things yet to be
achieved.

This being the last year of the
Second Plan, we would have expect-
ed to get from the Railway Minister
a more comprchensive picture of the
exact physical targets that have
been achieved in the Plan as against
the targets that were set down. The
financial targets have been put
before us, and he has told us the
crores of rupees that have been allo-
cated and spent, but there has been
a slurring over of quite & few of the
physical targets which I feel should
have been made clear to us in his
speech itself.

Take for instance, this question of
self-sufficiency and the possibility of
export of locomotives and wagons.
The operational efficiency of the
railways depends on wvarious factors,
such as the locomotives you have
got, the rolling stock, the efficiency
of the workers and so on. The por-
centage of over-aged locomotives has
not come down to the extent pro-
mised under the Second Plan; it con-
tinues to be such that it does not
allow any complacency. At the same
time, onc must remember that as
time goes on, more and more of the
locomotives will become over-aged
and will, naturally, have to be re-
placed by new ones. In this context,
I would like him to clarity to us how
he is optimistic and visualises export
of locomotives, when the percentage
of over-aged locomotives in the
country does not seem to show any
appreciable decrease.

Similarly, with regard to coaches
and wagons. Earlier in his speech,
he refers to the shortfall that was
there due to wvarious difficulties
which 1 know he will emphasize
again if I do not repeat them for
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him, that is the question of shortage
of steel and so on. Immediately after-
wards, he comes to the possibility of
export. I would like to know from
where this optimism comes that the
railway administration will be able
to make good the shortfall and
enter the field of exports. A mere
statement like that without detailed
clarification naturally leaves one
apprehensive.

Ot course, we may be told that
bocause many of our lineg are reach-
ing the point of saturation, it will
be physically impossible to  use
wagons and locomotives beyond a
certain number, but if the targets of
the freight traffic (162 million tons)
and passenger traffic are to be
achieved, as the Minister has main-
tained they will be, surely it will
also be necessary to see to it that the
track capacity keeps pace with the
traffic that is expected and estimated
by the Railway Board. This is one
point on which the Railway Minister
in his speech has becn very cautious;
I might say. he has been almost
silent.

In the Second Five Year Plan, a
certain target was laid down for the
rencwal of cxisting track. We are
not clear from his speech whether
the target for the remewal of track
has been achieved. If it has not been
achieved, then, what is the number
of miles where it has yet to be
achieved? As far as I could gather,
the arrears continue to be rather
staggering. With the broad gauge
and the metre gauge put together, I
think it is round about six thousand
miles. This is not a small figure. If
we are to  think in  terms of the
increased freight traffic, and the
increased passenger traffic and in
terms of the railways answering to
the requirements of a developing
national economy at the end of the
Second Plan when we are thinking in
terms of drawing up the Third Five
Year Plan, then, surely, this is &
figure that causes apprehension in
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the minds of the travelling public
and in the minds all those who know
anything about the railways. If the
track capacity is not improved, then,
what will it mean? Side by  side
with it, still, the Minister maintains
that the target of passenger traffic
and freight traffic will be achieved.
Doecs that mean that the overcrowd-
ing in the third class passenger traffic
1s going to increase even more than
it already is today? It is already a
nightmare to  travel in the third
class, and he seems to be indicating
that there is going to be an increase
in it. Is that going to be worse?
Does it mean that safety is going to
be affected? Does that mean that
the speed of the trains is going to be
affected? These are the points on
which we would like the Minister to
give us some clarification at the end
of this debate.

Granted that the Plan target s
going to be achieved, here, again, we
have only these general statements.
We would like to know exactly the
amount that was allocated for each
item of expenditure and how this
has been utilised, whether there has
been a shortfall, what the difficulties
were in fulfilling certain targets and
so on. For, as far as one can make
out, there seems to be quite a lot of
lag, quite a good bit of lag, parti-
cularly, on this question of track
renewal. There has also been a lag
in the laving of new lines to which
the hon. Member Shri T. B. Vittal
Rao who spoke before had already
referred in detail. Therefore, I shall
not go into that point in detail.

1 now come to my next point.
What is the public getting out of this
budget? What is the public getting
out of this improvement in the rail-
ways, which the hon. Minister has
claimed in his speech? Third class
travel, as 1 said earlier, continues to
.be & nightmare, many of the passen-
gers coming from Cochin Harbour
terminus to Coimbatore standing all
the way without even a place to put
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down their baggage, many of the
passengers travelling further from

Coimbatore to Madras either having
to sit on their baggage or having to
sit and stand alternately by chang-
ing accommodation with  other
passengers who may be co-operative.
When this is the position, we find yet
the Minister saying that overcrowd-
ing has been  brought down, and
there are not so many difficulties. Of
course, since we had the new Deputy
Railway Minister there, there have
~been a few improvements. A few
coaches have been introduced. But,
mostly, they have benefited a parti-
cular area. 1 do not want to quarrel
with the people of that area. I can
“only say that they are very lucky.

Shri Jagjlvan Ram: Shri S. V.
Ramaswamy has allotted something
for the hon. Member's area also.

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): The hon.
Member's  constituency has  also
benefited.

Shrimati Parvathi Krishpan: [ am
not talking of my constituency. I am
talking of the South-West broad
gauge section as a whole, because 1
am talking of the railways as a
whole. After all, in my constituency,
there is no railway. If the hon.
Minister wanted to benefit it, then
he will have to give me the Satya-
mangalam-Chamarajanagar railway
line. I am talking in terms of the
passenger traffic on the South-West
broad gauge section.

There has been a demand for quite
some time for a jonta express to be

run  between Coimbatore and
Madras. There has been also a
demand that the  air-conditioned

coach should be removed, and a
third class bogie attached. Now, the
difference that has happened since
the new Deputy Minister of Railways
has come in is that now we have a
full air-conditioned coach instead of
the partial air-conditioned coach that
was going previously. That is all the
Improvement that I can see, and the
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improvement seems to be for exactly
those people in whose houses he
happens to stay when he comes to
Coimbatore down the road where 1
stay.

Shri Rajendra Singh (Chapra): It
is a serious charge.

Shrimati Parvathi Krishnan: It is
not a charge; it is just a statement of
facts.

With regard to this overcrowding,
1 feel, therefore, that the Railway
Board has really failed in tackling
this very materially. Certainly,
improvements have been there, and
I would not like to decry these
improvements or to deny them when
they are there, but, by and large,
this whole aspect of the overcrowd-
ing in trains is a very serious matter,
and will need further steps for
improvement, and we should not sit
back complacently and say that over-
crowding is less, that we are going
on very well, ete. etc. This is what
1 would like to point out with regard
to overcrowding.

With regard to labour, the Minis-
ter, this time in his speech, does not
seem to have handed out the usual
boquets that are a routine. That is
the only part of the speech where
there seems to be a bit of difference
this time. On the other hand, he has
tried to create in the minds of the
public & certain psychology that . if
they are to be denied any amenities,
if passengers are to be charged more
fares, if freight is to go up, whereby
the ordinary public also will get
affected because the prices of the
consumer goods will also go up, if all
this is to go up, it is because the
railway workers and the Government
employees have had the Pay Com-
mission, and because the Pay Com-
mission has made certain recommen-
dations, therefore, an cnormous sum
of Rs. 20 crores has now come as a big
burden on the Railway Minister.
This sort of trend was there in  his
speech, and it has been brought in
the usual diplomatic and bland
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manner that only the Railway Minis-
ter is capable of.

Shri Jagjivan Ram: I am glad that
the hon. Member has read through
it.

Shrimati Parvathi Krishnan: The
hon. Minister started by saying that
the finances had improved, and he
said it with a broad smile. We find
that this whole graph of the gross
earnings of the railways has been
steadily on the increase. It is a very
gratifying matter, no doubt. While
this boom is there, it seems that the
railwaymen are to be condemned or
doomed; that seems to be the picture
that is there before the railways.
For, for instance, when he proudly
claims that this is the largest public
enterprise in the country, and that
eleven lakhs of men are employed
in this enterprise, at the same time,
what do we see? While the earnings
bave been going up at this rate, we
do not know whether the real earn-
ings of the workers have gone up or
have kept pace in the same manner.

Let me quote some figures in this
connection. The gross earnings of
the railways in  March, 1954 werc
Rs, 274.29 crores. In 1960, they were
42328 crores. That shows roughly
an increase by about 50 per cent. On
the other hand, do we find that the
wages have registered even a  pro-
portionate increase in this direction?
I do not demand that immediately
therc should be absolutely the same
percentage of increase in the wages.
But what we find is that in 1934, the
wages were Rs. 13509 crores, while
in 1959, they were Rs. 18305 crores.
Now, this means, of course, that there
has been increase, but at the same
time, one must remember that there
has been an increase in the number
of workers employed also. So, parti-
ally, this increase that is there in the
wage bill can be attributed also to
the increased number of workers
that have been employed. Therefore,

FEBRUARY 26, 1960

Budget—General 2992
Discussion

in the light of this, when we find
that the essential commodities are
showing a very steep rise in prices,
when we find that the neutralisation
for the steep rise yn prices is being
denied to the workers, then, we are
unable to accept the fact that the
railway workers are really deriving
full benefit or are being given &ny
incentive to give their best to this
very important entecprise in  the
country.

14 hrs.

Therefore, what I would request
the Railway Minister is to give us
the break-up of this overall figures
of Rs. 20 crores. We would be very
grateful to him if he does that. I
say this because we know that a
good amount of it will go towards
the provident fund, a certain amount
of it will be going towards clearing
the arrears from July 1959. So if
we have the break-up, we will have
a picture of what exactly the rail-
way workers will be getting. This
will be a clearer picture Dbefore
Members of Parliament and the
public as a whole, We know that the
workers are being asked to increase
their hours of work, we know that
they are going to be denied certain
privileges and facilitics they  bave
enjoyed up till now, as per the
recommendations of the Pay Com-
mission. I do not go into the details
of those recommendations because
an hon. Member who preceded me
has already gone into those details.
What we would really like to know
is how much of this amount of Rs. 20
crores that is being spoken of as
increase i» an  increase only as a
result of the Pay Commission's
recommendations, how much of it is
the annual increase that takes place
as a result of workers being entitled
to increments and so on. If this
break-up is given, it will be far more
clear to the public, it will enable us
to understand the whole thing and to
make any proposals as to what
improvements are possible.
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Then there is the question of the
grievances of railway workers. My
hon. friend, Shri T. B. Vittal Rao,
has already referred to the long-
standing demand of the clerks of the
Railway Accounts Depariment con-
cerning the departmental examina-
tions and their request that the
grades should be merged so that
there is no  discrimination in  the
salaries of those who are doing the
same type of work,

There is also the demand of the
TTEs that they should get the same
benefits as others of the running
staff. After all, they also move with
the train always. At the same time,

they are denied certain privileges,’

carwin allowances, which the engine
drivers etc. are getting.

There is also one  other matler
that we have been trying to cmpha-
sise time and again, year aftcr  vear.
That is, that the casual labour that
iz there should brought down to the
minimum and decasualisation should
be stepped up. During the last year,
the position regarding this has not
really been satisTactory.

The Railway Minister, as usual,
talked about various amenities, of
holiday homes and =0 on, that are
being given to the railway workers. I
was rather disappointed that he did
not tell us how successful was the
move for the wives of General
Managers and other officers to go and
serve tea and barfi to the railway
workers. I thing some such proposal
‘was there. I do not know how much
of that fraternisation has taken place
and what has been its effect. He did
not refer to this in his speech.

Shri Jagjivan Ram: That is an
-annual feature. So I need not mention
it in the speech itsell.

Shrimati Parvathli Krishnan: 1
wonder how much it has helped to
keep up the morale, which it was
supposed to do, whether it Tas
brought about greater understand-
ng. ...
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Shri Jagjlvan Ram: Yes.

Shrimati Parvathi Krishnan:. and
reduced the gulf—mental gulf—that
exists between the officers and the
Class IV employees. As far as I can
make out, that gulf continues.

With regard to houring, we are
given only the flgures of houses that
have been built, but we are not told
how many workers yet remain to be
housed and what are the problems in
the way of their being housed, what is
the houserent that they give to the
workers who have not been provided
houses, how much had the Railway

Board to spend because of this and so
on.

We are at the end of the Second
Plan. We are thinking in terms of
the Third Five Year Plan with an
expanding  economy when  our
transport needs will be growing. We
have not been told by the Minister
what would be the general approach
to this prblem, nor are we in a
position to know about it, unless and
until we get detailed information
about the achievements under the
Second Five Year Plan,

Shri Jagjivan Ram: She has not seen
the booklet that was issued.

Shrimatl Parvathi Krishnan: Yes,
I have secen it.

Shri 8. M. Banerjee (Kanpur): Seo
many booklets have been supplied,

Shrimati Parvathi Krishnan: The
booklets are there, but the figures
mentioned there are in doubt.

Shri Jagjivan Ram: What can we
do if the figures are doubted?

Shrimati Parvathi Krishnan: When
we think in terms of the Third Five
Year Plan, the emphasis in the coming
period will be on giving the workers
more and more opportunitics for
participation in management, particul-
arly in a public enterprise like this
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run by Government which has pot-
entialities of increased earnings. With
the co-operation of the workers,
pilferage, wastage and corruption can
certainly be checked much more
effectively. Also failures and accid-
ents can be avoided and operational
efficiecncy put on a higher standard.
We have suggested joint committecs
at all levels more than once. The
Minister also has referred to some
committees. 1 would like to know
whether  these committees  are
nominated or appointed—what is the
manner of the constitution of these
commiltees—because it would be most
effective if such committees were
elected by the various departments.
In so doing, you will find that the
committers will command the con-
fidence of those workers who are
working under them. They will be
able to get the co-operation of those
workers with the Administration, This
will certainly help a great deal in
taking the whole concern forward.

Al the same time, the question of
recognition of Unions continues to
hang fire. 1 am glad that at least
today we are in a positiion where we
find that both the Federations are
more or less on a par so far as the
Railway Board is concerned. But still
there are a large number of other
Unions in railways, as the Minister
knows very well himself, which
represent a large section of workers.
It is very necessary that the Minister
should look into this matter and find
out in what way those Unions could
be recognised and enabled to see that
they also play their part in the
growing national economy, in the
growing India.

1 could conclude by saying that I
also agree with my hon. friend, Shri
T. B. Vittal Rao, and many others, that
the increase in freight is certainly not
justified. The increase, to my mind,
creates the possibility and danger of
further price increases in respect of
those essential commodities, the prices
of which are already showing a steep
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rise. The increase  will certainly
result in a sharper rise—there will be:
a jump. Ceriainly, railway earnings
are not such as 1o justify this
increase in freight charges, I hope the
Minister will reconsider this matter
and be graceful cnough, and also
public-spirited enough, to withdraw
his proposal for increase of freight
charges.
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Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Deputy-Speaker, in the
very beginning, 1 would like to con-
gratulate the hon. Railway Minister
for his very encouraging Budget
speech. The Railway Administration
has been making efforts to provide
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more amenities to the third class
passengers. But at the same time, I
would like to submit, that over-
crowding slill exists and the steps
taken are not adequate to check this
in all the trains in our country.

My Stale of Jammu and Kashmir
is probably the only important State
in the Union which is rail-less. We
have been making representations and
so many times the hon. Minister has
assured us that Jammu and Kashmir
State would be linked with the other
parts of the Indian Union by rail-
ways very soon. I am sorry that
nothing concrete has been done in
this respect. I would appeal to the
hon. Minister that when he replics to
the Budget debate this year he should
tell us specifically when and to what
extent the extension of the railway
line would take place in the Jammu
and Kashmir State during the Third
Plan. In view of the economic needs
of the Stale, it is desirable that the
railway line should be extended upto
Jammu during the Third Plan. Be-
fore any final decision is taken in this
matter, I understand that the Rail-
way Administration had already
taken some decision that the railway
line should be extended up to Kathua,
in the coming year or so, We would
like specifically to know the time
when this construction would be
started, on the Railway line,

Another thing is that Pathankot
railway station is the terminus for us
and for the thousands of visitors also
who visit Jammu and Kashmir every
year. They have to spend the night
at that station. The facilities for
waiting rooms, retiring rooms and
visitors’ halls are not sufficient to
cope with the passenger and pgoods
traffic. Some more waiting rooms and
visitors' halls should pe provided at
this station soon.

During the summer months, two
trains are run beiween Delhi and
Pathankot—the Kashmir Mail and the
Duplicate Kashmir Mail. During the
winter months, the duplicate train is
stopped and so the only one traim
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which remuins is overcrowded. In
view of the large passenger traffic all
the year round, this duplicate train
should also be run throughout the
year. If that is not. possible tight
now, the time of the only train, the
Kashmir Mail, should be changed.
During these months, it leaves Pathan-
kot at 5-50 p.m. The last but from
Srinagar or Jammu reaches Pathan-
kot at 5-15 pm. or so, There is
hardly any time left for the passen-
gers to catch this train. The timing
should be so changed that the train
may leave Pathankot at about 6-30
or 7 pm,

Bvery year hundreds of people, es-
pecially from Kashmir, go for Haj
pilgrimage. Since the trains between
Pathankot and Dedhi and other im-
portant stations are overcrowded,
there is great difficulty for these
people to travel. These people travel
mostly in groups and therefore some
arrangement should be made for
them to reserve special comparfments
and if the number of passengers is
sufficient at a certain time special
trains should be provided for them, if
possible.

The Pathankot station is an import-
ant station and it has been my per-
sondl experience that reservation and
booking {facilities are inadequate.
Their timings should be increased and
more slaff should be provided..

Some time back, if I am not mis-
taken, the Railway Board announced
some programme regarding the open-
ing of out-agencies in various parts
of the country. When I put a ques-
tion as to how many new out-
agencies would be opened in Jammu
and Kashmir State, I am sorry to say
that no specific answer was given.
Before any announcement rcgarding
the programme is made, first the sta-
tistics should be collected and some
kind of a tentative programme should
be chalked out so that people are
noi merely misled by the announce-
ment of such a programme.
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The food provided on the trains and
the various railway stations is not of
good quality. (An Hon. Member: It
is the worst). You are rightt The
dinner time, for instance, for the
Kashmir Mail is at Mukerian and
Jullunder. At both dhese stations,
the fond arrangement; are so
bad that most of the time
I have seen passengers complaining
that they would prefer to go without
food rather than having that bad food.

In conclusion, I would again em-
phasise the need for extension of the
railway line to Jammu and Kashmir
State and I would appeal that while
replying to this debate the hon. Minis-
ter should specifically tell wus the
programme of the exlension of the
railways in the Jammu and Kashmir
State,

Shri Naushir Bharucha (East Khan-
desh): I am afraid 1 cannot congratu-
late the hon. Railway Minister on the
presentation of this Budget though 1
am prepared to acknowledge the fact
that vast progress has been made in
many directions. That progress has
not been well based on sound commer-
cial principles, While the cxpansion
has taken place at a very rapid rate,
I am not aware of the fact that the
railway finances disclose that they
have made provision either for the re-
payment of the capilal we are sinking
or for the rchabilitation programme
which, as several hon. Members have
pointed out from time to time, re-
quires very careful consideration, I
am of the view that a very careful
and critical examination into the back-
log of the rehabilitation will have to
be undertaken and this House or the
Railway Board should appoint a com-
mittee for this purpose. I may invite
the attention of the House to the fact
that while in the last three or four
years the capital at charge has in-
creased by nearly as much as Rs. 350
crores, there hag been no correspond-
ing increase in the depreciation which
we have been setting aside, It will
‘be recalled that the amount of depre-
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cintion has continued static at the sum
of Rs. 45 crores only for the last
several years.

Mr. Deputy-Speaker: The hon. Mem-
ber might continue his speech on
Monday. We shall now take up the
mext item.

14.31 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frery-stxtH REPORT

Sar’ar A. S. Saigal (Janjgir): I beg
1o move:

“That this House agrees with
the Fifty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented
1o the House on the 24ith Febru-
ary, 1960."

Mr. Depuly-Speaker: The question

1s:

“That this House agrees with
the Fifty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 24th Febru-
ary, 1860."

The motion was adopted.

RESOLUTION RE: QUITTING THE
COMMONWEALTH—contd.

Mr. Deputy-Speaker: The House will
now resume further discussion of the
resolution moved by Shri Braj Raj
Singh on the 12th February, 1960,
namely:—

“Thizs House is of opinion that
India should quit the Common-
wealth of Nations.”

Out of two hours allotted for the dis-
cussion of the resolution, four minutes
have already been taken up and 1 hour
56 minutes are left for its further
discyssion today. Shri Braj Raj Singh
may continue his speech.
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An Hon. Member: The Minister con-
cerned is not here.

Mr. Deputy-Speaker: The Whips
ought to have taken note of this, that
there is no Minister present to listen
to the debate that is golng to start
now.

Shri Rane (Buldana): The Deputy
Minister of Defence, Shri Raghura-
maiah, is present. I have requested
him to take notes.

Mr. Deputy-Speaker: In the mean-
while, the hon. Member may begin.

Shri Braj Raj Singh (Firozabad):
The difficulty will be that Shri
Raghuramaiah will not be able to
pick up what I say,

Mr. Depuly-Speaker: Anyway, the
Deputy Minister will take notes and
convey them to the others.
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e HEew ¥ q fa=r & I@r a1
TAF1 WE N € @wAr g g faw mar
g

=) & @79 oF gEA e A 95T
R | @A T FT G § OgHEA
& Tt & wat # o 99 T A oAt
% faer f& owded § 1
TWIEIEEH 2| FuH S aifama
afirae & ot firert & an S a0k g gt
4 & gt & faem § SEdy A A
T @1% THe § Fafw gAaes fErew
& T T qvew & A Wi & A F
TR AT g1 & IHAT Ty A aT
Y Tz, § T HIT AL § T E |
aY o w9 amgwvew 7 @
¥ FTU FHFT IAAT HUAF AT ARG
faar fomr fF freen anfgd a1 o
ot g5 ff faay 3EA 99 99 T A
wat ¥ w2 # fam gy 1 W
¥ 7@ @ 1 ar foe ag e A F
Foaa 3 @ E e g e
¥ gy ¥ omfas aw g € 1 4 a8
T A A1 dae T@ g oAt
gara 2aw fawfom @ oo fasfom
¢ vafed g T wvew § w e
Fifx g% Fad wfew wgraar oo
& § " F1 gfan # 3= gf afv-
feafrat & ot anyw wvow 2w & s
Tt A wife at g€ il a1 g
sqraT &1 @1 2, I A =fed |

Quitting the jo10°
- Commonwealth

ag ae w7 fad asar § | I
AT 3F TIA E | TEHEA & TG
o A g § 98 garsie e
&, meifeam §, ammer &, =qyafdoz § o
TEHT TR HIFT 9@ AALAT AT
Hifaqa =9 W FP0H 3TE 1 T T WA
19 & fau aram =@mgd & 1 gafan
3% fee a7 251 w1 71 5 o fawfaa
a1 sfasfaa & #37 fergrar,afemm,
R AT AEKIHRT & 2T, TAT T 1A
AT WTATAF EY 4T |

wgr £ {7 fgrgeam o gat fagia
&1 sfaara e | fergram wzan e
gu o =g £ 5 gfaa & ae qa—ang
F awa-ard g o e fogE gu—
UF AUsA IR FT A gEE ;i
AT AT HEAT & qarfas fren
THT UF ®E FOH FL AT I9 G
% & g #71 Faoet TR &1, 39
I agraa & Ja 1 afw fegem
¥ 4t #1€ Frfe A€ #n A 9z fEa
o = 2 fE o A A sifem
i At gt g e gwAv g d g
e § | AR AL 48 Fgl T § fw
g woed w1 wr§ famw 4@ , 9
ferer 7Y & w7 g #1 anra T8 E,
ZH 9T AM¢ IGRT T T4 &7 918 FC
Trr & W 7 I & Ay dar NF
g & a%d § | of feafar mg @
fF gaTd 9O W gATT e &7 ag
£ fr ga gfan & mfr &arfom F3 &
faw saerate £ /I U A9 & H%
742 2 A4 ST R A e A
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[t wst rafag)

& w7 G ¥ afaw £ & AR g v
F WS 57T FOw w4 §, fawa
Frooy gfaar # = 1% F1 $ mfE-
R EIA FT @A qTAT & | gW FRAT o
Ffezmor & 2§, mfas, wraAERs a1
o fegifas qoarml & gfesm ¥ 24,
g & aifer sfas Fo F gfezsio
g g gf & frag gu iR
fawr & gfezsior § 3@, T wozw #Y
Aeal fFT A aeg gwre A e
7@ &, folt avz 0 g A mEE
7gr faeet & 1 afew g famda g
TR R AT A FFEE A E

7g 1 Far wrw g e e qvew
F oW °, ogY S gefafes TR
& AT A1, TAF A7 W HAOGHA
(W AT A7 99 §, fawd qafaw
9 Tt AT G WU a1 AT, I9 A
g2t H—ufase & wofr A7 st €10
ST ot o aw & fegem
-SaEdT 97 4T 9% e § ¢ frgs
gam ® o @ femrm 7 oaRE-
st A faar g, W frar @y, foms
Frog § FU=T F1 ARTT H gATE &=fam
Fdfaw s 721 FfFw ww fergem
THGTE F FT0 A SqTET FT IETE |
forata # foeae wraTer aTaT g1 0
9 WTATT FUTET ZET § ar T qued
¥ g7 ¥ fargem 1 99T Fraa @)
g1 arar, famer & asem g & )
# ¥ v § §7 wiw3,' fF aTee
F1 @< i gt 59 o & oA ¥
| TEAT ATEAT g | A ForTay A,
g, 1843 ¥ wgr 91—

“However from the preliminary
survey which the Government of
India has made and to which the

FEBRUARY 26, 1960
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Commerce and Industry Minister
referred in Parlinment, it is gather-
ed that India strikes a more or
less ‘even balance’. ",

ag IRM 18UY F AT F qee §
FeT 97 | IF avg =it feafa g€ &, s
AT 27 wera w1 Qeud § 3 war
far wmama o fagfe o et &1 e
& A1 g BT BT AT TR AL AT
& 1 ofF 57 % a2 frpa & gne-
fex frem =1 ot wEmE g, =
LENY-YY ¥ t=c? fufqma =m @
qT | FRYY-UE § a7 (LYY ®UGT #7
AT, T, TE AT 1 T O Fir feafy
g A g revv-uy F w3
fafem waw, Leuv—us & vuxe fafa
a9 T AT 2EUS—Ye F ¢3¢ fafa-
9 ETT T ZUT | THA A1 AM(5T g
g f& 290 wram 48 w1 & W R T
st frafr qamefee frren &7 g 4,
EERE | TFE AT A E e
ETAIE FA9gHH THIG &1 AT FaY
art §, ¥fFA  SE¥ w@Er Zw At
T g1 T gATEfes fRea AT @Y wr &
ST gH W 7o # A g, ar gw ey
AT ¥ F1 UFAGRE AW IORE F7 g9
& | gavsfes forew & Y 1za gt
Tt T &, R 2w & Aw W
IART ITET AIF LA & | U qUIT
# 7 gm & gae fag g8 39 & ar
FAT FF TET 9 AT, FwA A2 7]W
T AT WE | Ew FE R ogmr
wifa® am g & 1 F= A% sy
frde frar & gt 3= @0 & oY
ggmar fast &, st fs o woew ¥
aTET & 9 wifaF gergar & fau o
HUTH ¥ TEA AT A @A T FAT ARG & |

¥ ATaA-avId 3 F 9 T
1 § e e 7 59 #Y qerfis aw a
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FT A% £7 % @ gfn ¥ fagy go 3ot
& fowrg ¥ &m |3r@?¢q3‘ﬁﬁ)
T g A 1wy 3wl A § fr A
7 g 9 a7y 57 §—aw g wozA
FT aZMT G4T FT TZGAT ST 79 &
ar gfm § uF fasm AvwT A &
fagra &1 wfanza F7F qzaa &3
& ofes & =g fadm o g g
fF w qoerT A sfaam € g
Afq & favg g9 39 @ & 19 F710 7@
72 & T forgar 1 fosh gemer wnfars %
AW 21 T &, afek wrEETens Jram
ot 2Y 727 & w7 A & ew e afaE-
fos gt #1 of g A€ T @
@E

o TR A § OF WEAHE a1 F
IorE FCMAEAT § | wre gfmn
F Fa st wrar & A &, fawwr
AT TEeE @ | Fh, ' osk
a0 &% W A §, fam s oaEr
AT AT & ) afe qfw gw
ag-ATE ¥ 93 g0 &, 59 faq ol
FETC F aTF § 3g Aify arfer &Y
Tt g fF m A F 4w A
s oA A fad gesy aw o @,
Ffew gaF A5 AT T | UeEHEA
FEAra @F B F FTOT  gHEY
TE 1T FgA & (o0 F79T AT TIATY |

T WX grEr @ arg ¢, famer
w¢ friw wer AT & W g A
fFamgwEa § gm-am 39 @Mt
1 gfamt ol gl E W fsoww
aF g T I 7§ 7 fRr &
afq froee 7@ s sEar § 0 #
g T e g fe 9w wfed # A
&1 =few, Afeq ag ame gt aeim
weata & faemw & fF 3w & A
ZF & a9 qrg §Ei F arg off 99
i # gfaw §6g HAaT F ATEAw

PHALGUNA 7, 1881 (SAKA)

Quitting the 3014
Commeonwealth

ot 7% et ¥ Al s W W@ 0
WL gH UE-HIA H A @ g A1 i
qfdt #1 &1 T FH T ATAIIC
¥ v feun mgr gar 1 w9mE 9T R
39 FT AFT &Y AFAT £ | T %7 O fqgr-
fas "z g1 wwa § afew 3w &
oM w97 it gd Afant w2
FT AL G2 F1Z q91 9 FT AN
qgar & ? gAF FAM 9¢ WX AT
AYT A W gEL WER  WEed
F-HTATET T ATTE F wew AT AT
&Y qftrat &Y, @ s F =7 A
oA w7, AfET 7g J@ fear ar &
oY gw 2@y § fF A fas faedlt # d9g
WA & 9O afew W OF W
syt # oft efr oft fafear arens anfat
F1 gfaar @ g5 ¥ AR I &9 g
A ao § | a7 o T g § W
a8 FE AT &, ar @ omar & fF
T A A §, T9 I 47 9
HFAT & | WA AW A g, av
=, afrr 2w ooy T FEE %
faers ®15 A9 A FL | FgA4 ¥ fAC
a7 A A @ g e G o g
o w g

ST & FAT a Nil nisi bonvm qﬂ'fﬂ"
st " 9 9w fAw 8 @@ @
FEr AT wifgy AT § ®rE ad A
FgaT W g, Afe 99 faw w@ W
fegmm 1 oifemite & oF 9oTq
AT O WRtE g | TmAigaTe
7z forg & 2 f @ G ara
fF TE-FEe & @ & AT gETL
faewr & wfas awds § Wi @y i
F afl, fm &  ofcrrraes g
forzw & fafem @nil—ies wmrea—%
WAES AT T | T AT TR
A ™ ¥ §™
77 e ¢ fF fegmam & TR
H @A F FTO0 FF W W A G-
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[T awTrar fag)

3 H § M7 39 ¥ fegeam w1 w2
a7 @ &, S8 @1 |, gew@n 9
" fmgT sifs oSt W sy
AT FLE AT g §, IR AT A
wmfmamoer g feataa g fe
fergmamr Star mf fag 3w, &Y feelt
9T HAT AT FTAT g § T frt
T FAA F1 gEIT A fFE & g
G F1 frdr s @ 2, |
E-AETA H g, a1 gEwt it gEE S
=fgw | 35t fow Trez-wEw F1 gAEHEA
g W E I mAE AEw G E
g 3% ¢ fF ag el @ aow Ay
FET oAEA W ag W S g fw
gEE AW & "mma]’ ek g
o 3mF ax fafrm w== @ gz
T WYL o= ag fag FTavdeq @ @I E,
AfF e Aw F geA & A 9
oo ot AgN e E, AT FWAG AW
v ger g, fEw s wE g &
w7 g gt a1 fom A fege
¥ear &, I A fezw ® A wEw
aifed a1 fF @@t @gr gaT W €,
AT EHFE 7 WL gH IA9!
sy T €

7z s & nf fr 3 foe3 guaes
& @7 U AE & 4% §, Wiy
&9 I 1A A T §, WAl q-
FX A FUH @I E1 gH AT
& i sl & oY TR F7 Tow §, AR
F sfaw &, & g fafzw &, § ==
¥ Hui &1 a0 A F AW T ®
Fa A M Ag O AT @ &
gaea & fo 9@t # s # oA
T AT SIfge, IR wTAET A &
ST w2, & g8 FraT o @
WIATE & ITHE TS | H AR
g feamr =g g fr oadr @S
g W i ww ol 4, a1 gk feg
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fear w78 o ¥ g7 = wfaw 78 &
fe o9 T 991 @ T v &
Tfte AT arfegl F fee was g
a1 gadd g & At A fggeam
A TEFTT IA H FE AT AT AE w7
et & fEEr ot g w1 gfafagfen
T ¥ g, 0F AW sEmEIw Aw
& T ot § fr 4 wew wen
& a%, grsT & &Y AT Fr S
1 dArsA § wmEe Anfam g oa%

FEI W ¥ FEr ATOM A
F atv av f gwr 9z F AR E fE
AN & AAl Hogmw 1 3f@
a1z 7¢ fF 7@ Sz afaw ¥ &9 727
F1 AT fHAT ar A g gEa
faar ar ow famsr it a5 #1¢ o
Fzfea TFC F a6 & T gav)
a9 garEe dE w1 fedr fer o
fom#t a1 ar fr ag g adwr A8
T T avE A AESaT @ FIA
A 1 wow gg aOwT gr At
g1 ofsq ww worsz arfar @ T
q7 F71 T € At frgram & A
1 32 aurf T afge fF oSEE
qrATEATET S R wed A g
s fergram 4t g 7 g 78 famm
AT AT FT A5 WGT A7 ag AT
@ 7 o wEA oY & AAAETEST
ar & 3few o1 fagsht s == 9,
F 4% & T30 g =ifed

gY FEd € 8w dw A AT R
% 3 @ gw wfed, AFfmx iw
a7 g 1fgn BfeT gt 5= s
X T9 AA ¥ AR, FUTL 59 AT
o i & ATAE oo AT Y FAT
W A 3 UF AF 9w g1 W
7z & fo 9@ g o FOET A g, 97
g Fr§ wifeF waar FEA FESr TGl
351 qif § afew WTEATHE R R
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grar &, gary o & faers 38
=it st § a9 5T gw ey e
Eod- i i g

# fraza w7 9w g fF waa
# gy g A AT g Ay OO £
St & faust T AT &0 g AW
fain few # fasin dde oot
faar arf & o7 3Ty awF F adw
Ga T 3, 3 I AH 1 agi of
FTAH @A & I AMEA &, 4 qAAY
& f w8 gfeat & a0T &1 7 qOEATA
T 77 IR 7w e @ e
a1 w=gr g {67 =G T F A A
& oFFT W T AT g, 9 Aaw
AT FAT AT AFAA G A 7 I
qEX g1 ¥ A 7 wwwe g fr ag
st wArafa §, TAR agEr g
oY wa wa w1 T ¢ wafs gw e
dr7 w @fEEr #7 gim e
FIHIT & 7S FT §H AG F7 97 §,
faeaT & WA FT g9 TE FT 9 £
mit wray # o P2 a1 9w 3w faw
a1 5\ ¥ a7 731 g fom & wenfas
faza wra ar fa S €1 gaiwey fasaa
& FTe g1 fFw w9 feEA sen
T A EH 99 =eF F7 AT ATEd
T Wg gA4 @ Al AE w7
g9t 37 gafan am 9 o fF e
AT A 7 HIA A &9 gO 4,
a1 4 gW §9 41 ¥a9 " G AN
™ a7z 1 "re faedr dr formdr g
AFIA g1 AT FIAT 411 A
¢ f ez g & A o fameEe
F TrEETA ¥ "eAr v v faa g,
wEaeA #1 A faar gen @1 faeaw
Ft #TATEY #7 g A g g, fasaa
FY srordr Y gear A g g A=
ferpea &1 A AT I 9T WY
# 3ady A F wew 7§ gl

Quitting the 3018
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At AR 7 FeEr qwAl W)W gW aga
drdlagifmag iy g @
g gyt fawra £ wawdn #, 39 q7g
A w@aFy g

v Faw famm w1 & w64
FIFT & a2, AT AHFT F ATt
#, 720 97 y_fea o1 AT &Y Afa Fary
¥ gW W T 99 &7 §T9 oW
At g AIA #1 q2E4 ¢ OfFA 59 g
At qEf FT 9@ §1 gEr 9T ardw
F7 & 9 @ fF oft dwfaem o e
faia & wam 4t § 3 7 faar
& ag T T AT & A & Oy faE
F1 TR G &, IAE qg AL A
SfrT THH g5 g7 TE) &) FATT g g
¢ & fada & wu 9 & = wg
fear &, war g st 7 & f wregfaar
a1 TAACE T F5d &, HAOA 78 § fF
T qUSH w1 0% I T CTAT Y
fifg g § W7 Zw I wvEw w7
a7 1A g0 Y ITFT AH A F TR
# a1 T9ET T FW §, TH UL qvEA
¥ oA A4 & | AfET 9 T qusd
drarer n & ot e & for

g F 1 A6Ar § & o A
gfean ast Agf § famdt wemr w5
axar gt 1 4 ara g fa s &7 gfaar
# 5= A2 woawy & | fawm & 9w-
T 7 gfar &1 aga e 7 faur €,
UF Wg Y A W dgA AT
BT TgT AEET TAT AT AHAT &, WA
T at ¥ g a1 o e ady
wE AN WAz G a1 &
g a1 Hqer & | BiEA § [T 9EaT §
f§ vz mu=a ¥ 77 F7 £ ¥OEN
ST A1 903 AT 2 | AEH AHAT
gar ar qeuy # 1 o w7 a &
drr 7 A T3 g A 1 H gEm
mgﬁzﬂmmﬁm
it dz% ag gd B, ¥ Q-
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[ = asraw &g ]

o AT A arfw @ g g 7
IFH a1 AHS TEA AT ATEAT AE AY
7 at ufar =t sw & fag? g 3
g, IH 2L FT [9TF AGH 47, T¥ AT
¥ wvA "o #7 a| g &,
OTHY e FgA &1 "y A g S5
w9 THT A9 & AT W AL g5 T
gar faar mar ¢ ooF are 9w aTe
RS FIA & AT AT AT qERA
F7 T K1E AT 1 ALT FT AR E )
qLT FEHAT H AT A1 wEe g
& q@ 4 1 3w e & qew e
- @W T & W A1t amg AT e
&, & fFaY &1 e g Al A
2 3fFa arr & ara 7z Te EET
Faar g1 Al § f® Fr8 g7 o -
| A AR | T AT A w5
FTE TATH Ao o | A4 o 52 e AT
g Y AT E A uE Wy ZATT E
X9 AT 0 HHEAT 2 % T 4ad d
X E1 AT 7 FE ARAW 20 &7 9%ar
g, T9 a7 I AEA (F B A 1w
arad, fada &

peve ¥ gum w7 Ffmquz
B TET § AT 7 g F21 97

“It we dissociale ourselves
completely from the Common-
wealth, then, for the moment we
are completely isolated. We can-
not remain completely isolated.
We have to incline in some direc-
tion or other which necessarily
will be on the basis of give and
take.”

P8—¥—28¥E ¥ IJEIA dg FAT
a1 | e W @) 880, tewe W
& 1 gfrar w1 wT ag R E W
gfmr & 7 7 & 2w fegeam & %
zad § Wl wa & fr gg 94T TR

FEBRUARY 26, 1960

Quitting the 3020
Commonwealth

feami | fegeam faft 9 wow #Ew
T FAT ST &, a7 R w am
O W AEer §, 3w fEy ow
AT FATT AL} ATEAT E, 92 & ;AT
g s g & wevd wrgden 3 fod
qTeAT &7 frar 9w ) 9 a9g o avew
Hrgsr @i s apar & 159 fer &
TR TF T AT T FF 200
a1 wafy gfrr &' mfeR g
forr amandl gfan « d= St
W A T AT HT FEHeA 67 g
&7 AT 7 3T IHET TH 9T & AT
WREA 1 F A argar R owm A
FAE A1 FE oOE aAE ar fwAT &
feams 721€ dz £ 1 32 0 ZAeY &t
e ¥ =9 07 g fau & mw
qreeafer fem & At wwe ¥ a0
faai am 55y O, e SRl 97 989
F7 5% & A1 v avg i gfar o A
SMIE OTNAT & 001 F1 0F JEA aq
g5ar 41 forrwt Adm afsw & o=
fea T &t 91 Y7 77 Tafad wHi
fot a7 gw gEAT TeAT WA § At
wafen i g & ga mfa s e
e & gfrm & w3 & e &
ferm areT Foam | E

i fraeT &7 wgw ¢ f& zwny
FEAR W AR A g aw A
& 7Y &, e @, 99 I aver
# #1f w7 72 e § ol g qeew
¥ @ ¥, 9 IF T aTeAFT A
T & wfed, a1 99w ava} 7 awg &
wfed, 3F 7 ¥ fvgear & fadi #Y
AT TEATT £, A9 F AFEE
ag=Tan &, femmem &1 o gEr andv 2
T A I AT, IAFY AK 17
G G, A & o amwoaEw 2,
s fedi AT g g, 7 (9
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gfaan § ey arifa € eargn 7 faaw
g ST £

w1 ¥ § fraga oo W g
st afefeafa qeee § 4, o affeafa
ey 3 oY, ag w7 E 1 g
§ f& urefaar & g, sare ¥ @1y,
MAATT F q1G, FATAT F OATT T4
gfar % w1 @it 39 & g gane S
AT & oy § F owh o meeoE
afe g ot avg & ot wow A @i
@A 8 wea A fow aw & fr e
AT WM& TME RvEd & A1 a0
aré

q mF A fadaT w7 I A g
fF vz qa § FAm aft T o fw
faeit @ fria & qamr 9 ) wan
& 7 &S ot 39 o AE E S fE 3EE
AT T TEAD | T A% A AT I IFH
T 4 IR TE AvIA § AT i
faa strar 2 St e et ofr arera § v
T & 1 7 AT | gwmar g 5w g
w1 T § satE fgrpeam £ A a
¥4 77 AT F7Ar feg W Aw
F1 ag s F7 54 ey e ogw o
TEF A AT T A EHT A I AT A
qGgu d fF aW g HIw A @ T
woze § g 7 20 [ frgral 1 9rzd
&, W1 Ie gWT &, I *1 AT GF=AT
g AT AT ETAE gz € | EETT U
e 41 & gw Smaer &1 9ATEd,
¥fFa gue 2ar fF e o qET A
¥ @it fF T wvEH &1 §93€9 97 1@,
SR #T geAT A¢ 4T i 4 FEr
sTea g fF g o gsgr @ &, o
e, A AT AT AT GO AT
&, 3%t T Avsd § @A & gif ogw
@ & w7 femema & qvw #Y W
g AT & fa=re sy =ifed fr e
AT FEAe T AET F AT |

PHALGUNA 7, 1881 (SAKA)

Quitting the 3022:
Commonwealth
15 hrs.

Mr. Deputy-Speaker: Motion moved:

“This House is of opinion that
India should quit the Common-
wealth of Nations.”

I have reccived notice of two-
amendments by Shri Keshava, The-
first one reads:—

“For the original Resolution, substi-
tute—

‘This House is of opinion that
the present relations of our coun-
iry with the ‘Commonwealth of
Nations be maintained.' "

The second amcndment says:

“This House is of opinion that
India should continue to be the
member of the Commonwealth of
Nations.”

They are only negative amendments.

Shri Keshava (Bangalore City):
The first amendment actually is not
in the negative form.

Mr. Deputy-Speaker: But the cffect
is the same. If we do not quit it, we
continue in it or maintain our rela-
tions in the same capacity.

Shri Keshava: The first amendment
does not say cither o quit or not to
quit.

Mr. Deputy-Speaker: It says “that
the present relations of our country”.
What relations? Not of frivndship,
but enly of membership of the Com-
monwealth. That is the samc thing.
So, both these amendments are out of
order. Anyhow, I will give him an
opportunity to speak first, if he so
likes,

There is one thing which I will
bring to the notice of hon. Members.
The hon. Mover has taken 30 minutes
and perhaps he cxpects a few minutes
in the end as well. If he gets only
ten minutes in the end, that means 40
minutes would be appropriated by the
hon. Mover. Then that much at least
must be given to the hon. Minister.
So we have only 40 minutes left out
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[Mr. Deputy-Speaker]
.of two hours, in which I have to ac-
commodate about 15 hon. Members.
Hon. Members will thereforc realise as
to how many of them can be given a
.chance and what time-limit has to be
placed on speeches. Can I expect....

Shri Keshava: I think the hon.
Minister . . .

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): |
will need only 15 minutes,

Shri Shree Narayan Das (Dar-
bhanga): The hon. Member will take
ten minutes.

Mr. Deputy-Speaker: If hon. Mem-
bers do not want the hon. Minister to
take long, she can be satisfied with
five minutes only. But is it the desire
that the hon, Minister should not give
.a reply? 1 should expect hon. Mem-
bers to confine their remarks to ten
minutes only. Would it be possible?

Shri Keshava: 15 minutes will be
all right. .

Mr. Deputy-Speaker: Then 1 will be
.able to accommodate only three or
four hon. Members. So, hon. Mem-
bers will take only ten minutes.

Shri H. N. Mukerjee (Calcutta—
+Central): Mr. Deputy-Speaker, Sir, I
welcome the Resolution which has
been moved by my hon. friend, Shri
Braj Raj Singh. You will recollect
how at one time this question of quit-
ting the Commonwealth was almost
-a hardy monthly in our Parliament,
I am glad that Shri Braj Raj Singh
has revived interest in this subject.

The old argument, which is some-
times rather pooh-pooched by Govern-
ment, used to be—and it still has a
certain value—that the break-away
from Empire ties—Commonwealth
being only another name for the
Empirc; wolves sometimes put on
sheep's clothing—were thought of as
-essential to national exhilaration to
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the lighting of the glow of freedom in
the hearts of our people and therefore
it was thought that it was only fair
that we adhere to the pledge which
we took 30 years ago in 1930.

The hon. Prime Minister has told us
many times that this old argumoent
has become completely outmoded, that
this is a dynamic world and we have
to shed static notions. I would not
mind shedding a notion if it is dis-
covered to be static, that is to say, out
of tune with reality of the time. But
in regard to the Commonwealth I
cannot reconcile myself to it, not just
emotionally though emotion is certain-
ly very important, but also from the
point of view of practical policies. If
I was convinced that my country
benefited from association with  the
Commonwealth, I would not be sup-
porting Shri Braj Raj Singh's Reso-
lution.

I should say in the beginning that
there is no question of racial or nation-
al antagonism towards Britain involv-
ed in this. We are not chauvinists,
We want to be friendly with all peo-
ple. Besides, for England many of
us perhaps have a soft corner in  our
hearts. We are not ashamed about it
either. 1 personally still have a cer-
tain nostalgia, I expect for English
sights and sounds, We are opposed
to the system which is represented by
the Empire and now by its substitute
the Commonwealth,

Sometimes I have noliced a fecling
in our country that perhaps the British
Empire is different because it is gen-
crously denuding itself of power in
Asia and Africa while the French
Empire, for example, is rather keen on
clinging to its gains. I know that any
clementary study of present day poli-
tical affairs would convince a person
that the difference is small and basi-
cally inconsequential. In different cir-
cumstances, the two Empires have be-
haved differently. The British might
be a little more realistic, but that is
about all there is to it. To cling to
power as long as they can, whether
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it is in Kenya or in Nyasaland, has
been their objective, which is as much
the objective of the French or the
Belgian imperialists.

It may be said that the British Com-
monwealth is a large conglomeration
of very dissimilar States in different
continents and to thay extent it widens
the area of peace and understanding
and of our own development., It is a
very important argument. But I do
not think that there is a large exten-
sion of the area of peace and under-
stunding because of the existence of
the British Commonwealth and our
presence in that body. South Africa
and India, for example, are
equal members of the Commonwealth
acknowledging the British Queen as
the head of the family, but we just do
not belong together. That is the fact
of the situation. Our links with coun-
trics like Burma, Afghanistan, the
United Arab Republic and Indonesia,
none of them, thank God, members of
the British Commonwealth of Nations,
arc very much closer and very much
moere natural. What mysterious
gains, tangible or intangible, we derive
from our being in the British Com-
monwealth is something which at least
I cannot fathom.

How much understanding Britain
has for India can be seen in many
things. Let us not be too impressed
by certain people telling us in an irri-
tatingly patronising manner about
what Ashoka did in the past and what
the hon. Prime Minister ig doing to-
day. If 1 dislike anything it is being
patronised particularly by people who
once ruled us, I am not too sure of
the motives of such people either.
But what is exactly Britain's attitude
in regard to matters which affect us
deeply? Take for example the ques-
tion of the Portuguese possessions in
India. Now England lifting her little
finger can easily stop Portugal and
make Portugal truckle down, but she
would not. She enjoys India being in
trouble. Wherever India is likely to
be in trouble, she tries to muddy the
waters. That is exactly what she has
been doing.
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Let us take our relations with
Pakistan. One cannot go into the
whole sordid history how our country
came to be partitioned. But every-
body here knows the Mission with
Mountbatten—the story told with con=
siderable candour—and we know what
happened. In regard to bedevilling the
relations with India and  Pakistan,
Britain's role is very clear.

Only the other day on the lst Sep-
tember, 19589, a question was asked
in the House—Unstarred Question No.
1950—and in answer wt were told by
the hon. Prime Minister himself or by
his deputy that the United Kingdom
High Commission is giving urgent
consideration to amending the text in
a volume called Commonwealth in
Brief where Kashmir was wrongly
delineated, Meanwhile they gave us
an assurance that copies would not be
distributed in India. They would not
be distributed in India, but distributed
elsewhere by the United Kingdom's
High Commissions and its embassies in
different countries.

In regard to Goa—India's claim te
Kashmir is supposed to be a claim
contested—the paragon of British li-
beral excellence represented by the
Manchester Guardian Weekly not so
very long ago made this editorial
comment—I am quoting the Manchest-
er Guardian Weekly of 10th April,
1958:

“Kashmir, Dr. Graham was told,
is an integral and inseparable part
of India."

' That is our stand that Kashmir is an
integral and inseparable part of India,
and the Manchester Guardian com-
ments:

“That is exactly paralle]l with
what the Portuguese say about
Goa. They have as much legal,
and at least as little political
justification.”

The paragon of British liberal ex-
cellence makes this kind of rernal:k.
It is only because they enjoy bedevil-
ling the waters, only because they
want India to be in trouble.
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It might be said these are matters
relating to power politics and perhaps
excuses would be found. but what
about the United Kingdom continu-
ously injuring our self-respect in so
many ways? | do not mean the pre-
dicament of Indians being coloured
folk who are in trouble. Only yester-
day there was a question in this House
about it. In England we know very
well what happens, but let us take the
question of the India Office Library.
It belongs to us by right, and yet since
1953 in spite of Maulana Azad himself
making a journey to London, nothing
has happened. They have been treat-
ing us shabbily. Representations from
the Minister of Scientific Research and
Cultural Affairs go unanswered from
years' end to years' end. Questions are
asked in this House. The Minister
says that the External Affairs Ministry
is very much alive in regard to this
matter, bul nothing happens, because
England does not make a little gesture,
a little gesture of friendship towards
India.

Do we gel ecbnomic advantage be-
cause we are members of a large
family presided over by the British
Queen? I do not know. Only the
other day the Finance Minister went to
England—I have got a copy of his
speech here—and he had to complain
regarding the effects of the European
Common Market and Free Trade Area,
In regard to this matter of the Euro-
peon Common Market and Free Trade
Area, it is on account of Britain's fomer
policy in India that we were kept in
a position of planned backwardness,
that were the agrarian hinterland
of the metropolitan economy of the
British Empire, it is because of that
that we developed only as a commo-
dity-producing economy. That is
why even today India dcpends
very largely on the export of commo-
dities like jute and tea. Especially,
the commeodity economies of the
under-developed parts of the world
have been hit very hard by the Euro-
peon Common Market and the Euro-
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pean Free Trade Area, but our Finance
Minister could bring back nothing but
a few wvague assurances regarding
Britain considering the matter with
whatever gencrosity that she can
muster,

When the Suez crime took place,
India protested, but I discovered from
a question answered in this House—it
was answered on the 29th November,
1958; Starred Question No. 349—that
the financial effect of the Suez crisis
on our Plan was that {reight costs for
our Plan purpose increased by Rs. 15
to Rs. 20 crores; the delays in deli-
veries ete, could not be  assessed.
Merely because England and France
had a misadventure in Suez, our Plan
was postponed to a certain extent, and
we had to spend just for transport
purposes an additional sum of Rs. 15
to Rs. 20 crores.

Some time ago, the Bank of England
brought about a rise in the bank rate,
and Indian economists computed that
as & result at least Rs. 25 crores or
more would fall on the shoulders of
India, and India had never before been
consulted in regard to this kind of
increase in the bank rate. They treat
us just as shabbily as they used to do
when they had the old Empire and
everything was lively in their imper-
ial garden.

We might be told that perhaps they
help us, but do they help us, or do
they help themselves? Do they help
our Plan or do they hinder our Plan?
I discover that they help themselves
very well. Hcre is the Journal . of
Industry and Trade, January, 1860,
which says that foreign private in-
vestment has increased in this coun-
try and that the United Kingdom's
share was, in the middle of 1948, to
the extent of Rs. 206 crores; by the end
of 1957 it had risen to Rs. 412°7 crores.
This article in the Journal of Industry
and Trade also says that capital re-
patriation had been made by foreign
investors to the extent of Rs. 70 crores
or more, most of which had gone back
to England, and the total amount of
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capital employed in enterprises con-
trolled by non-residents by having
forcign participation was larger than
the figure of foreign capital invest-
ment indicated here.

We see the way they bchave, the
way they conduct their  activities.
They remit their profits home. They
sent about Rs. 24 crores. That is the
latest figure, the figure for last year.
Their profit ratios are much larger
than the profits of Indian-owned con-
cerns, and their profit made on Indian
soil is higher than at home. This
was said in an article in the Journal
of Industry and Trade in  October
1958. 1 feel that they make more pro-
fits, they have a larger investment,
they send remittances home, and
where necessary they do not help us
in the least.

Far from making any expiation for
their past decds, they hardly help us,
and when they help us, it is hedged
round with so many difficulties. For
example, our difficulty in regard to
foreign exchange, particularly re-pay-
ments of loans, is something which is
very important. An American econo-
mist once suggested not so very long
ago thatl any loan repayment of large
amounts in foreign exchange would
create an insupportable burden for
India, and that is why he said it was
evident that repayment of loans should
be spread over a fifty-year period as
far as India was concerned, and repay-
ment should not cven start for at least
25 years. This wag a suggestion madc
by an American economist.  Never,
mot for onc single time, has any sug-
gestion come from any authoritative
soarve in Britain that as far as India's
planning difficulties arc concerned, as
far as India's foreign exchange diffi-
culties are concerned, they would lend
us a helping hand. Not a word has
ever been said about it, and we would
not have got Nurgapur and 1SCON
and all the rest of that kind of thing
if. much earlier than that, Bhilai had
not eome and the socialist countries
had not shown what it was to give
really fair and friendly assistance (o
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the under-developed countries, When
I tirst came to this House I discovered
that as early as 1948 we had paid more
than Rs. 10 lakhs as consultation fees
to certain experts in regard to the
setting up of iron and steel mills, The
blue print was ready, but nothing
could take place because in those days
we depended only on the so-called
West, and that is why we could not
start setting up our new iron and steel
mills. If only England was more
friendly. we could certainly Thave
moved in a very different direction.

I shall conclude because I know you
have to accommeodate other Members,
but I remember once the Prime Minis.
ter said that when the British Empire
was here, India was like a large coun-
try house with Indians in the ser-
vants' hall, the kitchen and the pantry,
and occasionally we would be given
the very rare honour of a cup of tea
in the drawing room. That condition
of things has entirely changed, but the
hangover of that context still coninues.
Let us try to shed the hangover as
quickly as we can, and I think we can
make a start, and the heavens would
not fall, ne loss would be sustained
by our country; on the contrary, exhi-
laration would take place if we quit
the Commonwealth as Shri Braj Raj
Singh has suggested.

Shri Keshava: The hon. Mover of
the Resolution was pleased Lo make a
few suggestions which are very sur-
prising, He was saying that if we con-
tinue to be in the Commonwealth
afar af qenit g A @1 2
T do not know if we go out of the Com-
monwealth, fm L W? &r ot 2
It is really a very peculiar proposition
he is putting forward, and I am un-
able to understand the very signifi-
cance of it. Perhaps both he and Shri
Mukerjee would be very happy at
India being in the Commonwealth if
only Britain is not there. They have
not been able to overcome the anta-
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Bonism against Britain in spite of the
fact that we have achieved freedom.
Their argument makes me feel that
the only point that is troubling them
is that Britain is there in the Com-
monwealth, she is almost at the helm
of affairs, and therefore, to be oursel-
ves in thal company is not good; we
have shaken off our shackles, why
should we continue this little fetter?
That seems to be the argument they
are putting forward.

1 am sorry they have not been able
1o gague the real use and the purpose
of our being in the Commonwealth.
I think this express demand to quit
the Commonwealth comes on account
of the fact that we have not been able
to shake ourselves off from that feel-
ing of slavery that we have been in
for the last several centuries, We
have become free now, but we do not
know how to lead a free life, how to
think freely, how to think in a big
way.

Shri P. N. Singh (Chandauli): That
is our complaint.

Shri Keshava: In faet, it has been
said on the floor of the House some
time back that our bigness does not
lie in being a big nation only, but in
so far as we can, we must be big in
thought, big in action and big in
everything.

Simply because we are in the Com-
monwealth, it does not mean that we
have become slaves of Britain, 1 feel
that we have not been able to analyse
and find out how this Commonwealth
came about. In fact. some of the
British settlers who had settled down
in Canada. Australia, New Zealand and
other places, when they became inde-
pendent, still wanted to retain the
connection with Britain. Thus, the
British Commonwealth was constitut-
ed. Subsequently, South Africa also
followed the example, and it continued
like that for some time.
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The next phase came in 1947, when
India and Pakistan became indepen-
dent and they also thought of continu-
ing in the Commonwealth, Now, that
completcly changes the very nature of
the Commonwealth. In fact, as the
hon. Mover himself has been pleased
to say, the British Commonwetlth is
just a sort of voluntary association; it
is a free association. I would put it as
a free  association of  independent
nations.

The members of the Commonwealth
are nol in anz way forced to follow
any particular policy. In fact, India
follows a policy of non-alignment so
far as foreign affairs are concerned.
Apartheid is the policy which is being
followed bv South Africa; although
almost every other member of the
Commonwealth is opposed o il and
condemns it in unequivocal terms, yet
they continuc to be the members of
the Commonwealth. Similarly, our
foreign policy which is one of non-
alignment has not been in any way
affected for thc past several years, by
our being a member of the Common-
wealth.

That has brought about the second
phase in the evolution of this Common.
wealth of Nations. Even the word
‘British® has also been dropped out.

Shrimati Parvathi Krishnan: Very
kind.

Shri Keshava: The objection of the
Mover is that we have accepted the
Quecn as the Head of the Common-
wealth., But I would point out that
she is only a symbol of that.

Shrl Braj Raj Singh: I never said
that.

Shri Keshava: Perhaps, I might not
have caught the point of the . hon.
Member correctly, because he was
speaking in Hindi,
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Anyway, if I could say so, she is
just like the chairman of a club or a
free association. You can call it a
‘10-C' club jf you like or, a ‘4-H'
club if you like.

Shrimati Parvathi Krishnan: She is
not elected.

Shri Keshava: No election is there,
and there is no question of any ac-
counts.

Mr. Deputy-Speaker: 1 should not
have a feeling that there is a club
to my left.

Shri Keshava: In fact, we are pro-
moting the cause of peace in the world
by our remaining in the Common-
wealth, by a Republican country like
India continuing her contact in this
free relationship, which is not in any
way detrimental to the freedom of
our country, COur membership of the
Commonwealth has not in the least
affected us or our policies, Britain is
having a King or Queen as its Head.
So does Malaya. The nature of our
Constitution is quite different, So, we
find that the Commonwealth has cros-
sed the barriers of race, creed, and
even the nature of the different Con-
stitutions. And this has in its own
way paved the way for absolute equa-
lity in the whole world. In fact, we
have overcome the barriers of race,
creed and even the Constitution itself.
And it has not hindered our free ex-
pression of views.

I might cite the example of the
Suez erisis in this connection. By
being a member of the Commonwealth
we have still condemned the Suez
crisis, in spite of the fact that Britain
had something to do with it, and that
she was a senior member of the Com-
monwealth; we have condemned it in
the strongest terms possible, That
does not mean that our relationship
has become bad.

I think we have got to forget the
past. My hon. friend the Mover, if
1 have understood him correctly, said
1 have understood him correctly, said
ship and our traditions and things of
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that kind. I would say that our tradi.
tion demands that we should forget the
past, and we should not simply per-
petuate the evils of the past. In fact,
our quarrel is against imperialism and
not against the Commonwealth, Im-
perialism and the Commonwealth are
net tied together, Even Mr.  Attlee
himself had said in the course of one
of his speeches in the House of Com-
mons that the relationship between
the Commonwealth and imperialism is
not one which is tied together by any
external compulsions. There is abso-
lutely no such thing. After all i
there s any such tying together, we
frel it within ourselves. We have be-
come 2 free nation, and we must feel
free and act in a free manner,

Simply because some nations have
kot into a pact such as the NATO pact
or the SEATO pact or other pacts, it
does not mean that those pacts would
be helpful in augmenting or furthering
peace in this world. Certainly not.
On the other hand, the more the
countries that join this Common-
wealth, and the more such free asso-
ciations of many independent nations
comc into being, the greater will be
the contribution towards the well-
being, progress, freedom and peace of
the world.

One hon. Member asked: What is
the use of our remaining in this Com-
monwealth, when we have not had
any economic advantage, when we
have had any consumers’ preference
and so on? Shri H. N. Mukerjee was
comparing the remarks made by an
American economist with what Britain
had said, and pointed out that no such
remark or observation had ever been
made by Britain. I submit that we
are not concerned with such remarks.
We are not concerned whether Britain
makes such a remark or whether
America makes such a remark, We
are not concerned about ~ what they
say about us. We are not at all
bothered about it

In fact, if I may be permitted to
say so, Britain is a nation which is
always given to bargaining. Perhaps,
they have bargained to their benedt
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even in sanctioning freedom to our
country. In fact, we have got free-
dom by consent. That is the real state
of affairs. It is in their very nature to
bargain. We are not concerned with
that. They are clever bargainers, no
doubt. But that does not in any way
mean that we shall surrender our-
selves to them.

On the other hand, the Common-
wealth serves as sort of meeting
ground. Certainly, it is worth the
while to have periodical meetings of
the Prime Ministers of the several in-
dependent nations within this Com-
monwealth, on account of the mutual
benefits that are derived from it. In
fact, so far as technical skill and train=-
ing, and some of the defence matters
are concerned, we are also connected
in some way with the Commonwealth
of nations. In mofe ways than one,
we have got the opportunity to derive
benefit on account of this contact with
the Commonwealth.

I do not think there will be any the
least benefit by our now trying to quit
the Commonweallh, as has been pro-
posed by the Mover. Qur contact with
the Commonwealth has not in  any
way committed us to any particular
thing. It is just a sort of mutual con-
sultation that takes place there, and
common points of view are considered
and discussed between independent
nations, which is entirely desirable and
necessary today in  the present-day
world. My hon. friend himself was
saying that the world has now shrunk
in size, and he is also not for any iso-
lation. If he is not for a policy of
isolation, then why should there be
any objection on his part to our con-
tinuing in the Commonwealth?

Shri Braj Raj Singh: I am for
widening it.

Shri Keshava: What harm is therc
if we continue in the Commonwealth?
There is absolutely no harm, I think
it was once said by our Prime Minis-
ter himself that our relationship with
this Commonwealth secures indepen-
dence plus and never independence
minus. That is the advantage that we
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have by our continuing in the Com-
monwealth of Nations.

Mr. Deputy-Speaker: Shri Heda.
No hon. Member should exceed the
limit of 10 minutes.
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Shri Surendranath Dwivedy
(Kendrapara): Sir, 1 associate myself
fully with the demand to guit the
Commonwcalth and I support  this
Resolution. But at the same tine I
see no reason why I should not stick
to the time-limit which you have im-
posed on us because as 1 find it is
alinost a dead issue so far as the Gov-
ernment is concerned. The very fact
that the Prime Minister is not present
shows that this Resolution is not going
to have any cffect whatsoever, how-
ever much we may go on debating it
It is nothing new that we  have de-
manded or the House is debating to-
day. It is a long-standing demand of
the country. In fact the whole of our
national movement was built up on
this. If 1 may remind the House,
there wag a time when the Prime
Minister himself took up the cause of
those who were advocating complete
independence because Dominion Status
was not acceptable to him in any man-
ner. After we achieved freedom, we
huve been forgetting the pledges that
we have given to the nation. This is
one of the pledges which we  have
deliberately forgotten and did mot
want 1o implement not because there
is any great hurdle in the way. I accept
that the present Commonwealth has
nothing in common with the British
Commonwealth of which it is a hang-
over. There has been a change; new
nations have become members.

At the same time 1 feel that by re-
maining in the Commonwealth we are
not able to advocate the case of de-
pendent nations in the world. In
Africa and other places, they are not
looking up to us with that much faith
and confidence and hope as they would
if we cease this relationship. Why
are you afraid of doing this? As some
hon. Members have tried to point out,
there is not any question of any hatr-
ed; we do not want to create any sense
of hatred nor is there any ill-feeling.
Our relationship with the English peo-
ple because of our long association
would remain; it would be different
from that of the other countries. If
we end this relationship, it will make
us free to associate ourselves with the
movement of other countries who are
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striving for freedom in Africa today.
It is, as the Prime Minister often re-
prated in this House, the most focal
point in the freedom ‘movement. If
we quit the Commonwealth it will re-
lcase other forces who look up to us.
By all means develop contacts and
closer association. Let others be asso-
ciated and let there be some such
association: let it be widened and let
.other nations also come into the Com-
monwealth without any hard and fast
rule. Let all the under-developed
countries in Asia who require econo-
mic and other aid for the develop-
méni come in. Let the Britishers and
others who want to help them, sit to-
gether in periodical meetings and de-
cide how far we can pool our resour-
ces together to develop these areas.
If that sort of thing continues, pobgdy
probably would have any objection.
Although we say we are free and that
we are free to do whatever we like,
the very faci that this conference
meets only in London shows that
there is some connection which we
want to maintain with the old order.
Can the Government show any ins-
tance where any other Prime Minis-
ter has presided over this conference?
This conference has always been pre-
sided over by the Prime Minister of
the United Kingdom. Why is it that
the conference always mects in Lon-
don? It shows that when India became
free, and other countries became free,
the character of the Commonwealth
may not remain the same and so, the
name has to be changed, It was obvi-
ous. And it showed that somehow or
other, we wanl to mantain some Bri-
tish connection and, through us with
other countries also. That is an
aspect which we on this side wanted
to uvoid.

They say it is all sentimental. Of
course one can ignore the sentiments
of an individual. But the national
sentiment behind this has been that
we must quit the Commonwealth. Tt
is a national sentiment. After all, the
Government who has been elected by
the people has to respect the national
sentiment, if not for any other reason,
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at least 10 respect the desire of the
people. If you say that you are deriv-
ing benefit because of this association,
according to us we do not derive any
benefit. For instance, during the Suez
crisis, what happened? My hon. friend
had referred to the Sucz crisis. We
were in  the Commonwealth. The
British consulted the other nations
during the Suez crisis—the nations
which were friendly to them. But did
they consult Prime Minister? Did they
consult our Prime Minister? There
was protest in our country against the
British policy in that crisis. But did
they consult us? No. They will never
do that. So also is the case with the
European Common Market. As I said,
I do not want to go into the details.

Mr. Deputy-Speaker: [t was said
that America did not support them.

Shri Surendranath Dwivedy:
America did not support them. But
they should have informed us. All this
shows that they did not even want to
take us into confidence or conside-
ration. They did not consult us and
they did not inform us about events
like this. So, I feel that we should
disassociate ourselves from this Com-
monwealth, ’

There is another great advantage
also if we dissociate ourselves from
the Commonwealth. It is this. We

are protesting against racial  hatred.
Everybody new in the United Nations
wants to end all racial diserimination
in South Africa but it still continues.
Since we are wedded to peace ete. and
we do not want to take any slep
whatsoever although ous  couniry is
occupied we can at least do one thing.
If we leave this Commonwealth, at
least a protest will be recorded,
namely, that “here is a country which
i not following the United Nations
charter; which is not listening to
world opinion, and so we do not want
to sit in the Commonwealth wherein
South Africa is a member." That will
have, at least, some salutary effect on
countries which are still continuing
this racial discrimination. I think
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whether the Goevrnment accepts or
not, occasions like this will arise in
the country much more frequently,
and so unless this thread is broken,
the country will go on demanding that
we must leave the Comomnwealth,

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, my hon
friend the mover of the resolution,
has performed a near miracle by re-
surrecting and bringing forward this
resolution before the House. I think
it is like flogging a dead horse. I
remember that when I came first to
Parliament some hon. Members talked
eloquently about our quitting the
Commonwealth. This topic used to be
one of the major things in their spee-
ches on foreign affairs. But for some-
time past, I have never heard anything
about it. So, the country has accepted
by and large our relationship with the
Commonwealth. Barring a few dis-
sentient voices—it is the glory of our
country that there are dissentient
voices everywhere—our country has
accepted it gladly, voluntarily, and I
think our country has done well by
remaining within the Commonwealth.
I must say very frankly that some of
my friends have an out-of-date con-
ception of Commonwealth, They think
it is a political organisation or an orga-
nisation which doles, out
money, like a fairy god mother,
Fiving this advantage Lo one countrv
and that advantage to another. I
think this is utterly wrong.

The Commonwealth of Nations is a
voluntary association of free nations.
I must say that the Commonwealth has
done 'more to promote the cause of in-
dependence among dependent countries
than any other associations of this
nature. So, T say this is a free and
voluntary association and this is in
every way good for our country. Our
country has been described in various
wavs. Some people say that we are one
of the Bandung powers: some say we
are onc of the Panchsheel powers and
so on. I think all these things can be
controversial, but our relationship with
the Commonwealth has been judged
by time, tested by time and we have
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found that it has not fettered our dis-
cretion and our policy in any way at
any time during the course of our hig-
tory ever since our independence.

If something has worked well, I do
not see any reason why you should
try to get out of it and go against it.
This has been very good for our coun-
try and I think we should continue
this connection. I do not want to talk
about the economic or political advan-
tages of being in the Commonwealth.
Every country goes ils own way and
we go our own way. The English
people were interested in the Suez
Canal and they went their own way.
That i5 the beauty of the Common-
wealth, viz, that it does not enforce
any kind of policy in matters educa-
tional, political and economic on the
nations that make up the Common-
wealth. The Commonwealth consists
not of a master cbuntry and depen-
dent satellites; it consists of countries
which are free, equal in status and
free to go their own way. So, I think
my country has done nothing wrong
by being in the Commonwealth.

Reference has been made to  the
economic and political advantages. In
this world, we do not judge things
only in terms of advantages. There
are advantages which arc tangible and
concrete and those which are intangi-
ble and imponderable. As our Prime
Minister said, this is a kind of invisi-
ble link. When he said this, he was
referring to those advantages which
are not material and wisible. That
invisible link is this. We stand for
freedom and most of the countrics
which constitute the Commonwealth
of Nations, are the champions of
freedom, As time passes, you will see
that more and more countries will get
independence and become members
of the Commonwealth.

Some Members ask, what have you
done about Africa? 1 am surprised to
hear this question, because our Prime
Minister the other day said that this
decade is going to be the decade of
Africa. Our Prime Minister, even
when he was speaking in reply to the
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discussion on the President’s Address,
referred o Africa. 1 think our coun-
try has been the champion of those
countries who are struggling for inde-
pendence and the Commonwealth has
never come in the way of that. So,
I say that it is the source of indepen-
dence which hag lo b2 respected.

Then, no country can live in isola-
tion. Democracy requires consultation,
conference, committees, inter-change
of personnel, know-how and  other
things, and I believe on account of our
relations with the English people, we
have been getting more of these im-
ponderable things from that country
than from any other country. English
is not our language and it will go sorae
day, there is no doubt about it. But
so long as it continues, 1 do not sce
any reason why ,wec should throw
English also with the English people.
That cannot be the path of wisdom.

Our Prime Minister had been to
England; our Finance Minister and
Dufence Minister had been to England.
Our Defence Minister was there for so
many years. Then, people used to go
to England for higher training in de-
fence. Why do they go? Because, we
have got inter-linked with England and
some countries of the Commonwealth
by historical reasons, and I do not see
any reason why we should now per-
form surgical operation to severe our-
selves from them.

Commonwealth is a source of infor-
mation in so many matters. It has so
many committecs. We were discussing
tele-communication and we got some
ideas from them. We have got ideas
from them about agriculture, scientific
advance, air transport and so on. Then
there was the Commonwealth Univer-
sities Conference, which was attended
by the Vice-Chancellor of my Univer-
sity.

1f India is to be in touch with all the
currents of life, intellectual, economic.
political, philosophical and cultural, jf
Indla is to continue to progress as we
are doing now, I think our relations
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with the Commonwealth should stand
as they wre. I believe thal as  the
Commonwealth has more and more in-
dependent members within its fold our
relations will become stronger  and

stronger with the Commonwealth.
Therefore, this  Commonwealth  of
nations, which is a  kind of

organisation which is a non-
interfering organisation, an orga-
nisation which pursucs the policy of
non-interference in the case of others,
should remain as without that we
should not be able to do much.

Then there is the question of eitizen-
ship rights. We have facilities of pass-
ports. We are linked up with the
Commonwealth countries in  so many
ways. So far as privale investment in
our country is concerned, I think it is
greater from the Commonwealth couna
trics than from other countries. Even
if we do not judge it by the material
things. I would say that judging it by
all other immaterial things our rela-
tions with the Commonwealth should
stand, because it is advantageous to
us and also advantageous to the other
countries which constitute the Com-
monwealth,

Shri N. R. Muniswamy (Vellore): [
will not take much time and will finish
in four or flve minutes. I propose to
make only one poini, after hearing the
points that have so far been raised.
Being a member of the Commonwealth
is some thing like being a self-respect-
ing member of a House Parliament
like the House of Lords. Just as when
the several policies pursued by the
Government are not to the liking of a
particular party it does not mean that
particular party has got to get out of
Parliament, in the same way even
when some policics pursued by some
of the countries in the Commonwealth
are not in tune with our thinking, the
remedy ig not quitting the Common-
wealth. Commonwealth is an associa-
tion of some countries, and we adjust
our relations with those countries ac-
cording to the policies pursued by
them.
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S0, one respect which 1 wish to
insist upon is this. In regard to the
upsurge of nationalism which is now
rising in other countries, India spec-
.jally supports such countries and we,
being a member of the Common-
wealth, are able to advocate the cause
of independence  of other countries
which are still supposed to be under
colonialism. For the elimination of
colonialism our being a member of
the Commonwealth is a great help for
other countries. We pave the way for
colonialism to be eliminated and to
seo that these countries also get their
independence as  India has already
attained. In that respect, 1 say, we
arc doing a greal service not only to
us but also lo other countrics which
are to follow the cxample of India.
If we get out of the Commonwealth,
1 dare say we will do a great dis-
service to all these couniries and not
only to ourselves,

The policy that is pursued by India
in all respects happens lo be a thing
to be followed by other countries also,
not only the foreign policy but other
policies also. But in respcct of getl-
ing independence for these countries
wg are setting an cxample and are
showing a way as to how they can
get out of the clutches of colonialism.
Being a member here, it helps that
country which is still to get inde-
pendence. By having that view, so
many countries in Africa are now
trying to get independence. We hap-
pen to be doing a sort of service lo
them in helping to eliminate coloni-
alism.

But a question may be asked as to
how it is that Portugal has not given
away ils control over Goa. But that
is a different thing altogether from
giving independence o cu-unt‘rle.-:
which are still under colonialism.
If they also gel out of it, a time will
come when others also may join in
this associalion so that every country
gets its independence. It might be. as
stated by the hon. Mover of the Re-
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solution, that we were at a certain
time at loggerheads with British
rule. It is true that we fought
them and get our independence. But
we arg now equals with them. It is
not as though we are slaves or, as he
said, ghulam. I understand ghulam
is a slave. We are not at all slaves,
We are equated with them. We sit
there with sthem with regards and
we walk with head erect and eyes
front. It is not as though we are cow-
ed down. When we egqual our own
masters, at one stage under whom we
were slaves, and when we sit  with
them and talk with them on the same
platform, it looks as though we have
risen up in the estimation of  other
countries, Even our masters here
once had to climb down to accommo-
date us. In that respect we do a
great service apart from other ad-
vantages as have been enumerated by
other hon. Members. So far as inde-
pendence is concerned, we do a great
service to these countries. We shall
not, at this juncture, get out of it, not
till we arc able to get other countries
also out of the clutches of colonialism,

Mr. Deputy-Speaker: Shri Raghubir
Sahai. Most of the things have been
said. They should not be repeated
now. The hon. Member should be
very brief.

Shri Raghubir Sahai (Badaun): Mr.
Deputy-Speaker, Sir, I am inclined to
agree with my learned friend, Shri
H. N. Mukerjee, who said in his speech
that this question should not be con-
sidered from the emotional point of
view I think that the association of
India with the Commonwealth can
only be considered from one or two
important points of view, nnme_ly,
whether this association of ours with
the Commonwealth has worked to the
detriment of India or whether it has
in anv way curtailed our independence

This last ten or twelve vears' ex-
perience has shown that in so far as
our foreign policy was concerned, we
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have been able to pursue it untram-
melled without any pressure  being
put from any of the countries of the
Commonwealth. Our cardinal princi-
ples of the foreign policy are  that
we are jealous of maintaining our
own independence and that we stick
to the policy of non-alignment, that
is, not aligning oursclves with any
power block, and of maintaining peace
not only in India but throughout the
world. Now so far as these cardinal
policies are concerned, we see from
our experience of the last ten or
twelve years that not in the least
has any of our policies suffercd be-
cause of thiy association. We find
that the Prime Minister, who is a
regular visitor to these conferences,
has always been keeping himself en-
tirely aloof whenever the question of
the defence of these Commonwealth
Nations or matters relating to  de-
fence are being considered. We also
find that our policy of neutrality is
being appreciated not only in  the
countries of the Commonwealth, but
all over the world.

There are positive gains that  we
have had by this association. The
learned Mover pointed out that we
do not receive sufficient monetary aid
from these Commonwealth countries.
I am not going to repeat those figures,
but he complained that the monetary
aid that we received from other coun-
tries was greater. Well, no wonder.
Every country would give us mone-
tary help only according to its capa-
city, and we cannot compare England
with America or Russia. All  the
same, there has been a general ten-
dency on the part of Commonwealth
countries to assist India in the pro-
secution of her development plans.

As has already been said, it is a
purely voluntary association; nobody
forces us to kecp either this way or
that. We have seen in the matter of
Suez Canal we maintained our inde-
pendent attitude and protested against
the action taken by the British Gov-
ernment. We also see that in  the
matter of colonial countries. belonging
either to Asia or Africa, our Prime

FEBRUARY 26, 1960

Quitting the 3052
Commonwealth

Minister was the foremost person to
convene the Bandung Conference. and
if necessity arises, another such con-
ference will be held, and all these
colonial countries can be rallied.

In the end, I can only say that this
policy that is being sponsored here
that India should leave the Common-
wealth will be a policy by which India
would be relegated to the position of
isolation, and that would be a suici-
dal policy. I can do no better than
quotc one or two sentences from the
Prime Minister's remarks made on

- one¢ or two occasions. Ome of them

15

“India desires to maintain  all
such links with other countries a-
do not come in the way of her
frecdom of action and indepen-
dence, and hence her full associa-
tion with the independent nations
of the Commonwealth for their
common weal and promotion of
world peace.”

On another occasion, he was pleased
to remark:

“If we dissociate ourselves com-
pletely from the Commonwealth,
then, for the moment we are com-
pletely isolated, We cannot re-
main completely isolated. We
have to inecline in some direction
or the other which necessarily
must be on a basis of give and
take.”
Shri Braj Raj Singh: This was In
1949,

Shri Raghubir Sahai: [ oppose the
resolution and ask my hon. friend to
withdraw it.

Shri Shree Narayan Das (Dar-
bhanga): This is not the first time
that such a resolution has come up
for discussion in this House, and
every time such a resolution has been
brought forward by some Member or
other, it has been either withdrawn or
rejected. I think, so will be the fate
of this Resolution moved by my hon.
friend.
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Whether to be a member of the
Commonwealth is  advantageous to
India or not, the fact remains that
when we gained independence, we
decided to be a member of the Com-
monwealth. As has been said by
Shri D. C. Sharma, this question is
being raised from time to time know-
ing the fact that the country as a
whole, the Government and the
people themselves support this idea
of being a member of the Common-
wealth. Our membership of the Com-
monwealth is due to the fact that we
gained our  independence through
non-vielent means, and through the
process of negotiations with the British
Government. If we had gained our
Independence by violent means or by
some  kind of revolution, without
any negotiations with the British Gov-
ernment, then, perhaps, we would not
have remained a member of the Com-
monwealth.

But it is important to note that
when India decided that she woud con-
tinue to be a member of the Com-
monwealth, the very name of this
body was changed. Formerly, it was
called the British Commonwealth of
Nations. But when India became in-
dependent, and our leaders at that
time decided that India would conti-
nue to be a member of this body, the
name of the body itself was changed,
because the previous name indicated
some kind of an idea of an empire.
At present also, it is a fact that the
members of this Commonwealth of
Nations are all those who comprised
formerly the British Empire. But
just as the name has been changed, the
content is also going to change gra-
dually. It is today an association of
free nations, nobody owing allegiance
to anybody else in that body.

For my part, 1 think that it is a
historical fact that the Head of the
UK Government is the head of this
;ussoeiatlon. At present, the Queen
is the Head of this association. To
object to our membership of the Com-
monwealth on this ground indicates
Just a past mentality. Though the
King or Queen of UK is there as the
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titular head, yet he or she is not
able to do any thing in content actuai-
lv. Similarly, the Queen is the titu-
lar head of this free association
called the Commonwealth of Nations.
I think a time will come when it will
function not as a body of an empire
but more as a voluntary body.

I was just thinking of the functions
of this association. Although I  am
not a doctor, I have been told that in
our body, there is an organ called
the appendix. So, far, the medical
scientists have not been able to find
:i"m precise functions of this appen-

ix.

Shrimati Parvathi Krishnan: When
the appendix gives trouble, they re-
move it.

Shri Shree Narayan Das: When the
appendix is affected by some bacteria
or some germs, and the doctor feels
that it affects the body, then he ex-
tracts it.  (Interruptions).

Mr. Deputy-Speaker: What should
the Chair do when it feels that it is
getting trouble?

Shri Shree Narayan Das: When the
doctors feel that the affected appen-
dix is harmful to the body, they just
extract it. Even that extraction is
not done all at once. Unless and until
the medical scientists feel that it is
necessary to operate upon this appen-
dix and remove it, that is not  done.
Just some medicine is given, and it is
only when the medicine proves in-
effective that the operation is done.

Likewise, 1 feel that this Common-
wealth of Nations is just like an  ap-
pendix, and it is a historic thing
which has come into existence, and it
is going to exist for some time Even
if it has no precise functions, and even
if we get no advantages from it, yet
we do notl also get any disadvantages
by remaining on this body, and, there-
fore, we have supported it. There
is no use, therefore, of our irying to
quit this body now.
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Perhaps, a time may come when the
existence of this body may hamper
or in any way place hurdles in  the
wiy of the free assoeiation of nations;
then, perhaps, we may take an initi-
alive in this matter, just 1o extract
this appendix out of this body. But,
as at present, there is no need 1o
quit the Commonwealth.

-
My hon. friend the Mover of this #

resolution has spoken from various
angles. He has said that politically,
we have had no advantage:. econo-
mically, we have got no advantagcs,
and socially also, we have not derived
any benefits. I would submit that we
are not there in the Commonwealth
merely with the object  of deriving
such advantages. It is just a club, an
international club, where several free
nations gather logether and have talkg
amongst themselves. There is also no
agenda—nothing of the kind. Here
I would suggest that our hon. Prime
Minister should see that when meet-
ings of the Prime Ministers are held,
the chairmanship should be in rotat-
ion. This is an association of free
nations. 1 think every time the con-
ference of the Prime Ministers is held,
we should see to it that the presi-
dentship or chairmanship should be in
rotation. If this is done, the very
small idca that because the  Prime
Minister of the United Kingdom pre-
sides over the conference, the Gov-
ernment of the United Kingdom has
supremacy over the other participants

will no more be entertained. The
King or Queen should remain  the
titular head of the association. DBul

the Conference should be presided
over by the Prime Minister of cach
country in rotation.

With these words, 1 oppose the Re-
solution. This 1s a subject which has
been discussed here many times. [ do
not know why the ballot favours and
gives first priority to a Resolution
which has been discussed many times,
and important Reselutions do not get
a chance of being discussed! 1 again
oppose the Resolution,
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Shri Jaganatha Rao (Koraput): The
question that India should quit the
Commonwealth is often viewed from
a mere sentimental standpoint. We
were under the British rule We
fought for our freedom and wrusted
our independence, as it were. But
still we continue our friendly relations
with Britain,

It is said that this association govs
against the dignity or prestige of our
country. We are a free nation. We
do nol owe any allegience to  the
British Crown. We are loyal to cer-
tain ideals for which the Common-
wealth stands. What are those ideals
which form the soul of the Common-
wealth? The ideals are the extension
of democratic principles to all the
colonial peoples in the world.......

Shri Braj Raj Singh: That is why
in Pakistan there is dictatorship!

Shrl Jaganatha Rao: One country
may like to have a different syslem;
another may like to have another

system. Bul we continue to be a
member of the Commonwealth be-
cause the Commonwealth stands for

certain ideals in which we have faith
and confidence.

As a member of the Commonwealth,
we have been responsible to a greatl
degree in seeing that colonial pecoples
get their independence. It has been

a matter of pride to us that many
countries—colonial countries—of
Africa are becoming independent.

During the course of this year, at
least half a dozen countries are going
to become independent in Africa. We
can lake legitimate pride that we have
been, to some extent, responsible for

bringing independence to  colonial
peoples, frecing them from colonial
rule,

It is said that the Commonwealth
Prime Ministers' conference is often
held in London. But L may also
point out that the Finance Ministers
of the Commonwealth once met in
Montreal. The Commonwealth Parlia-
mentary Conference met in India in
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December, 18057. The Commonwealth
Broadcasting Conference was held in
Delhi this year. The venue of such
conferences is a matter of convenience
to the participants. The Queen of
England does not preside over the
Prime Ministers' Conference. The
Prime Ministers of the Commonwealth
do not come to any decisions, They
discuss matters of common interest to
the member nations and try to arrive
al some agreed solutions. That being
50, I sce no reason why we should
quite the Commonwealth.

There is another important aspect.
We should not lose sight of the basic
principles of our foreign policy. We
stand for freedom for all colonial
peoples, international co-operation and
seltlement of disputes by peaceful
means and methods. Our member-
ship of the Commonwealth is not cer-
tainly inconsistent with the foreign
policy to which we adhere, but is in
furtherance of it. Rather, if we come
out of the Commonwealth, it may be
misunderstood, in the sense that we
have no faith in our own foreign
policy. We have been condemning
the apartheid policy of the South
African Government. Recently, the
British Prime Minister, Mr. MacMillan
in his speech to the South African
Parliament condemned the colour
bar. Is not that change due to the
influence of India over Britain?
These are matters which have to be
considered.

1t is often said that when England,
France and the United States resorted
to forcc in dealing with the Suez
issue and that, India was not consulted
before hand. Will any country con-
sult any other country when it wants
io take recourse to arms. But, when
we came to know of it we advanced
some broad principles for a negotiat-
ed settlement in a conference that
was held in London which was atten-
ded by Shri Krishna Menon. Our
Prime Minister made a spirited appeal
for peace on the 13th September, 1956
in the Lok Sabha. What was the
result? The Suez crisis was resolved;
it did not enlarge and become com-
plicated,
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These are things which we have
been able to achieve because we are in
the Commonwealth. The fact that we
fought the British and continue to be
friends with Britain has produced a
psychological effect on the whole
world; and, for this we have won the
appreciation of the entire world.

There is another important aspect,
and that is the economic aspect. The
Colombo Plan was conceived by the
Foreign Ministers of the Common-
wealth who met at Colombe in
January, 1950. They conceived this
idea of economic development of the
undéveloped and under-developed
nations on a co-operative basis. Later,
this Colombo Plan was extended to
other countries. We have embarked on
our development plons for which we
want assistance and we are gelting
assistance from other countries, We,
in turn, also render assistance to other
less developed countries.

Sir, it was said by my hon. friend,
Shri Mukerjee that Britain has not
done anything, has not lifted her little
finger in solving the Goa issue or the
Kashmir problem. When Shri Krishna
Menon made an appeal to the United
Kingdom and the United States for
intervention, Shri Mukerjee, I remem-
ber, on the 2nd September, 1957,
speaking on the international situation,
in this House questioned the propriety
of Shri Krishna Menon's appeal to
these countries.

We appeal to reason; we appeal to
the sense of justice. It is for those
countries to side with us or to take up
our cause. But it does not mean that
simply because Britain did not raise
her little finger we should severe our
connections with the Commonwealth.
Likewise, Kashmir question is before
the Security Council and no country
can do anything. We ourselves can-
not go further.

These are matters which are not
germane to the issue, the basic prin-
ciple being that we should maintain
our friendly relations and good neigh-
bourly relations with these countries.
That is the main consideration and
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criterion that should guide us and
continue to guide us in our relations
with Britain.

The guestion of the India Office Lib-
rary is raised. It is being delayed not
because of the unwillingness on the
part of Britain buy becausr Pakistan
has raised certain issues.

These are all petty matters which
should not come in when we consider
this question which should be viewed
in a broader angle, and in larger
interests. I would, therefore, appeal to
my hon. friend, Shri Braj Raj Singh to
be good enough to withdraw this
Resolution.
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Shri D. C. Mallik (Dhanbad): Sir,
I rise to oppose this Resolution. I
find no harm in being in this associa-
tion but by quitting it if we at all
gain, our gain is only of a sentimental
and emotional nature. So far as the
material gain is concerned, we gain
something out of it Of course we
have no compulsion; there is no com-
pulsion, It is a free and voluntary
association. We are not tied to the
apron-string of Eng'and and we can go
out of it any time we like. Broadly
speaking, when we think of one world
association, we should make it the
nucleus of the one world organisation,
instead of breaking it. We should
iry to expand it in its scope and
into a larger organisation and have
all the nations of the free world in it.
Once Bernard Shaw had said that a
time might come when England will
have to make frantic efforts to free
herself from the clutches of India, Of
course, we do not want to keep any
other nation in our clutches. Bt a
day will come surely when due to
our economic advancement we will be
the senior partner of the common-
wealth. England is now the senior
partner because of our ecconomic
position. A day may come when we
will be the senior member of this
association.

One hon. Member from the Opposi-
tion spoke of the Suez Canal. So far
as our attitude is concerned, we are
entirely free from the opinion of the
other nations of the Commonwealth.
During the Suez Canal episode, our
Prime Minister took leadership in
marshalling world opinion  against
England and France and due to thal
they had to quit the Suez Canal. It is
our Prime Minister who advised the
President of the UAR—it was only
Egypt at that time—and still he s
guiding some of the policies of the
United Arab Republic.
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Our soldiers are still guarding the
frontiers of the republics of Israel and
U.A.R. This really shows that we are
not bound by the opinions of the other
members of the commonwealth. Thus
when we seg the advantages and dis-
advantages together, we find that the
advantages weigh heavily in our
favour; if not heavily, at least, to some
extent, they are in our favour.

Take again the agreements. For
instance, the Ottawa agreement of
Imperial preference allowed a rebate
of 15 per cent. on import duty to all
commonwealth nations, We know that
our imports from the commonwealth
are all on public account. So far as
England is concerned she is importing
much more from us now and we get
the benefit of the rebate. If we have
to levy an import duty of 15 per cent,
it would have been paid from our own
pocket. So. so far as the import duties
are concerned, we do not find that we
are at a loss. If we remain in the
commonwealth, though we have no
obligation, indirectly we are being
benefited to some extent through our
association with the commonwealth.
For instance, while other nations are
not willing to offer us any warships,—
they are not willing to sell us any
warships—we are getting warships
from England, of course for value and
they are also training our nawval per-
sonnel. It is a thing which other
nations are not willing to do for us.
Besides, a large number of Indians are
employed there in Great Britain now.

Again, our association with the com-
monwealth has helped us, not only to
some extent but to a great extent, to
realise our sterling balances from
England. If we were cut of common-
wealth and England had not paid us
the sterling balances, if they had not
allowed the balances to go out of the
commonwealth, we would have had no
way to realise them. Now, on account
of our friendship with England, we
are realising our sterling balances and
only a small portion of it remains.

Now, besides these advantages, simi-
lar to the sterling balances, there are
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also the dollar pool and sterling funds
which help us. What I say is, these are
no mean advantages. Even if it is said
there is no material gain in remaining
within the commonwecalth, there is at
least one great immaterial gain, and
that is, we get the friendship of all the
nations of the commonwealth and that
is a great gain. For that reason also,
we should remain in the common-
wealth. There is no harm in remain-
ing in the commonwealth, because we
are not bound by any obligation or
agreement. So, my opinion is that we
should remain in the commonwealth
and we should not quit it.

The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):
Mr. Deputy-Speaker, Sir, I must first
of all apologise to you and to the
House for coming late and to the
Mover for not being able to under-
stand all that he has said,....

Shrl Braj Raj Singh: Are you apolo-
gising for the absence of the Prime
Minister also?

Shrimati Lakshmi Menon: ... .. ...
because of the difficulty of language
and also because of the speed with
which he spoke. However, if 1 have
misunderstood any of the points raised
by him, I hope he will forgive me.

I am confident when I say that if the
Mover had any idea of the nature of
commonwealth relations as defined
cither in the Balfour Commission
report of 1926 or in the latter legisla-
tion, the Statute of Westminster of
1931, I am sure he would not have
sponsored such a resolution. If he had
even a vague idea of the part played
by India and the Indian delegation in
the United Nations in order to help the
deliberations and the freedom of the
subject people, I am sure he would
have been the first to oppose such a
resolution. However, he has made 2
speech in  which he said everything
from cabbages to kings. For instance,
first, he accused the Government of
India of not influencing the policies of
the commonwealth, medning thereby
only the United Kingdom of course.
He had asked many questions. He
asked “why we did not do something
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Lo induce Britain to quit Africa? Why
we did not play a more constructive
role in the case of Cyprus? Why has
the Prime Minister not done some-
thing to solve all these international
problems about South Africa, Algeria.
ete?"" This is a strange understanding
of the role that a country should play
in its foreign relations. He ecxpects
India to influence world opinion in a
more direct and emphatic way, much
more the policies of the UK, because
we happen to be in the commonwealth.
I am sure the Mover, who is well-
informed, was saying these things only
as points in a debate and not because
he believes that such a thing could be
done by any country in the world.

I come to some very definite issues
raised by the various speakers. One
Member from the opposition said that
we are not able to advocate the cause
of dependent people because we are
in the commonwealth, Another said,
“What is the point in being a member
of the Commonwealth when there is
nothing in common between the Union
of South Africa and ourselves?” That
answers the question. Although ther:
is nothing in common between the
Union of South Africa and ourselves,

"although there is complete disagree-
ment between UK. and us on various
issues, we can still be members of the
same organisation, without losing our
independence and our freedom of
expression of opinion.

Many of the points raised have been
replied by Members on our side of the
House. Se, it will be mere repetition
if 1 go over the same ground again.
For instance, the question of the India
Office Library was raised. Shri Jaga-
rlflﬂ‘la Rao replied to it. Because of the
disagreement between India and Pakis-
tan regarding the share of the Library,
a settlement is not possible. Unless
this is done, it will be difficult for any
major settlement to be made.

It was asked, why it is that UK.
takes joy in seeing us in our troubles?
UK. has not done something to solve
the Goa problem and so on. Sir, as a
Government and as a people, we In
India do not expect other people to
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solve our problems. During the last
12 years, we have shown enough initia-
tive and understanding of our pro-
blems as not to seek the help of other
countries to come to our aid. We have
these problems and we have got also a
procedure and a policy with regard o
these problems. But I can understand
the impatience of the opposition Mem-
bers, because the opposition should be
impatient. Otherwise, they will not be
able to justify themselves. They must
criticise the policies of the Govern-
ment, not because those policies need
or deserve any criticism, but because
they feel one of the ways of under-
mining the prestige of the Government
is 1o put in spokes into the wheel of
our policy, so that we may stand con-
demned.

Shri Surendranath Dwivedy: Why
do wou leave opportunities to the
opposition to find loopholes?

Shrimati Lakshmi Menon: This
question is a dead horse; not only a
dead horse, but a rotten horse, because
we have been whipping it for 12 years.
If they have any human feeling or
political sense, the hon. Member would
not have brought a resolution like this
that we should quite the common-
wealth. Members have been quotinz
speeches made by the Prime Minister
in defence of our staying in the com-
monwealth, I would ask, why should
we waste the precious time of the
House trying to go back to things on
which there has been a decision, deei-
sion not only by the Government but
by the whole country? After all, when
we went to the clectorate last time in
1957, why did the people vote the
Congress Party to power in such large
numbers? It is because the electorate
approved of the policies of the Gov-
ernment, One of the policies of the
Government is that we should stay in
the commonwealth.

Shri Braj Raj Singh: Was it men-
tioned in your clection manifesto?

Mr. Deputy-Speaker: She would
say, the opposition parties should have
raised it.
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Shrimati Lakshmi Menon: The oppo-
sition parties did raise it, but the clec-
torate did not listen to them. What
can I do? Then the very people who
oppose our membership in the com-
monwealth say “let us have a wider
commonwealth”. 'They  ask: why
should it be confined only to people
who are now members of the com-
monwealth, or people who have been
the former colonies and have now
come 1o freedom? Although they
quote the Prime Minister, although
they quote many other people, they
fail to understand that the member-
ship of the commonwealth is not opcn
to cverybody. It is open only to coun-
trics or people who share the same
idrals of democeracy and freedom. One
may well ask: why is it that the socia-
list countries do not seek membership
of the commonwealth? Because, they
do not share those ideals. Why is it
that those countries which, although
they have been colonies in the past,
although they have been subject to the
rule of British colonialism, why is it
that they still prefer to remain in the
commonwealth? Just because thegy
feel that here is a system, a political
system, in which the participating
members need not surrender their
freedom or their loyalties for some-
thing which is imposed on them by
other countries,

Shri Rajendra Singh (Chapra): But
there are some countries, which have
been colonial countries, which hawe
now come out.

Mr. Deputy-Speaker: It is left to
their option.

Shrimati Lakshmi Menon: It is their
option. That also is a freedom, which
tho hon. Member does not seem (o
understand. They have quitted the
commonwealth, because they did nu!
want to stay there.

Now, on the question of leaving the
commonwealth the country has taken
the decision to continue because it feli
that it was the best way of continuing
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its policies and propagating, if 1 may
use that word, its principles regarding
international relations.

I was rather surprised at our very
esteemed colleague in the Opposition
benches, Shri Mukerjee, saying that wc
have Bhilai, thanks to the help given
by the socialist countries. Now, I
would like to ask him: what is the
reason {or having the Canadian reac-
tor in India and the commonwealth
help for developing atomic energy in
this country? Is it because a socialisl
country has given us some help and
in order tp match that the common-
wealth countries have given help? We
should try to understand facts as they
arc, and not iry to give such a twist
in order to support a particular ideo-
logy or particular loyalty. There arc
many things that our association in the
commonwealth has enabled us to do.
Some of the mcembers did mention
about the large number of Indian
students who are studying in the
United Kingdom. There are many
other things. For instance, to give a
specific instance, because these things
have been bandied about in this House,
in 1953, for instance, the United King-
dom made available 80 million pounds
of its capital subscription to the Inter-
national Bank for Reconstruction and
Development for helping the common
wealth countries for six years, We
have also received considerable assis-
tance from Canada and other common-
wealth countries. '

Another hon. Member said: the com-
monwealth countries are not giving us
ennugh assistance, therefore, let us
quit. Does the hon. Member who said
that mean that we should join the
United States of America, because we
get large financial assistance from the
United States of America? Or, does
the hon. Member mean that whomso-
ever gives assistance, we should join
them? These are funny ideas and
funny suggestions which will make
nsven a cat smile, because there is no
logic in these arguments, there is no,
if T may be permitted to say so, com-
monsense in those arguments.
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First of all you say: we should not
beleng to an organisation. Then you
say. join an association, because you
gei financial assistance or quit ar
aszociation because you do not get
finencial assistance. These are nct
arguments.

The reasons for our being in the
commonwealth are well-known.
Barause, in a changing world, it has
become increasingly necessary for
countries to be associated with one
another, countries which share the
same ideals, which have the samc
goals and same policies, to be associat-
ed in the same organisation so that
these ideals may be fulfilled for ine
common good of the member natior:
concerned.

Then a question was asked why th.
Prime Minister of England presides
over these meetings and why cannot
somcbody else preside over the mecl-
ings. I suppose if the members have
g0l some ideas on the subject, they
mighl give vent to them. Most likely,
in the years to come these policies and
these procedures might change.

As was pointed out, the common-
wealth is no longer a British common-
wealth. Increasingly when dependent
peoples become free, even the colour
of the commonwealth changes. It is no
longer a white commonwealth, It is
increasingly getting darker and darker,
which means that the majority of the
members of the commonwealth, if uot
today, tomorrow will be more the
countries which were once dependent
and which have become frce and are
members of the cc wwealth, It is
for them to influence the policies of the
commonwealth countries so that they
may be in conformity with the ideals
of the United Nations Charter.

Slh‘ri Surendranath Dwivedy: No
decision is taken by the m.urity in
this commonwealth,

Shrimati Lakshmi Menon: Of
course no decision is taken. But I said
influence the attitudes and the policies.
After all, as was pointed out, these
are intangible things. Ag for instance
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it was pointed out that when the Bri-
tish Premier visited India, he was
completely influenced by seeing what
has taken place and by meeting peoplc
here. It is not something that you can
pinpoint.  So, this is the influence.
Generally there has been a soften.ng
of attitude and better understanding
of our problems as well as the pro-
blems of other countries which he
visited. These are the intangiblc
results of such contacts. If the hon.
Members want decisions scrialised and
published and strict adherence to them,
I think they have to scek them clse-
where and not in the commonwealth.

Some of the arguments wcere ans-
wered by the people who raised them.
For instance, Shri Mukerjee said that
there is a  lot of cxport of profits.
Then he himseli said that naturally
there will be greater export of protity
to commonwealth countries because
the investment of commonwealth coun-
triez is much more than other coun-
tries. Something was said about the
trade policy. If the House is interest-
vd, I might tell you, Sir, that two-
fifths of the total trade of the world is
commonwecalth trade and out of tnat
Ind:a has by way of imports 34 per
cent. in 1957 and 33 per cent. in 1953
and by way of exports 47 per cont. in
1957 and 51'76 per cent. in 1958. Toc
figure for January to October, 1959 is
46 per cent. That means that we have
cven started exporting manufactured
goods to the United Kingdom and
other commonwealth countries.

One thing more I want to say beforc
I sit down. That is about the European
Common Market. Any stick is good
enough to beat the Government on the
guestion  of  commonwealth, The
European Common Market is an orga-
nisation not of commonwealth coun-
tries, but it is an organisation of the
European countries for certain definitc
trade purposes. [ really do not know
how that can be brought to accuse thc
Government of our remaining in  the
commonwealth.

These are some of the things that i
wanted to say. For the rest, | wouid
like the hon. House to remember that
there is nothing whatever which pre-
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vents us from quitting the common-
wealth., Neo compulsion is put on us
as it is done in other countries, I have
had the opportunity of seeing how the
socialist countries work as a block in
the United Nations.

There is a question like apartheid in
which a commonwealth country is
involved. We were asked as to why
India does not leave the Assembly
when the question is discussed. When
the apartheid question is discusscd,
India has not got to leave the House
because India stands by the policies of
the United Nations. It is the South
African delegate who leaves the
Assembly because he feels ashamed of
what his country is doing and not
because of being member of the com-
monwealth. Therefore, there is noth-
ing that is compelling us to stay in the
commonwealth and nothing has com-
pelled us so as to influence our policits
by being in the commonwealth. We
can take an independent line and wc
have taken an independent line on
all occasions, whether it is the case of
the Suez or apartheid or Algeria or
anything. I do hope the hon. Mover
of the Resolution will withdraw his
Resolution so that he may not feel the
humiliation of defeat by an over-
whelming majority.
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FORT A1 & HAAT 9EET EF T8
wmwe Efe afgwaed @t

FEBRUARY 26, 1960

Qll.f.t!iﬂg the 3072
Commaonwealth

uF § wfuw wEAE gaedt A 9
Ty g f5 W@ woae A
S ¥ AN & U°F X F0F O &1
AT F AT @ W qew g  fE
FAGTE § 4% @ WU, a9 %6
ST X AgH FOT FT A8 AEEFAT
FY Y | v Fy A 7z E fewew
qze0i & wfafea gardt @1 qeAg
fedt fafarex  wgtamr €, =R ot
Ta g 1 g fez F7 fraar § s Far
¢ fFm o wrd agw A7 wmasawar
T O O W R TgE T wE
® AHY TE@E 01 8 1 F fade sar
AEM g qTgq & werarA® adwn
grmaaa fF g i dan
fopet off wae T agw &1 @wArd,
o W 9w F W fraw £ 4 gemaa
¥ & A 7w & R o ey e e
TH 9L qEH FC HHG T TCATE HCAT
& fF s g A T A qwi W
faar & swfen foedt o o agf agw
& Fr S =fgn, et wE # agt
97 ZZ@r A 9T Mfgy, § qEEEr
g fF Ga Fgr swamitaw  gfewm
s & for & Rordt e 471 o,
gt € A

AT T AEATG q&@a) 4 W
fed) fafeer mgEmA At wzmrd
gA ggi fF s wrsfeaem §, am-
i wEfegen &, safew gw #r-
d7q 7§ | SwACH A AgT g ara
wa am & fE g S av o
A gma g At Ew
FEAA Y FT EY UF AT g AT gH oft
& | TOT 1T 9T T AT 956 Fgd
¥ f5 gt wra smaferew ), wared
g wmmacy §E ...

ot e At (wIEIR): f-
ufaea g |
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ot wrax fag :  feweduw
w1 FAgy # Frofigeq sz a
7@ ot $fzd T fraZexfas F Ak
Fada M NAT A Faaa%T g ag
g7 Wy & AfFT A A ag g
fis fa3d ot wgea & weA 49 9ord €
Fg%1 fRdr o w=Alg @3 7§ 94X
agf fear & 1 g fedt  fafreex
agrzar A o $E wara A faar &
mit IR & e gardr o o
g § A AREE o Fo F
g g W g afer gmR T &t
<% Wt qr AT wfgd ar 1 s 3w
w1 FTE @IE 1 AT AT TG AT
g iR FR AT AT @R | AT
wiws % &1 afaa femr § fr
waa & gw & fwfa afes
fw@ ¥ TE AdET a8
g & fF #sgae S & garfas i
AFA AT & AT ITH AT AR )
TR ATAR AMRY WX § gATA Fo1
am & frgam w1 fafa
wOd ¥ FTAA4ET &1 T2 g § AWM,
T w1 "iw fAgfa sad €, faw
¥ g 1A T & | 4F A AT 43
oY, Tasr wrE IO TG frar m@r g
ug wgAT [ 7@ axg Y WO AT A
s gmEmaiey 7@ AR @ TEH
SET ag A WA Wifgy, A
¥ gdAwe & qfe gard g8 aifaEr
# wrr § W R W 9T q@E @
gt arfed, fdt ot 3fee & O @
& 1 gt oA & fr g oF A Ed
sriAgand &8, @ § w69 e
g awd §, 78 TF U g EE At
ﬂ"mmmgh F4T ATT T AGH
R MAE, At AE NI AR
g & faiga son WA g fFos
e W AT FferR 47 weE qv
<ar qr for &7 W £ I A faar
3 A awm ¥ wy T 3

381 (Al) LS—8.

Quitting the 3074
Commonweaith
ATENH T HAEAT g g4 0T g, FAAT
F THEAT 5T §19 9 & , AW F
HREGT F g1 A0 § W I FTHAASY
Fravg 8w Wi ok &
awATT Z fF I0%F qrasye ot A% awear
g AT | gATh £g TeTad €,
o7 39 & qafas gq I FEwa
wTAr =1fEd o dfwa d g amga
g memd ighag Fwwea
@ ¢ AT gardy WY qoed @ 2
ITET FH 9 AR Y 9F & Wk
I wER g & o &
TR WA AT g Adt  fF e
*F ume #, fFdr & geaedr st #
&9 q@W & | T aYE ©7 T9 34 FT AL
HaTT &A@ 97 gAY o WAy 87
@, A g g
A far 7a= faw g0 i 37 w@TAT, AT
e gw w1 & O "W ga@ & qar
w0 & Fo AT e o g 9T g &
W | ATENE F A 7 g9 g1 (wa
AT T &, IAST TrAT S TG § A
T aE T8 SR E | & owE
T G @ 1 g T
¢ e wad g A AT RE A
5 W1 T T T E | wiaw wTon
f T A A aEmgfFad
wT A gEEr it Sor 98 W

# gg T FgT Agar [ gw ATE-
A1 § I A | T AT A
ehfee § 47 %7 Sa fag & WK
AT w7 o Ay 939 fEm
¢ A gg AR g fF W
eve AT g, eusrafi g 19w
T97 g7 Fgr o A%ar ar fF g A
e § w4 ATHT | W AT
w7 gaTa A9 & | 18Uy § g qrEa
e feaT 97 | IEF AR FHA
FRE w1 A g a9 A
Al @ WX QA wE
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Quitting the 3076
Commonwealth

[ =t worerr feg ] [

g9 wErET WY ofe & 3w Sy gwaer

%7 WFG 9 | 4g gud ¥4 A€ far ? |
w17 Fgar & B e AT F 9w
g | 9T § R sy wrgEEeE ¥
WG | g go THe Wle ¥ wE §,
Tq J TEE ®L GEAT T A7 § W
6 grea § oW @A W1 F1E qaTer
& G= A g @, R SeF qom
TF W WA 9T T, TR &0
ATIEEAT AGT & | 89 e & R gEra
g & &t Ut & A e &
o T, §W e ¥ wem oA @,
o et F 9w gt A g

16,55 hrs.

[Mr. SPEARER in the Chair]

Afer a8 w fE e oF g
HT T FA AR § S Wy wEd
o ag W SEww AE § ) o O HE
Iz Y § ot fee w9 W oF gy
O AAEUE T WA AR AT I
et & war WAt fae & dan faed
g @ TG T EG I ATET Ay
i & w3 A %9y v EN §
o A T O g A
T & fag & faed & a1 wme s
s F & forg F Frer § 1 &R oY
i T & § I IO I F oy oy
CiecioR:ctoBER T ric R ol s C i )
frdw fm & wEmmwmar
TAET & | 1@ A w7 R a7 freem w
ﬁmmaﬁ:mﬁﬁﬁmw
wE S W T W wen d
&fT a8 7 Ffeg s moe FoEeg ¥
Y W W AT A § A AT AR
I TAh gF A ARt TR
foe s = gw Aify o s9 @R
T WET O FEA FTAG & AT A
@ miwam

o ¥ & o §f fEEw s
e g fF g gfar & s 3 & ey
IR TE AT FA a€ @ed G § 91-
zfem @ & o e § o s
AT & 3w ¥ g foem wfes
mum g £ ) g fEAiw A
Mt AE ¥ oqEw A8 3T A
A & feelt #Y g w1 wer wifiw fe
o T T R E afer weq oF ade
Yenm for oo sifam @
Ffmar & ETR, e, frge,
wEfawfam o1 i gaam % fao @o
g sy 1 # e g fr fgem
@ rerd @ 2 fegET w1 oA
sfag @1 & 9 9 # gfmr AT Ay

TF TEET 8 |

# s fe A o wema
wt /e w7 fr o wi @
froet wafoai g€ §, g%y mA T
Argrar A | F wwaar § s
FAAACT G T WSME 9F § ar
THE WL EW A1 wEaT AdY grav
gar e Wtaff @7 am &)
AT ATA &Y wTG e R e
"z @ Ad gw & fan fe
Fard v iaiar & w9 v
F Fifew &% A a3 Al Twd €
ot arfd wgd §, A frsa @R
TR B AT FLE E )

Mr. Speaker: Should I put the reso-

lution to vote, or does the hon. Mem-
ber want to withdraw it?

Shri Braj Raj Singh: I am not with-
drawing it.

Mr. Speaker: The question is:

“This House is of opinion that
India should quit the Common-
wealth of Nations.”

The motion was negatived,
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16.59 hrs,

RESOLUTION RE: APPOINTMENT
OF A COMMITTEE FOR EVALUA-
TION OF AGRICULTURAL
RESEARCH PROGRAMME

Shri Inder J. Malhotra (Jammu and
Kashmir): I beg to move:

“This House calls upon the Gov-
ernment to appoint a Committee
consisting of Members of Parlia-
ment, well-known agriculturists of
the country, and agricultural
experts to evaluate the Agricul-
tural Research Programme in the
country and to suggest ways and
means for better co-ordination and
improvement."

Resolution re: 3078
Appointment of a
Committee for Eva-
luation of Agricul-
tural Research
Programme

As you know, Sir, ours is an agri-
cultural country. Three-fourths of the
population of our country depend
directly or indirectly on agriculture.
For the last so many years, we have
been making efforts and trying our
best to increase agricultural produc-
tion in the country. Agricultural
research, especially, agricultural
rescarch conducted in the wvarious
research institutes in the country plays
an important role in the increase of
agricultural production.

Mr. Speaker: The hon. Member may
continue his specch on the next day.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock, on Monday, Feb-
ruary 29, 1960 /Phalguna 10, 1881
(Saka).
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CoLumns WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES- UESTIONS—con
TIONS 2865—2906 Q OoN .
5.Q Subject 5Q. Subject CorLumus
o No.
No.
. 435. SuE:Iy of wheat to West 3
413. Loss of cash at G.P.O. ogal . L ¢ 2911-13
Delhi . . . 286--66 426.  Sugar Producticn : 2912
413. Sugarcane planter . 286b- 68 437. Sillips of Bhah-a Reser- 2012
414. Yamuna Hydel Project . 2868—-70 ) ) 912-13
415, Commission on ngtmd- i 438 Rg;::::l T:unk cd 2913
ture . . 70--73 ’
416. Gl;g:: E;u;;"l:wr by 2873176 o Shfg:)'d n\::\?:r];:ll;p.pl’ for 2014
18, Paddy productionin West 440. Zoological Park in Dclhx 915-16
Bengal A B . 2B76—79 441. State Trnd:ng in Fmd.
T grains 2916
419. Japanese collaborationin
fishing Industry 2880-81 442. C-ll;mll: water d““ from .
i PRy akistan . 2916-17
. Electricity for . 3BB1—8 -
at e : 443 Package Pregiamme . 2917
432. Sugsr Factories . . 288689
444. Retrenchmen of emp-
433. Recruitment of lndnn e loyees of the Town
men . - 9—92 Planning Organisation 2917-18
424. Freepassageto ““f-'-*ﬂ“ 2892—94 445. Counterfeit tickets 2918-19
437. Stlllk! by I.LA.C. Calcutta  2894-95 446, Road maps . ] 2919
429. Najafgarh Sewage Trench 2895—97 447. Free Tiade Zone at Kand-
430. Krishna Bnrusem Andhra la Port 2620
Pradesh . . aBg7-98 448. Central Bonrd of l‘or- )
431. Drainage Scheme for estry : 2920
Agaitala . . 28982900
433. Chivaranjan Loon:nu- UsQ.
tive Woarks. . 2900-01 No.
434. Inter-State River Wltc!l
Dispute between 475. Signals at Dum Dum
Maudras and Kerala . 2901-02 junction . . 2920-21
476. Telephone  connections
SN.Q. in Bankura (West Ben-
No. gal) . 2021-22
477. Resc;rcMhm Potato, Wheat
. Telepho Trunk Call an alze. 2922
3 e]f.‘,’“ = SRS 2903—c6 478. Agricultural Develop-
ment of Delhi . 2022
WRITTEN ANSWERS TO 479. Soil excsion in Delhi . 2922-23
QUESTIONS . 29c6—40 480. Ticket checkers and col-
5Q lectors on W, Railway . 2923
N'r.: 481. Unauthcrised  vendors
. and hawkers on N.
411, Fruit production . . 2907-07 _R silway . : - 292324
417. Rickshaw Pullers’  Co- 482. Linseeds . ) ) 2924
operatives . 2907-08 483. P.L. 480 . . . 2924
420. Import of French Fcrtl- 484. Portar Haldia . 2925
lizers . - 2908-09 485. Delhi-Moscow Radio Tele-
425, Nepal Airlines Semce . 2909 printer link . 2625-26
426, Khendsari sugar . . 2909-10 486 mmm Gate Slum Clu-
428. Bomb explosion on Am- . ! . 2926
ritsar and Pnhankot 487. ](hnut’ mmpmgn . 2927
Railway Line. . 2910 488. Over-b ldge at Kozhl-

432. Forests in Andamans 2910-11 kode. 2627
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WRITTEN ANSWERS TO

Cortnans
QUESTIONS—contd.
PAPERS LAID ON THE
U.5.Q. Subject CoLuMNs TABLE—contd.
No.
(2) A copy of each of the ful-
4%9. Researck, Designs snd lowing Reports under sut-
Standards Organisation ~ 2927- 28 section (1) of Section 630
490. Press messages fmm ofthe Companics Act, 1get:—
Durgapur i 2928 (i) Annual Report of the
491. Develcpmet of Orchlrdi 0 Eastern  Shipping Cor-
in Bombay . 2928-29 W{;“if‘" A Iauﬂ:;;d along
with the Audited Accounts
492. NMational Parks . R 2929 for the year 1958- 59 and
493. Reservation for M. Ps. the comments of the Com-
in trains . . 2029-30 ptroller and Auditor Ger.-
494, Rg:‘,';““ig llge[l_:'amh_ . eralthereon
ia :-H.owm
(i) Annual Reperr of 1te
mails . 2930-31 Western bh.;p Cor-
495. Sugarcane produmon 2931-32 poration  Limited along
496. Cowslaughter . . 2032 . }"’""I:h‘- Audited Accourts
or the year 1958-
497. Review of 'Faln'.l.llyr Plan- the a,,rfmgmsgir 3..9‘: ::':f
ning . 2932 mptroller and  Auditor
468. Pa%lu_lls‘)ﬂic:s ill'luﬂcgucd Generalthereon
ildings in Punia 2932-33
Co = B Rr'l (3) A Lopy of cach of the fol-
499. rruption cases on Rril- . lowing Notifications under
ways . 2933-74 sub-section (6) of Section
500. Co-operative Socu:tm in 3 of the Essenml Commo-
Delhi 2934-35 dities Act, 1955:
501. Rabi ]"rodumnn Cnm- (M) G.5.R. No. 17
S.R. . 3 dated
paign . . 2936 the 15th February, 19€0
s making certain further
soz. V.M. Hospitsl, Agartals 293637 ll‘nt:ndsrm:l‘lls to the Rice
503. Telephone Adsisory Co- (Urtar  Pradesh) Price
mmittee, Allahabad . 2937 Control Order, 1959.
504. Coaches 2937-38 (i) G.5.R. No. 195 dated
i the 20th February, 1960
505. Movement of rice from containing the Rice (Pun-
Orissato West Bengal . 2938 jab) Price Control Order.
so6, DPassenger and goods tra- 1960
ffic at Pathankot 2938-39 (i.‘a‘i‘G.S.E. FNg. 200 dared
. the 19t ehruary, 1960
507. Quantities of sugarcane makin i 7
" g certain urther
crushed by Industries . 2039 amendments o the Rice
508  Wircless cquipm:m in (UtrarPradesh) Price Con-
- trains . 2940 trol Orider. 1959
sco.  Leprosy control units in
Mysore . . 2040 MESSAGE  IFROM DPRESI-
DENT . : i . 204243

PAPERS LAID ON THE
TABLE . . . 2041-42

r(]A copy of Notificaiion
No. G.5.R. 157 dated the

The Speaker communicated
to Lok Sabha the following
message from the President :—

I_\I’h February, 1960 under
sih-section (1) of Section
2R of the Mines and Min-
zrals (R=gulation and De-
velop ment) Act, 1957, mak-
ing crriain further amend-
ments w the Mining Lea-
szs (Mo lification of Terms)
Rule-, 1956

] have received with grem
satisfaction the expression
of thanks by the Mem-
hers of the Lok Sabha
for the address I delivered
1o both the Houses of
Parliament assembled to-
gether on tlu: #th  Teb-
ranry, 1960,



[Dary Dugsat]

EELE
CoLUMNS
MESSAGES FROM RAJYA
SABHA . . 2943-44

Secretary reported the follow-
ing messages from Rajya
Sabha: -

(1) Thar ar its sitting held
on the 2sth February,
1950, Rajya Sabha had con-
carrad in the recommen-
dation of Lok Sabha to
appoint one member to
the Joint Cormmittee of the
Houses onthe Companies
{Amendmz=nt) Bill. 1959, in
the vacaacy caused by che
death of Shri H.D. Rajah,
and had nominated Shri
Mulka Govinda Reddy to
serve on the said Joint
Committee

i) That at its sitwing held
on the 1g9th February, 1960
Rajya Sabha had passed
the Orphanages and Other
Charitable Homes (Sup-
ervision and Conurol) Bill,
1752, by Shri
dinari Lall

Kailash

BiLL PASSED BY RAJYA

SABHA LAID ON THE
TABLE . . ]
Secretary laid on the Table

the Orphanages and Other
Zausitable Homes (Super-
vision and Conrrol) Bill,
1960, by Shri Kailash Bihari
Lall, as passed by Rajya
Ssbha

REPORT OFJOINT COMMI-
TTEE ON OFFICES OF
PROFIT PRESENTED .

First Report was presented

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri  Dasaratha Deb  called
theattention of the Minister
of Home Affair- 1o the seri-

2944

2944

2944—46

CALLING ATTENTION TO
MATTER

OF URGENT

3084

Corumns

PUBLIC IMPORTANCE—comtd.

ous famme situalich creanod
by the invasion by wilc 1o1s
in the Tribal areas ¢1 M-
pura

The Minister of Home Affairs
(Shri G.B. Panmi) made a
statemeni in regard thereio

RAILWAY BUDGET - GEN-
ERAL DISCUSSION

General Discussicn ¢r 1le
Railway Bquget for 196c-£1
continued. The discussion
wasnot  concluded

REPORT OF COMMITTLF,
ON PRIVATE MEMEEEFS
BILLS AND RESOLL-
TIONS ADOPRTED .

Fifty-sixth Report was adop-
ted

PRIVATE MEMBER’S Ri-
SOLUTION NEGATINVE]

Further  discussion er  the
Resolution re. Quittirg the
Commonwealth cenclidec
and the Resolution was ne-
gatived

PRIVATE MEMBER'S RF-
SOLUTION UNDER CON-
SIDERATION

Shri Inder J. Malhotra moved
the Resolution re: Appoint-
ment  of a Commirttee for
Evaluation of Agricvituaj
Rescarch Programme. The
discussion was not conclu-
ded

AGENDA FOR MONLAY,
FEBRUARY 29,1960/ FHAI -
GUNA 10, 1881 (SAKA)--

Further  discussion on the
Railway Budget, 1960-61
snd  presentation of the
Budget (General) for 19€0-
61,

GMGIPND—38I (Ai) LSD—LS I1—10-30-80==p50.
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